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LOK SABHA

Monday, April 3, 1967/Chaitra 13,
1889 (Saka)

The Lok Sabha met at Eleven of the
Clock :

[MR. SPEAKER in the Chair ]
ORAL ANSWERS TO QUESTIONS
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frrlt w1 aei A= B ST
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¥ faers foey o ae AW
THEE AW FTAT W1 St w
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UG HT I FHA § W I AW
¥ awa &1

Shri M. C. Chagla: Yes, Sir. I
can briefly tell you what the laws
are, The obscenity laws in America
are very different from English laws,
but as far as the theatre is concerned,
no licence is necessary for staging a
play. In England there is the Lord
Chamberlain, and every play has to
be passed by him. There, the licence
is given to the theatre-owner and not
the writer. In this particular case it
wag staged in a private club, and the
rule is that if no admission fees are
charged, the obscenity laws do not
apply. Fortunately for us, the owner
of the club committed some irregu-
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larities with regard to the licensing
clause, and therefore the club was
closed down, and the play could not
be staged. Therefore, there is a giffe-
rence in the laws with regard to plays
in the United Kingdom and the
Uniteq States. This is the position.

v s @@ greg § w1 39 wEw
FSTT AT @I !

" Shri M. C, Chagla: As far as the
first part is conterned, our represen-
tatives in the United States took every
possible action. The Consul General
saw the Mayor of New York and the
other authorities, and they expressed
regret, they were very sorry that
under ‘the law they could not do any-
thing. As far as Washington is con-
cerned, the State Department was
approached, and our Ambassador saw
the Secretary of State and pointed out
to him that a play like this would
seriously interfere with Indo-Ameri-
can relations. The Secretary of State
expressed his deep regret and he said
that he would do whatever he could.
And T might tell you that the New
York authorities did help us. Unfor-
tunately, not only was this play
staged in New York, it was staged in
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two universities. The New York
authorities wrote to other universities
to try and see that this play was not
staged there. Fortunately, it was
not staged in the two other univer-
sities. The position today is that the
play is not being staged in the
United States. With regard to the
second part, I agree with my hon.
friend that we need publicity, &nd
more and better publicity, and we are
doing whatever we can.

oft vy feed ;W weET W

Shri M, C. Chagla: May I point out
that it is not only our Primz Minister
and the Congress President who have
been lampooned; even people like
President Roosevelt, Mrs, Jacqueline
Kennedy, President Johnson's daugh-
ter and President DeGaulle have all
come in for lampooning, This theatre
is called the theatre of the ridiculous.
Therefore, I would ask this House to
treat such things with contempt, Of
course we have done our best to see
that this play is not staged, but if it
is staged, I think our culture is suffi-
ciently great to ignore plays like this.

Shri Hem Barua: This obscene play
that scandalises Indian leaders, parti-
cularly Mrs, Indira Gandhi ang Mr,
Kamaraj, has been staged in the
American Universities, and attempts
made by our Government to stop this
play from being staged failed. It is
the students of the Colombia Univer-
sity who first drew the attention of
our diplomatic personnel in America
to this obscene play. This is a two-
hour stage piece. In that context,
why is it that our diplomatic personnel
in America had to be reminded of this
play by Indian students doing their
studies in the Colombia University,
when alone they woke up to this fact;
-and secondly, when the American
authorities said that they could not
ban this play, what steps have the
Government talden to see that this
obscene play scandalising India is
stopped?
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Shri M. C. Chagla: It is not quite
correct; we had already taken steps
when the play was staged in New
York. Then it was shown at another
university, and the students who saw
it were shocked.

Shri Hem Barua: My submission is
that it was the Indian students who
wrote to the diplomatic personnel in
America, and our diplomatic person-
nel woke up to the fact only after

the representation came from the
Indian students.
Shri M. C. Chagla: That is not

true; we had already woken up to
the fact when it was shown in New
York and our diplomatic personnel
were taking some action about it
when the students representation glso
came in. We took action as soon
as we were told about it. The other
universities were advised about the
staging of the play and in fact it was
not staged in two other universities
where they were likely to be staged—
one at Chicago and the other at....

Shri Hem Barua: Colombia.

Shri M. C. Chagla: Therefore, it
was not true that we had not taken
action before the students drew our
attention,

st qauw fag: ag Sw € fn
FAFT § fdl wmaE o #) Qe
& fadr F1§ w1 7€ ¢, A o fireft
FEX AW Y ouq 7T g fear o,
W AR S S SR F g
T A o §FA, afe gET 24T A
AT B GAAAG !

Shri M. C. Chagla: As I said, the
most that we can do is to make dip-
lomatic representations, and they were
made to the highest authorities.
There cannot be any higher stage
than our Ambassador seeing the Sec-
retary of State, Mr. Dean Rusk. The
Secretary of State expressed his regret
at the staging of the play, and he
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said that he would do whatever he
can within his power, What more
can our Ambasgsador or diplomatic
representatives do?

st ow fem T ww S
¥ ey mar § fewa & wema
A gfrafedte & qgaa femamar mr
1 % qg o W g feown
T A A7 ar, a1 W @y 3w
a7 |

Shri M, C. Chagla: It was the same
play.

Shri D. C, Sharma: I have studied
the reply of the hon, Minister care-
fully. I think the hon. External
Affairs Minister has delivered a
homily that we should treat it with
contempt, May I ask the hon. Minister
whether that play has been studied in
the External Affairs Ministry and
whether he knows all the undertones
and the overtones of that play and
whether contempt was the oanly res-
ponse which we can show or retalia-
tion will be a better response to be
given to it?

Shri M. C. Chagla: I normally do not
read obscene publications, but in this
case, it was part of my duty, and I
have studied reports of the play and
I can assure this House it is not
only obscene but it is shocking; it is
disgraceful; it is disgusting.

Bhrl D, C. Sharma: I wanted to
know whether our approach has been
just contempt or retaliation or some
other approach (Interruption).

Mr, Speaker: Shri R. Barua.

Shri R. Barua: In the last sentence
in the statement the Government
says: “If further stagings can be pre-
vented, they will be; if not, they will
have to be ignored, with the contempt
they deserve.” It shows an attitude
of helplessness; is it because our
Ambassador has not been careful
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enough that the Government has made
such a statement?

Shri M. C. Chagla: No, Sir, I think
it is an unfair question. I have said
what our Embassy has dome. Ihave
said what our Consulate has done. I
said within the American law, We
cannot do anything more. I ended up
by saying that if nothing more can be
done, we must treat it with contempt.

Shri Indrajit Gupta: Our Consul-
General in New York is reported to
have said in an interview that he
thought that this play had caused ua-
friendly feelings between two nations
that are friendly. My question is, is
there any basis of reciprocity in these
matters, or is it only in this
country that so many plays written by
Indians and books written by Indians
have been proscribeg and prevented
from being staged or circulated by our
Government, precisely on the ground
that they will damage the friendly
relations between two friendly
countries mamely, this country and the
United States of America? There was
a book or a play which deals with
Viet Nam, I am told. May 1 know
whethar on this question there is any
reciprocity of treatment betwcen the
two countries or they are permitted
to do anything they like and it is only
in our case that our nationals are pre-
vanted? '

Shri M. C. Chagla: What is the re-
ciprocity? Am I to requisition the
services of a dramatist to write an
obscene play about America?

Shri Indrajit Gupta: There is mno
question of obscenity. The question
is whether any similar law or any
similar rule or code prevails in that
country?

Shri M. C. Chagla: We are going
by the rule of law and within the
rule of law, wherever we can pros-
cribz or ban a book, we do that. They
have got their own law which |is
different from our law, which is
based on English law, I do not under-
stand the question of reciprocity:
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because some body writes any ob-
scene play about a high Indian per-
sonage (Interruption).

Shri Indrajit Gupta: I do not know
why the hon, Minister is continually
referring to vbscenity. I said nothing
about obscenity. I said about the
standard which we observe here,
namely that anything which the
Government considers damaging to
friendly relations between India and
another country should not be staged
or published. Does any similar thing
obtain in America, or are they permit-
ted to do anything which may damage
the relations? (Interruption),

Shri M. C, Chagla: But it does not
unfortunately obtain in America. The
laws are different. As 1 said, plays
are written about President Kennedy,
President Johnson, his daughter, and
so on.

Shry Indrajit Gupta: The question is
why we should unilaterally go on
doing ‘this,

Mr, Speaker: Shri
Devgun.

St geaaTe IO ;T AR,
T Aoy Agey g AAra fE W
F gaTaT @t WX qfaw § Wi
T &Y W fviw w9 & fgeg wwTor
A I arfae favarEl X W @
THTT & WU g @A § WIATHIT
¥ vk g wr fdw wwe
fear, @ & Wemfer &) #¢ €@ =T
& FTH @A FTRE

Shri M. C. Chagla: The American
press has articles praising our culture
and our traditions. The American
press occasionally publishes articles
attacking us. It is a free press, just
as we tell the foreign representatives
when they draw our attention to arti-
cles appearing in our papers that they
are attacking Russia or the United
States, that our country has a free

Order, order.
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press and unless they come within
the clutches of the law, we are help-
less,

Tt & foy it

+
*200. ot faqfe fosr:
st wo Avo foamdy:

w1 afeew w3t 9 aTA Y §
wa fF .

(%) ®r mgavyfe Jr & fad
wff W@ ¥ avir TeE ¥ ¥ @ A
et §; R

(=) afz g, avwr @@ wT
& sfeat ®Y wdlt & wrws § qurA
yaax I & far g g oW
IR VAT AT Fr o @rg ?
The Minister of Defence
Swaran Singh): (a) No, Sir.

(b) Does not arise.

oft faifer frey : & ST T
g fraar gmr w7 wieR
2ava g frge & ¥ fraw wreAY
o AT A, @A JT A W garg &AT
#§ srwn ag & T ¢ fare
# wEl 5 0% g g W fagra
Wil &9 grvg, ifs I @ Wt
FE IR A g WM oA &
¥ s W we s § Wi fage
T A EAE

Shri Swaran Singh: No State is
ignored. There is no State-wise res-
triction. The recruitment is open to
all persons, irrespective of caste, creed,
religion or State to which they belong.
Maybe the response from certain
States is not as congiderable and as
much as from some other States

st fangfa frer @ wege Y, S
wara aff fear ¥ T ST ¥ fema
frat ot § 1 ¥ T IWL

(Shri
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TEeX g ! quwr yaw IR A foar
2

S8hri Swaran Singh: I have not got
it. If a separate question is tabled,
I will gnswer it,

st foffr few: w1 oag o &
e fagre fr sy sFOT AR @@
oY TpeWT &1 F1E FeT qe A A
& W @ faErc A I g @
G E | TE I AT FIE T-AT qIEHYT
TR W g Aty I faw
g 99T STET ) T A&l
Hter ggiroar & & fagre &
W Twg 7w Fedfoede 3
fir fagre & st #y 7 foar arat §
o fe gar 2w & fagre &7 Famey Y
W T F o ¥ e
@ g, fagre® ¥ g s &
s @ g

Shri Swaran Singh: 1 have the
greatest admiration for the bravery
of Biharis as I have for all Indians.
I think State considerations need not
be imported into a matter like this.

st forfer faw: wemw Y, @
T AT A WIGT | EWTR ;@ WA
F far #1§ vgfer deradi & 1 mfax
WA AT W W, T w6y A
X E, T AT Hifow, wgra 7

Shri Swaran Singh: The training
centres for various services have been
located in different .parts of the
country, but no State considerations
have been taken into account in
selecting these centres. It is an all-
India matter and location in any part
of the country does not mean that the
persons belonging to any particular
State would in any way be discri-
minated against,

Wt wo ATe fwamlt : Ao e
"o st aifafeay st & v Wy
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& A faararr g | afEw aga
¥ oar F g g R ®
v & & fafe & e adi fear
AT gL WX g AT T g o K
T T fF gAe d@odte WX
Frofegy w1 # ¥ Reanw feaw
awr fay @ &7

Shri Swaran Singh: NCC and
Voluntary Corps is essentially a
scheme to make the student commu-
nity and those who are not connected
with the regular armegq forces con-
scious of the defence of the country.
Certain percentage out of them who
are found suitable are absorbed into
the regular army in the officers cadre
and lower cadres. Even in this, as
in any other wing, there is no consi-
deration based on State, religion, caste
or creed,

st Wo ATo ﬁmﬁwwﬂ%
! VBT-ATES FNE I K 49 T
& Ay ?

Mr. Speaker: He has answered to
the extent information is available.

st Tree orew ;=T O freran
Fa=T fo g oF T & S w7
IR ESAT F wAwra ¥ Wl A
foar ar o1 @ @ aOF &
T HE fr onfa fawiw w1 Wt &
safawar <t ot @ s &y & ame
&1 % onfea & e a¢ S ¥ A
§ afs g AT WA W A E
fod w1 wlor § sferm wEEE
#fad @ o whowrée &
*q # faar o ?

Shri Swaran Singh: It is true that
there are certain units which continue
to have the names which were attach-
ed either to various States or even to
certain castes or certain tribes. There
is a historical reason for that—Mara-
thas, Rajputs, Dogras, Sikhs, like that.
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But the present position is that recruit-
ment even in these units is not con-
fined only to those particular castes
or tribes or even those regions. But,
as I said, for historical reasons those
names do continue,

ft THAAE TEE
¥ wfoge &1

Shri Swaran Singh: There is nothing
in the Constitution that comes in the
way.

st TwATE qERE ;AT qFRT,
AT ITFT AL E. . ...

st wy fomrd © Ffewam & T &
IFA o7 wranfw feet ga 1 farraa
T W@ | I T a1 fF wT g
Wam X faare &7 @rgfF e
& U9 ¥ o= faar faar s # fevos
Ffa?

Shri Swaran Singh: No, Sir, there
is no such proposal,

g gfqam

st TrRdEE qrEE S WY g
gt sa§ fov onfedi &1 srafaear
&Y Tt §, ag WY waT a1 wq ?

Mr. Speaker: He has already ans-

wered when Shri Madhu Limaye re-
peated that question put by him.

ft vwqwe g ;. wferwa
& A ¥ w77 § e 9% a F 7
T
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a1 wywl w1 fadd Sfm 2 & fad
A AT & FOFG AT G &
Tfer  wfes @@ & g
w0 ?

Shri Swaran Singh: Sir, you will
kindly appreciate that I cannot
answer questions relating to  each
District.

Prof. Samar Guha: In view of the
fact that some of the emigrants of
East Pakistan like the Santhals, Garos,
Chakmas and Namoshudra community
are well known as communities with
fighting calibre, may I know whether
any special attempt has been made
by the Government of India to re-
cruit from these communities parti-
cularly for the border security force
of West Bengal, Assam and Tripura?

Shri Swaran Singh: The recruit-
ment, gs I have said, is open to every
one and any special effort being made
to attract persons belonging to a parti-
cular tribe on the ground that they
have special fighting talent appears
opposed to several other suggestions
that have been thrown from the other
side. There are different opinions on
the matter.

Prof. Samar Guha: Mr. Speaker,
Sir, 1 have specially mentioned about
the border . . .

Shri Shri Chand Goel: Sir, nobody
from this side has been called . . .

Mr, Speaker: Order, order. Please
resume your seats, Prof. Samar
Guha may kindly resume his seat. I
will give him a chance, As was sug-
gested a couple of days back, I am
calling one hon, Member from this
side, one from that side and so on.
Any remarks that you make are not
going to help in this matter. I am
perfectly in order if I call one hon.
Member from ‘thig side, one from that
side and so on. They are also elected
as you have also been elected If
hon, Members on this side think that
I am to call hon, Members only from
this side, they are making a mistake.
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Any remarks mude in that light are
not going to help, Unfortunately,
when I call an hon. Memher from this
side sitting on this row, hon, Members
sitting on the middle row think that
they are not being callgd. Similarly,
when I call an hon. Member sitting on
the other side then also hon. Mem-
bers on the middle row think that
they have been neglected, Therefore,
no remarks need be made. I will call
one hon. Member from this side, one
from that side and so on. I will be
very fair to both the sides,

o O ¥ wYAM : JU ¥ A
AL IO AT @ gaforg gor fardnft
T AT w7 Fqr Ay et arfew

wq A REAW : WA qIEq 3
& WY T T B AT

Prof, Samar Guha: I have special-
ly mentioned about the border security
force, The border problems of West
Bengal, Assam and Tripura create
difficulty for us. The refugees, parti-
cularly those belongin‘ to the fight-
ing communities that I mentioned,
coming from East Bengal, know the
border position quite well. They
know how to defend the border there.

Mr. Speaker: If the question is a long
and involved one....

Prof, Samar Guha: It is a specific
question. For the particular reason I
have mentioned, 1 want to know from
the Defence Minister whether parti-
cular attention had been given to this
problem that if men are recruited from
those communities which have migrat-
ed from East Pakistan they will pay
special attention to this question of the
border security.

Shri Swaran Singh: The border secu-
rity force comes under the Ministry of
Home Affairs. I will pass on this in-
formation to the hon, Home Minister.

Shri Krishna Kumar Chatterjl: Is
the hon. Minister aware that at the
time of the late Dr. B. C. Roy, the then
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Chief Minister, a scheme was prepared
by West Bengal to raise an army unit
consisting entirely of the West Bengal
people who have got martial tradi-
tions. That question has not been
answered by him categorically.

it wiwTT wre d ;. & gg e
wigar § f5 o ag aw g e ae
safawar  wist 9 fa@ @ #r &
Y 8, fedr a3 fee &t @1 ag zol
g fear s Sifs &0 IRE W)
e g fF f o fawie avgan
s fed wfg @ it 9 gu
FTH AT W EW TG TG
AATR |

Shri Swaran Singh: It is true that at
the officers’ level knowledge of English
is necessary. That is the existing
practice, The switch-over will take
some time. .

Mr. Speaker: Shrimati Lakshmikan-
thamma,

st g™ IO I A AW
ag o1 % w1 qafes ol NI F1E=E

A1 A q@Y 93 g AW R
Mr. Speaker: I have called Shrimati
Lakshmikanthamma,

Shrimati Lakshmikanthamma: May
I know whether Government will
consider a proposal of recruiting
women to the army?

Shri Swaran Singh: May I inform
the hon. Member that there are
women who have been commissioned
in the medical and nursing services?

Shri Vasudevan Nair: I would like
to know from the hon. Minister
whether for some time past there is
an unwritten understanding among
the top officers and political leaders
in the government that not many
people should be recruited from cer-
tuin States where the ruling party
was the weaker force and non-
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Congress parties were the stronger

force?

Shri Swaran Singh: There is no such
understanding.

Shri Bal Raj Madhok: In view of
the fact that the major threat to our
security comeg from the north for
fighting on the Himalayas where we
need people who are acclimatised to
that kind of climate and that kind of
geographical terrain, may I know
whether special steps are being taken
to recruit people from the Himalayan
regions and create a Himalayan army
so that it may be able to meet the
challenge from that side?

Shri Swaran Singh: The existing
practice is to acclimatise people rec-
ruiteq from different parts of our
country to the different geographical
climates, and this experiment has
succeeded extremely well. There is
no need tp constitute an army to fight
on the hills by recruiting people only
from the hilly areas. That is not
our policy.

st geframe oy @ fEQ W)
Nt ol F wedht v & fog g war
Ypfen ded wnfuw fed 7@ § @@t
W g & e A o § Wi ew
§& ¥ qut foel & o A fd
I E W AE AW ALEE & AGH
g

Shri Swaran Singh: It is not cor-
rect. I do not think that any centre
located in any particular place would
take recruits only from that parti-
cular district or region. Any person
belonging to any part of the country
would be most welcome to get rec-
ruiteq from that centre.

Shri Jyotirmoy Basu: May I know
on what basis the recruiting centres
are established? Is it on the basis of
Population or area or some other
criteria?

Shri Swaran Singh: They are not on
Population basis; they are based
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generally on the experience of res-
ponse that we get from those parts.

Shri R, K. Sinha: Last year some
Harijans of Haryana came to Delhi
and protested that Harijans were dis-
criminated against in the matter of
recruitment to the army. In Uttar
Pradesh also Harijans and backward
classes are told that they did not be-
long to the martia]l classes. The
Minister said that without distinction
of class, creed or State, people will
be recruited to the Indian Army in
view of the sacredness of our Consti-
tution, May I ask the Minister whe-
ther there will be no discrimination
against Harijans or backward classes
of any area?

Shri Swaran Singh: There will be
no discrimination either against Hari-
jans or persons from the backward
areas. I have gaid that this is the
policy and this continues to be the
policy.,

Shri Swell: T would like to know
whether it is a fact that some opinion
has been given that despite acclima-
tisation of soldiers from others parts
of the country the Nagas and other
Tribal people have had the better of
the exchanges with the Indian goldiers
as guerilla fighters and this is because
they are habituated to that area. If
that is a fact, I would like to know
what is the advantage in undergoing
all this process of acclimatisation and
not making special recruitment of
people of the Himalayan region,

Shri Swaran Singh: All members of
armed forces are brave including the
Nagas and they can put up with hard-
ships. I should not be put in the em-
barrassinbg position of comparing the
valour and bravery of one section of
the armed forces with any other. 'The
obvious advantage in having recruit-
ment from different parts of the
country is to make the defence forces
as broadbased as possible and to open
these opportunities of service and sac-
rifice to all the citizens belonging to
this great country of ours,
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Shri Manubhai Patel: At the time
of the Pakistani aggression on the
Kutch border a number of SRP per-
sonnel fought very bravely and a
Gujarat battalion was offered by the
people of Gujarat, May I know
whether there is any such proposal
before the Government to form the
Gujarat battalion?

Shri Bwaran Singh: I know that
the members of the Specia] Armed
Police put up a very good resistance,
We greatly appreciate the bravery
that they showed. I am not aware
of gny particular offer about which
reference has been made by the hon.
Member. If he gives me more infor-
mation, I will make inquires and let
him know.

Shri G. Viswanathan: Is it true that
soldires recruited from the non-Hindi
areas are being denied promotion be-
cause of their lack of knowledge of
Hindi?

Shri Swaran Singh: No, Sir: that is
not correct.

Shri Hem Barua: Is it not a fact
that for the officer cadre in the army
people who speak English in a haw-
haw manner are rather given pre-
ference and all those who speak Eng-
lish with an Indian accent are dis-
carded like a huge heap of rubbish?

Mr, Speaker: Shri Chengalraya
Naidu.

S8hri Chengalraya Naidu: Will the
hon. Minister consider issuing orders
to recruit only people who are loyal
to this country?

Shri Swaran Singh: Every person
who offers himself for service is a
good and loyal citizen of our counmtry.
The discipling through which he passes
brings out the best in him from the
point of bravery and also of loyalty
to the country.

Extradition of Dr. Dharma Teja from
USA.
+

*201. Shri Yashpal BSingh:
Shri Bam Kishan Gupia:
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Shri Baburao Patel:
Shri Indrajit Gupta:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that Dr.
Dharma Teja and his wife have been
held up in U.SA.; and

(b) if so, when they will be brought
to India and steps taken by Govern-
ment in that regard?

The Minister of Externa] Affairs
(Shri M. C, Chagla) (a) Yes, Sir.

(b) Extradition proceedings have

already been initiated.

st aerare fe T #Y AR
TR qAfow #1 & F7 % qqIW
w4 ? Fq1 Ao ¥ o ag de e
T & F wmo o I A gt IF WX
T ¥ 1= gt 9T IT 9T AHEAT TAT
o ?

Shri M. C. Chagla: Certainly, that
is the whole object of the extradition
proceedings and 8th of June is fixed
as the date. We are expediting the
proceedings. The prosecution has
been filed, the witnesses are being
examined and as soon as all this has
been done, it will be transmitted to
the United States and if we succeed
in getting him extradited, he will be
brought here and prosecpted.

sft qove Ty © 59w GwOwT
o sk Wy v e
fegmm w1 arf wfaw agh mav ?

Shri M. C. Chagla: We did not send
our Counsel from here. But we have
enaged a Counsel in the United States
who is looking after these proceedings.

ft o wow qew ¢ & SrTAAT e
g fe g1 agt & ot W€ womr AR
o ¥ aonfiar ¢



2285  Oral Answers
Shri M. C. Chagla: That is not under
consideration.

Shri Baburao Patel: Dr. Dharama
Teja is a great genius. He used to go
in and come out of the Prime Minis-
ter’s house; many Ministers used to
receive him at the airport; a number
of officials used to ..

Mr. Speaker: What is your question?

Shri Baburao Patel: ] am coming to
that. Don't you want to know the
background of the person?

An hon. Member: That is known.

Mr. Speaker: You come to the ques-
tion.

Shri Baburao Patel: Then, I will
come to the question. In view of the
unique feat of taking out of our poor
country the sum of Rs, 4 crores wrap-
ped in a mink coat, why is Dr.
Dharma Teja not awarded the Bharat
Ratna seeing that for much smaller
achievements this award has been
granted in the past?

ot mfeeywer weRdy e
WEET Tg WK WA ®EE ANH
il

Mr. Speaker: Shri Indrajit Gupta:

ot wabga arwdd AT e
WTE W ¢ | W T gEI A
ARy HEAR Y wEkfaaw
IT FT W WATH § | W F A9E
I =fed )

Shri Indrajit Gupta: Sometime ago,
when Dr. Teja was reported 1io be
living in the south of France, we were
told, I think, during the last session,
that under the extradition laws ob-
taining in France, it was not possible
for us to institute any extradition pro-
ceedings and to get him back. I would
like to know, because we have a lot
of misgivings and we want to be re-
assured, wheter there is any possible
hitch or any flaw or any possible
lacuna in the extradition laws, simi-
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lar to that in France, obtaining in the
United States which may prevent us
from getting him back

Shri M. C. Chagla: I can assure the
House that we have taken every possi-
ble step, and as expeditiously as possi-
ble, to see that Dr. Teja is brought to
this country and is placed before the
court of law and faces a trial. As a
matter of fact, Dr. Teja wanted a
change of residential status to citizen-
ship. We opposed it; we were not
content with that. If we had done
that, he would have been deported
and he could have chosen his country
and he may have gone to any country.
We said, “No; we want this man to
come to our country for trial.” There-
fore, we have initiated extradition
proceedings. I do not want to go into
what we have done. We have taken
every possible step to see that he does’
not escape the clutches of law.

oft vy o : frod wf w@ &
s ¥ro W Ao fergear ¥ Wi ¥ qw
FIRA CFREA WAV QFE & HIg ITH!
fireeaTe Y FT AT I F IEERE
wod 1 W gwra fra daew &
TFRRTHE TrEtEeE gra featam ar )
g a1 W fwar war wfee e ¥
wey A uré f g Harew $ g A
TR TR #1947 fF s
T 78 1@ ol 37 #Y e A 9
F@ AT AT FERI A g A ar ) K
ST =g g fF g s & for
TEwu ¥ €@ @ W A w5 g W\
Iq A A w F gEAtwn Awfwwria
1 ¥ dv fagr mar ? sur A4, faw
ARt R E wrEoma |

Shri M. C. Chagla: I do not think
this strictly arises from this Question.
I am only concerned with the ques-
tion of extradition proceedings in the
United States and my answer is that
we are taking every possible step....
(Interruption).
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st Wy femd: gEdeTE W
TETT §Y T A W g wArw A W™
T ¥ TEmreft T A g

TH WY WORT X aEATH
W W Y arfam AT anfgd

o Wy formdt : forlt safi @) )
wgrg afw g

Shrimati Tarkeshwarl Sinha: The
word ‘badmashi’ is highly objection-
able. Either the hon. Member should
be requested to withdraw it or it
should be expunged.

Mr. Speaker: ‘Badmashi’ is in con-
nection with the action of the Depart-
ment and not against any individual.
.He did not use it against any indivi-
dual.

Shrimati Tarkeshwari Sinha: The
use of such a word should be dec-
lared unparliamentary. (Interrup-
tions).

o wy fod et afer & A
LELE AR
Mr. Speaker: Order, order. What is

the point of order that the hon. Mem-
ber is raising?

sft Wt wmw wo Y Ay fawd
U AT W7 § W WO S9ET
o ft 2 & 1 e A fufaex
wTgT 7 wgn § 5 oy waw ew ¥
¥ Al Ioar | g fafrex s
o Bz § THT § | ITH AT &

3
1

Once a guestion has been admitted
by the Chair, it is the duty of the
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Minister to answer it. We seek your

protection.

Mr, Speaker: May be, this..

oft oy formdr : weft i oY wy
FoT el TEme w1 oA [ A I
T g § fom A g wad g
TR oAt ag g o
T At fgg d A E ) s R
wgrEE w1 4% wEn g 5 s
¥ avafrag wiasfal & faems st
N AT TF qg q@TT AT
fer & i ? qwiag ag #g #%
g fr oo qu gfaem a6 & 1 f\Y
Tg ¥7 A% ¢ 6 g gfaer #1 g
FE X AT WY AR GO @
g fF a1 o o F
e wrEEmw @ ¥ oW @
IO F qATAT IAHT A wfgwr T
gfrag oA 3| & TACFT 0 F
a9 wfgerd ®1 agd gEEn w7 @
g Fom ww f eem wee wgRa
|Tq A &Y § IEFT AT IAHY AT Al
& f &Y wroor g A § 1 e A
e folm g &

Dr. Karni Singh: On a
order.

Shri M. C. Chagla: With great res-
pect to my hon. friend, Mr. Limaye,
who knows the Parliamentary proce-
dure. .

point of

Mr. Speaker: First let me hear the
point of order. Dr. Karni Singh.

Dr, Karni Singh: The hon. Member,
who is a very valued member of the
Opposition amongst us, used the word,
‘badmashi’.

I do not wish to go into the
technicalities of the question. Is it
dignified for this Parliament—for all
of us, either sitting on this side or
sitting on that side—to wuse such a
word? What sort of picture are we
creating. .
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oft g o : @ = e W
7 wuR B g e ar frew
wa # TEw ot wex #T gEnr
foar a1 | gaFr wgwa W oy At
2 osasframr g A

Dr. Karni Singh: It does no credit
to us.

Is it dignified for this sovereign
legislature to use such words? The rest
of the world will only laugh at us.

sft Ay fomd : 1T AT AT W
ferfad &1 ama #7811 gew 9w
o ® NEfeTs w4 L .

Dr. Karni Singh: gxy g% TR g
g1

We have to set up our own tradi-
tions in our country.

Mr, Speaker: Let the Minister ans-
wer the question. There ig ny point of
order.

Shri M, C. Chagla: The noun. Mem-
ber, Mr. Limaye, is a master of Parlia-
mentary practice and procedure. He
has made a deep study of it. Ife says
that a Minister can refusc o answel
a question on three grounds, May 1
respectfully suggest that there is also
a fourth ground and that is the
ground of relevence. If I am asked
a question about China and the sup-
plementary relates to Peru, surely I
can say that it does not arise out of
this question.

stayg Gww : oo F afo-
FA F T HAT

Mr. Speaker:
please sit down.

Mr. Limaye may

Shri M. C. Chagla: With regard to
the question about extradition pro-
ceedings, T have given a full and com-
prehensive answer. My hon, friend,
Mr. Limaye, wants to know whether
certain people have been prosecuted
by the Home Ministry in connection
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with what happened before and whe-
ther something else has been done,
and my answer is that it does not
arise out of thiz question. I am en-
titled to say this. It happens every
day. If you decide its relevance,
Sir, then 1 am prepared....

Mr. Speaker: The Transport Minis-
try should answer this, This is a
separate question. He cannot get up
and answer this question,

st wIC W qW@: qg @
wTET w19 § 6 e grar & a1 A
gard . ...

Mr. Speaker: No, please. I have
already stated that it is a separate
question.

Shri Kanwarlal Gupta: It is not for
the Minister to decide.
Tarkeshwari

Mr, Speaker: Mrs.

Sinha.

Shrimati Tarkeshwari Sinha: The
hon. Minister has just now said that
they have protested against Dr. Teja
being granted citizenship in America.
Is it a fact that his application ig still
pending before the State Department
for grant of citizenship, and have
Government verified that that has not
been granted? If not, may I Ikmow
what Government propose to do in
the matter?

Shri M. C. Chagla: I shall tell you
what Government propose to do.
The matter is pending, and its date
has been fixed ag the 8th June, 1987.
Our objective is to send all the
necessary papers and start extradi-
tion preceedings before the 8th June.
If the United States Government
comes to the conclusion that he has
commited an offence for which he
can be extradited, then these im-
migration proceedings will automati-
cally come to an end.

Mr. Speaker: Shri V. Krishna-
moorthi.
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ot gro W0 frerdt: W IE ¥
& TCE | TF F AT O R AT HATA
JEAB I 1 A TF WY wwme
qeq w1 A% faem &

Mr. Speaker: Shrimati Tarkeshwari
Sinha belongs to the Congress Party.

ft Wy femd: o for ag oY
WTUAT 9 W19 FRT 9T |49 |

Mr. Speaker: May I ask the hon.
Member to sit down? Is Shrimati
Tarkeshwari Sinha a Member of the
Congress Party or of the Opposition?

Shri D. N. Tiwary: Three questions
were put from that side but only one
has been allowed from our side.

Mr. Speaker: This kind of thing is
not going to help in keeping the House
in order.

Shri D. N. Tiwary: You should allow
one question from that side and one
from our side.

Mr. Speaker: That was exactly what
1 was saying. Shrimati Tarkeshwari
Sinha ig a Member of the Congress
Party and she is also a Member like
the hon. Member, and she has put the
question. So, I am not able to under-
stand this type of objection. I am
really surprised and shocked.

ot 7y femd : ag @ gEifade
@ E | B9 & 5 ag i T8
g

Shri V. Erishnamoorthi: I understand
that Dr Dharma Teja has been let off
on bail for a very low sum of secu-
rity. Here is a man called Dr Dharma
Teja who has embezzled more than
Rs. 4 crores with the active assistance
or connivance of the Government in
India. May I know whether the De-
partment concerned in the USA is
watching Dr Dharma Teja’s move-
ments in America or whether they
will allow him to go to some other
country in order to escape from the
proceedings here?
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Shri M. C. Chagla: At first, the bail
was refused. He appealed and his
appeal was granted. We have nothing
to do with the authorities in the
United States, but certainly the Unit-
ed States guthorities have beepn infor-
med about the serious charges which
he has tp face in this country,

Shri V. Krishnamoorthi: He has
not answered my question. I want
to know whether the Government of
India are keeping themselves in touch
with Dr. Dharma Teja's movements
in the Uniteq States, I am not ques-
tioning the wvalidity of bail granted
by the United States Government. I
want to know whether the Govern-
ment of India are in touch with his
movements there?

Shri M. C. Chagla: Yes, it is because
of us that he was traced in the United
States, and we are watching his
movements, and we are taking every
precaution to see that he does not
escape.

Shri P. Venkatasubbaiah: May 1
know whether any inventory of the
properties of Dr Dharma Teja acquir-
ed directly by him or through his re-
lations or otherg has been made in
this country, and if so, at what stage
the matter stands?

Shri M, C. Chagla: I am not in a
position to answer this question.

Shri K. K. Nayar: A question was
raised as to whether the use of the
word ‘badmaashi’ was parliamentary

Mr, Speaker:
into that now?

Why should he go

Shri K. K, Nayar:
sed over it?

Have you pas-

Mr. Speaker: Yes. That was not used
against any individual but only
against a department.

Shri Jyotirmoy Basu: Did Govern-
ment at any time consider the ques-
tion of handing over the matter to
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Interpol for a thorough investigation
and a watch over his movements?

Shri M. C. Chagla: This question
of Interpol does not arise, because
as I said, the prosecution has been
launched before a magistrate in India.
Evidence is being recorded, We shall
have him extraditeq and he will be
tried here, Iaterpol comes in only
if we want to trace the whereabouts
of the man. We know where he is in
the Uniteq States, and the ordinary
legal action is being taken. -

Shri Shivaji Rao S. Deshmukh: Will
Government tell us whether the
so-called arrest and release on ball
of adharma Teja or Dharma Teja, as
the case may be, was under the
municipal laws of the United States?
May I also know what the state of
affairs is in regard to the extradition
arrangement that we have with the
USA, whether the initiation of extra-
dition proceedings would compel the
local authorities to take him again
into custody?

Shri M. C, Chagla: There is mno
extradition treaty between the US
and ourselves, as we have with the
UK. But the US law permits the
initiation of extradition proceedings if
we satisfy the requisite authority that
the offence which the man has com-
mitted is such as can be considered
serious by the US law itself, e.g., if
we satisfy the US authorities that he
has committed fraud, breach of trust
of misappropriation to the extent of
lakhs of ruppees. In that case, ex-
tradition will without question be
granted.

Shrl Hem Brua: [t is widely said
in this country as also in TUSA that
Dr. Dharma Teja has already stepped
out of America and he is hiding some-
where in this country (Interruptions).
I was told so by some very influential
people in this country......

Shri M. C. Chagla: 1 will be very
happy of that is 30 and if he is in
68 (AI) LSD—2
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this country; it will save us a lot of
trouble.

Shri Hem Barua: I have not finished,
Mr. Speaker: No.

Shri D. C. Sharma: I take it that
Dr, Dharma Teja will be brought to
India and also tried in a court of law;
I also take it that he will be conviet-
ed. But may I ask whether Govera-
ment will be able to recover from
him angd from his good wife the sum
of Rs. 4 crores which he owes to us?

Shri M. C. Chagla: It is very diffi-
cult for me to say whether we can
recover it from him. But whathever
is recoverable in law we will try to
recover, Whether we can recover
depends upon whether he has got the
means to pay the amount adjudged
as recoverable from him.

ot wegw T I - w1 A AT
s ff gwaT oFf a9 & faw
WA AL AT F a1 F H7 9T AR
2, o & qarfeas sader & s
Y ar Y §, w47 7 Hwar g R g
T uhad a1 @ fafest & %
R T IEF TIN ¢ A F WAR-
mT g w3 A A w gEAT
37 ¥ faars Y w=w W @ E, @
#r§ Few Jom@aT ¢ WAL g, A wr ?

8 Ll als g 4S]

eX Fl > 5 pe 0380 2aegha
e Ula S e gt S o
U Qe Glaxe S
5 WS - gty I Syt
Ll polo)ls & 2 Fepee
T I
Booe  ae WS Ly M Sl
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[Pusyp-

Shri M. C. Chagla: This ig a baseless
charge. EA Ministry officials have
nothing whatever to do with Dr.
Teja’'s case except in helping which-
ever Ministry is concerned to initiate
extradition proceedings. The Exter-
nal Ministry has nothing to do with
his transactions or with his work or
with his activities.

ot gwg yaww: @9 I w7
g7 5 o & F 9aRy §@ ¥
oo Ty ga 5y o gEa, fEe
08 9aT 78 Swar 5 99 F aw 19
Y Y, ST & feay dad dw ¥ &
01X fFad e W v F 9%
far 1o & wer< sReE dgT sumRr
f&d o &, A ag oY daw F1eY fgmma
g, 97 & & agw Y g A+ §;
W IEA dw agw &0 §, @ . r
g7 %t 2fewa godr @ fv ag amEl
T & Hw A09 @0 IR T W
gl oY, aY SN Y AT HFT § &
a1 qIaT, WO & 41 w9«
weare g & ar 7 ?

Shri M. C. Chagla: These are all
very important questions, but the hon.
Member wil] realise that it is hardly
the External Affairg Ministry that can
answer them, If the questions are put
to the concerned Ministry, they will
probably be able to answer.

ot gTR W WHATT : 7 7 AT
argat § 6 & dor o swdse 7
o gwafir § Wi o ¥w o fraer
gwafar § stCwT aoeTT T 89 avefaal
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£ I57 FTF 093 Fod A o 57 faare
wAr §1 # qg WY AT wvgar §
ferafadaw oF qe feom av
I § oW foaar @ s A+l @

Mr. Speaker: I do not think it will
be possible to answer such a question
with so many details.

oft gow o v . T AT
g & § FEfa@l 9 w1 § @
arat § ar 787
Mr. Speaker: This is only about
external affairs, They can only answer
about the extradition part of it. They
cannot answer questions concerning
the Transport Ministry.

st gFW =T wEEA . WeTH
HE1TE, AY AATA HGT § T AL
3T 1t geqfagl #1 9ea 5@ &1 fa=11
TEdr & ar w@

W WEEY
&Y #ro ®ro ZATE |

Pak Claim op Indian Territory
+
*202. Shri C. C. Desai:
Shri R. Barua:
Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that Pakis-
tan has claimed some Indian territory
on the river Muhuri at Belonia on the
Tripura-East Pakistan border;

(b) it so, the reasons advanced by
Pakistan Government to claim the
said Indian territory; and

dwe FHeAT—

(c) the reaction of Government
thereto?

The Minister of Externa] Affairs
(Shri M, C. Chagla): (a) and (b).
Yes, Sir, Pakistan has put forth »
claim to a small charland on our side
of the border which has been formed
along the left bank of the river Mu-
hari near Belonia, due to the ghifting
of the current. Pakistan has claimed



2297  Oral Answers

that this charland has always been in
the possession of Pak, Nationals, and
falls within Pak. Territory.

(c¢) The Government of india consi-
der Pakistan’s claim to be baseless, as
the charland in question belongs to
Indian nationals who have been culti-
vating it for years, and the charland
lies inside India. The Government of
Pakistan has been informed of our
views, and has also been requested to
furnish proof of its claim,

Shri C. C. Desai: What is the extent
of the territory claimed by Pakistan,

and of what use is it to them? Is it
oli-bearing like the Kutch area, is it
purely agricultural, or is there any

strategic or military imporiance atta-
ched to this piece of land?

Shri M. C. Chagla: This is a very
small area. There is no strategic or
military importance, but as it is part
of our country, we have got to press
our claim,

Shri C. C. Desai: Will the Govern-
ment please take a lesson from the
Kutch Tribunal Case, and not say
that this area is in dispute, k=cause
in international arbitration there is
no such thing as sheer merit or pure
justice, and everything is decided on
the basis of compromise between the
two possible claimants,

Shri M. C. Chagla: We do not say
it is under dispute, we say it is our
territory.

Shri C. C. Desai: We said that in the
case of Kutch, and that is how we
went to the Kutch Tribunal,

Shri R. Barua: May I know whe-
the- this area was demarcated and
demarcation posts were placed in this
area before the claim came?

Shri M. C. Chagla: This part of the
boundary was nct demarcated, Most
of the Tripura-Comilla-noakhali sector
hag been detemarcated, but 22 miles of
the border still remain undemarecated,
As far as 1 know, this falls with in
the undemarcated part.
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Shri Bal Raj Modhok: In view of
the fact that the Pakistan Govern-
ment has adopted this practice for
long that they off and on make claims
on our territory, then get that declar-
ed disputed and thep get something
from us, may I know whether it is a
fact that ten thanas of Karimganj
which were awarded to us by the
Radcliffe Award are still in the
occupation of Pakistan? Have we
made any claim about these thanas
to Pakistan since it is our territory;
if we have not done so, why not; if
we have, what steps have we taken
to get it back?

Shri M. C. Chagla: T would either
require notice of the question, or, if
the hon. Member writes to me, T will
find out the details.

st g w0 oW HAr
qaRg ggq #1 gy fawme  fewdd
fr o qa@d 1 q@ & o9 a7 &
ax ¥ w8 wiie A4 fear s
st wx gifee fraw & waman
HTE WY FIH I, AT I FT S1% T
srarar fegr s 7

Shri M, C. Chagla: The only assu-
rance that I can give to the House,
and give it most solemnly, is that no
agreement will be entered into, mno
action will be taken which is not in
the interests of the country.

o TN wAET wfgm: w7
T% 5q3cqT FT NI § | WAl AZRA ©T
o7 ETHT @reY FEY § AT S W WY
A g 7 ree ww fr gy
W ®rE FawE Agr gr g | faw W
“Yo-fe” v & ST qAO WERA
lqege 7 o & 1 ¥ fog agi )
7% @1% g1 wifeq fF % qwr ®
it & faer wre &1 ® WA, OF
g ot ot 4 &

Mr. Speaker: There is no point of
order in this.
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Shri Kanwarlal Gupta: Let him
umretheHouse.asitialveryim-
portant point, that not ap inch of land

will be given without the consent of
the Lok Sabha.

Shri M. C. Chagla: Certainly we
are not prepared to give one inch of

our land to any country, Pakistan or
China or anybody else.

Mo T wART wifpm ;A
T T WSt F o 2 iy

Shri Bal Raj Madhok: You have been
saying that all along, but the fact re-
aing that hundreds andq thousands of
square miles of territory have been
given away, in spite of these declara-
tions. ‘That is way this assurance is
needed.

ot ST wW TR T AT
¥T UF $9 9919 g4 1A F  qOA<
g ST A AT g

ot wy, fomrd : At mPm WY
areTET [T Sifgy fe ogw e #
g o forg § ¥ 7T A qwr
% faear & fagr s

Mr. Speaker: We cannot discuss all
these things on a supplementary.

12.00 hra

Prof. Samar Guha: Sir, I had the
privilege of personally visiting this
Muhuri area at Belonia. Although
India claims that territory—it is not
vast but it is a large territory—as be-
longing to India, I found that territory
had been left as no man’s land and
our security forces are 3-4 furlongs
behind that territory. Why is it?
Secondly, according to the Radcliffe
line of demarcation between East
Bengal and West Bengal and Tripura,
there are dozens of such areas which
are still in dispute; there are dozens
of enclaves which are claimed as
-Indian territory, particularly border-
ing on Cooch-Behar and the district
of West Dinajpur....
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Mr. Speaker: Yoy are explaining the
whole case. This is question hour
and if you explain the whole case
history of it, how can we allow it
To that extent, other Members suffer,

Bhri M. C. Chagla: I was answer-
ing about some specific territory. If
any question is asked with regard to
other territories. I will be happy to
answer if a question is put down.
Pakistan has made claims with regard
to various parts of our territory and
we have rejected them; we have said
that they are ours and as I said not a
single inch of our territory will be
given over to any other country.

Mr, Speaker: The question hour i
over. Shri Yashpal Singh,

ot gueiern www : Anr WTw
wTdT | W wEEw, WY T -
#rr Tvmaz A fomdr 3 A e aEETw
T fRar .

Mr. Speaker: That was over long
ago.

Shri Tulshidas Jadhav: Please listen
to me. I shall obey your instructions.

Mr. Speaker: After a ruling has
been given, I am not prepared to hear
on it again. I want the hon. Mem-
ber to sit down.

Shri Tulshidas Jadhav:
plain.

Mr. Speaker: No, no.
i gmﬂm oYy WEW
wRrRy, Wy AT arEd. ..

st g ww wepra o & wreAT
v g 5 oo w1 arge w2 faar ama

Mr. Speaker: You must also sit
down. It applies to you also. I have
given a ruling. If I am wrong, you
can explain it to me and you have a
right to do so in my Chamber; I am
prepared to hear you....(Interrup-
tions).

Let me ex-
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Please sit down. May I request you
to sit down?

Shri Tulshiday Jadhav: I shall show
you the rules,

Mr. Speaker: The rules are there, I
know., Even if I have committed a
mistake, you should not question it
here. I am prepared to hear you
point out to me any mistake later on;
it I find that I have made a mistake,
I shall myself correct it and apolo-
gise that I have committed a mistake.

But my ruling cannot be questioned
now.

Prof Samar Guha: Sir, there is one
question. ...

Mr. Speaker: Will you kindly sit
down! There is no point of order.
1 know you want to ask a question.
You should consult your leader when
you want to do these things. Let us
maintain some order here. The new
Members would do well to consult
their leaders and then do these things.
I have called Mr. Yashpal Singh.
It proceedings are interrupted like
this, how can we function?

Prof Samar Guha: Could I not

appeal to the Chair about some
matters?
Mr. Speaker: Not like this, May

1 request him tp sit down?

WRITTEN ANSWERS TO QUES-
TIONS

Preduction in Hindustan Aeronautics
Ltd,, Kanpur

*203. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that pro-
duction in the Hindustan Aeronautics
Ltd., Kanpur has been very unsatis-

factory during the years 1885 and
19686;

(b) if 90, whether an inguiry has
besn instituted to assess the correct
position; amd

(¢) if so, the details thereof?

The Minister of State in the Minis-
try of Defence (Shri B, R. Bhagat):
(a) The produetion im Hindustan
Aeronautics Limited (Kanpur) has not

been according to schedule in 1965 and
1966.

(b) No. Sir. Th:> programme of
production is being regularly review-
ed by Hindustan Aeronautics Limited
management and in the Depariment
of De'ence Production and everything
possible is being done to improve it.

(c) Does not arise,

Ordnance Factories

*204. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka;
Shri §. K. Sambandhan:

Will the Minister of

Defenceg be
pleasad {o state;

(a) the number of Ordnance facto-
ries at present in India; and

(b) the progress made so far by the
various factories to fulfi] the require-
ments of the country?

The Minister of State in the Minis-
try of Defence (Shri B, R. Bhagat):
(a) Twenty-five.

(b) A statement is laid on the Table
of the House.

Production in Ordanance Factories
cover a very wide fleld of activities
involving specialised technology in-
cluding production of ammunition,
transport vehicles, supply dropping
equipment. clothing and a large range
of genera] stores.

2. In the matter of Arms and Am-
munition, jn order to modernise rapid-
ly the weapons’ system of the Servi-
ces, the manufacture of a number of
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new items of equipmoant established
earlier has ben considerably stepped
up. In addition, the objective of in-
creased self-sufficiency has been pur-
sued and the manufacture of 2 number
of new itema has been established.

3. As regards vehicles, a large per-
centage of the requirements of the
Armed Forces are met by the Ordan-
ancz Factories.

4. The requirements of the Armed
Forces for garments and parachutes
are also completely met by Ordnance
Factories. A wide range of General
Stores such as, Jerricans, POL Bar-
rels and Barbed Wire Concertina and
Feild Cables etc. are also supplied by
the Factories.

5. As some of the factories are very
old with outmoded plan and equip-
ment, a comprehensively Five Year
Plan for rehabilitation and modernisa-
tion has been framed.

6. Three more Ordanance Factories,
one each at Ambajhari, Chanda and
Jabalpur are being established.

Map Published in U.S.A. about
‘United States of Bengal’

*205. Shri Chintamani Panigrahi:
Will the Minister of External Affairs
be pleased to state:

{a) whether it has come to the
notice of Government that a map of
proposed “United States of Bengal
including East and West Bengal, Naga-
land and Tripura had been published
in USA.: and

(b) it so, whether Government have
taken any action on that?

The Minister of External Affairs
(Shri M, C, Chagla): (a) The Gov-
ernment are not aware of any map of
a so-called “United States of Bengal”
having been published in the U.S.A.

(b) Does not arise.

APRIL 3, 1967
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Air Weapons Supply Contract between
UK, and Saudi Arabia

*207. shri R, Barua: Will the Miais-
ter of External Affairs be pleased to
state:

(a) whether attention of Govern-
ment has been drawn to U.K's, £300

million air weapons supply contract
with Saudi Arabia;
(b) if so, Government's reaction

thereto; and

(c¢) whether any part of these wea-
pons are likely to be transferred to
Pakistan, thereby jeopardising India's
security?

The Deputy Minister in the Minis-
try of External Affairs (Shri Surendra
Pal Singh): (a) Yes, Sir,

(b) A threat to India's security in-
terests may arise if any part of these
weapons is transferred to Pakistan.

(¢) 'The Government of India pro-
pose to remain vigilant, but as yet no
information has come to light of any
such transfer of weapons having taken
plare, :
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Peaceful uses of Atomic Energy

*208. Shri Shri Chand Goel: Will
the Prime Minister be pleased to state:

(ay the progress made regarding the
electrification through atomic energy,
atomic
diseases

(b) vcontribution made by
energy in the treatment of
and other medicinal uses; and

(c¢) the other peaceful uses made ot
the atomic energy in our country?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) The Department of
Atomic Energy is setting up three
nucleay power stations—at Tarapur in
Maharashtra, at Ranapratap Sagar in
Rajasthan and at Kalpakkam in
Madras,

(b) and (c). Research in the appli-
cation of atomic energy to agriculture,
industry and medicine is undertaken
at the Bhabha Atomic Research Cen-
tre, Trombay, which is India’s national
centrg for research and development
in the peaceful uses of atomic energy.
It would not be possible to recapitu-
late the results of such research with-
in the limits of an answer to a ques-
tion. Briefly, radioistopes and radia-
tion are used in agriculture for creat-
ing desirable new plant mutation
strains for effecting crop improvement
by producing more yield per plant,
for the control of some insect pests
which destroy crops and stored food
and for the preservation of food stuffs
through sterilisation and pasteurisa-
tion. In medicine, radiocisotopes are
used for diagnostic purposes and also
for therapy. Radiation sources find
beneficial applications in radiothera-
phy. In industry, radioisotopes and
sources of radiation are usedq as tools
of scientific investigation, detection,
measurement and control. Their ap-
plication is virtually limitless. They
are used in wear and lubrication tests
for detecting leaks in complicated
systems gand storage facilities, for
detecting defects in steel and other
metal castings or structures, for trac-
ing the flow in pipelines, streams,

chemical processing plants, fluid sys-
tems, etc. They also assist in develop-
ing higher quality and greater safety
specifications for many products.

¢fear wd5IY, 1967
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Pay and Allowances of Armed Forees
Personnel

#210. Shri Randhir Singh: Will the
Minister of Defence be pleased to
state;

(a) whether the personnel of our
armed forces are the lowest paid con-
sidering the prevalent economic con-
ditions;

(b) whether the Dearness Allowance
admissible to the military personnel
iz half of what is paid to their civilian
counterparts in the Central Govern-
ment;

(e) whether officers are not provided
with free boarding, lodging and cloth-
ing like other ranks of the armed for-
ces; and

(d) the steps taken by Government
to improve their lot?

The Minister of Defence (Shri
Swaran S.ngh): (a) Since full detalls
of pay scules of Armed Forces person-
nel in other countries are not avai-
lable, no comparison is possible. Ac-
cording to available information,
however, the pay scales of Armed
Forces personnel in India are gene-
rally not lower than those of the
Armed Forces personnel in some of
the neighbouring countries.

(b) No, Sir. Commissioned Officers
as well as personnel holding honorary
ranks of Commissioned officers are
given dearness allowance at the same
rates as for corresponding civil Gov-
ernment servants.

Other personnel below Commission-
ed Officer rank (excluding Boys) re-
ceive dearness allowance at two-thirds
of the rates applicable to Central clvi-
lisn Government servants, rounded
off to the nearest rupee, because they
receive free rations, free accommoda-
tion and several other concessions in
kind.

(c) No, Sir. The position in respect
of Commissioned Officers and person-
ne] holding honorary ranks of Com-
missioned Officers is different from
that of other personnel of the Armed
Forces. The former are on all-inclu-
sive rates of pay, like civilse Govern-
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ment servants; and are therefore not
entitled to free boarding, lodging and
clothing,

(d) Proposals of varying importance
relating to allowances etc. of Defence
Services officers and personne] are at
differcnt stages of consideration. It is
not feasible to give an indication in
this respect before Govermment has
examined the issues and taken a
decision,

Written Answers

Facilities for Dalai Lama for going to
UN.

*211. Shri Baburao Patel: Wil! the
Minister of External Affairs be pleas-
ed to state:

(a) whether it is a fact that the
Dalai Lama recently requested Gov-
ernment for facilities to proceed to
the United Nations in order to present
the case of Tibet before the UN.;

(b) if so, whether the request has
been granted; and

(¢) if not, the reasons therefor?

The Minister of External Affairs
(Shri M, C. Chagla): (a) No, Sir.

(b) and (c). Does not arise,

Chemical Warfare and Bombing in
Vietnam

+212, Shri E. K. Nayanar:
Shri C. K. Chakrapani:

Will the Minister of External Affairs
be pleased to stata:

(a) whether Government are aware
of the continued chemical warfare and
bombing of the civilian areas in Viet-
nam by the United States forces;

(b) if so, Government's reactiom
thareto; and

(¢) whether Government have con-
veyed their feeling to the U.S. Gov-
ernment?

The Minister of External Affairs
(Shri M. C. Chagla): (a) Governmen$
are aware of continuing bombing of
areas in North Vietnam, There have
also been reports from time to time
about the use of gas in Vietnam.
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(b) and (c¢). Government have con-
veyed to the U.S, Government through
diplomatic channels their unhappiness
about such action and have appealed
for an immediate cessation of bomb-
ing.

. Selective Conscription

#213. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Khagapathi Pradhani:
Shri Heerji Bhai:

Will the Minister of Deferce be
pleased to refer to the reply given to
Starred Quesiion No, 395 on the 2lst
November, 1966 and state the turther
progress made so far in the mnatter ot
selective conseription in the context
of Pindi-Peking threatening altitude:

The Minister of Defence (Shri
Swaran Singh): The scheme is still
under consideration.

Mortality of Newspapers

%214, Shri Anantrao V. Patil:
Shri Ram Charan:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether the mortality of news-
pepers is on the increase during the
st five years;

(b) if 30, the reasons thereof;

(e) the steps taken to check news-
Peper monopolies; and

(d) the reasons for giving a step-
motherly treatment to the language
newspapers by Directorate of Adver-
tising and Visual Publicity giving ad-
vertisaments?

The Minister of Information and
Broadeasting (Shri K, K, Shah): (a)
Yes, Sir,

(b) (1) Lack of adequate finance
angd advertisement support;
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(2) printing difficulties and
labour trouble;

(3) inability to face competition;

(4) disputes between partners
and shareholders appear to-
be the main contributory
factors,

(¢) The Press Council of India is
seized of the matter,

(d) The policy of the Government
is to divert maximum advertisements
to small and medium newspapers con-
sistently with the fulfiment of the
object which the advertiscment is.
expected to serve.

Appointments of Ambassadors and
Trade Consuls

#215., Shri N. K. Somani:
Shri Meethalal Meena:

Will the Minister of External Aff-
airs be pleased to state:

(a) the considerations and qualifi-
cations which Government take into
account in the appointment of out
Ambassadors and Trade Consuls
abroad;

(b) whether the facilities ana as-
sistance offered to our nationals par-
ticularly non-officials, in {foreign
countries by our Embassies gnd
Trade Consulates are comparable tn
those which are made available by
other countries to their nationals ab-
road; and

(c) if not, the steps Government
propose to take to improve them?

The Minister of External Affairs
(Shri M. C. Chagla): (a) In such ap-
pointments, Government take into ac-
count the professional competence,
experience, and suitability of the per-
sons under consideration.

(b) and (c). Yes. But Government
are always striving to improve stan-
dards of service consistent with finan-
cial resources available,
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U.S. Arms for Pakistan and India

*216.

*217. Shri Bedabrata Barua: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether it is a fact that there
has been a current U.S. proposal to
give U.S. arms to both India and
Pakistan on  straight commercial
“basis;
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(b) if so, whether this would en-
able Pakistan to secure the long-

postponed spare parts for her U.S.
aided weapons; and

(c) if so, the reaction of Govern-
ment in the matter?

The Minister of External Affairs
(Shrl M. C, Chagla): (a) to (c). As the
House is aware, the U.S. Government
have been permitting the acquisition
of non-letha] U.S. military equipment
by both India and Pakistan since
February, 1966, but the ban imposed
in September, 1965, on all military
supplies to either country js still in
force in respect of lethal equipment.
The U.S. authorities have informed us
that this policy remains unchanged.
There is, therefore, no question of the
U.S. giving lethal arms on 3 commer-
cial or any other basis to India or, to
Pakistan.

After our unfortunate experience
with Pakistan, we are naturally con-
cerned at any possibility of g reactiva-
tion of her military machine through
U.S, as indeed through any other,
sources by a supply either of spares
of neyw equipment. We have empha-
sised our concern to the appropriate
authorities. We believe our interests
are recognised, and we, therefore, hope
that no step will be taken by the U.S.
Government which would add to our
apprehensions regarding Pakistan's
military potential.

Indians detained in Burma

*218. Shri S. N. Maiti:
Shri 8. C. Samanta;
Shri A, K. Kisku:
Shri B. H. Mahato:

Will the Minister of External Affairs
be pleased to state:

(a) whether during his last visit to
Rangoon, he discussed the question of
release and repatriation of 26 Indians
detained by the Burmese Government
for the so-called ‘economic offences';

(b) if so, the reaction of the Bur-
mese Government in the matter; and
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(c) the progress made so far in se-
curing the release of these Indians?

The Minister of External Affairs
(Shri M. C. Chagla): (a) to (c), The
-question of release and repatriation of
Indian nationals detained for alleged
economic offences was discussed with
th> Government of Burma which
agreed to expedite the matter in res-
pect of those arrested before 2Tth
May, 1864. Tt was also agreed that
the list of Indians arrested after 27th
May, 1964, should be jointly examined
by the two sides so that decisions
could be taken on each case on merits,
‘Three Indians who were arrested be-
fore 27th May, 1964 were rcleased
about two wesks ago. Our Embassy
is pursuing the matter,

Pak Claim for monetary compensation
for the Aircraft shot down on
2-2-1967 near Ferozepur

*219. Shri Onkar Lal Berwa:
Shri Ram Singh:
Shri Brij Bhushap Lal:
Shri Hukam Chand
Kachhavaiya:
Shri Narain Sarup Sharma:

Will the Minister of Defence be
Pleased to state:

(a) whether it is a fact that the
Indian Air Force recently shot down
a Pakistani plane near Ferozepur;

(b) whether it is also a fact that
Pakistan had claimed monetary com-
Pensation for the aircraft and its pilot;
and

(¢) if so, Government’'s reaction
thereto?

The Minister of Defence (Shri
Swaran Singh): (a) Yes, Sir. In this
connection, the attention of the hon-
ble Member js invited to the reply
given to Starred Question No, 17 on
20th March, 1967,

(b) and (c): Yes, Sir. The claim
has been rejected by the Government
of India.
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Bharat Earth Movers Ltd., Bangalore

*220 Shri P. Ramamurti:
Shri K. Ramani:
Shrimati Suseela Gopalan:
Shri Umanath:

Will the Minislter of Defence be
pleased to state:

(a) whether an employee of Bharat
Earth Movers Ltd. at Bangalore went
on fast unto death from the 27th Feb-
ruary, 1967 to press for settlement of
long standing disputes;

(b) if so, since when the disputes
are pending and what are the demands
of the employees; and

(c¢) the steps taken by Government
to redress the grievanceg of the wor-
kers?

The Minister of Defence (Shri
Swaran Singh): (a) No, Sir. The
Bharat Earthmovers Employees Asso-
ciation had resolved on 18th March,
1967 1o stage hunger strike with effect
from 27th March, 1967 to press certain
demands, but the hunger strike has
not taken place.

(b) and (c), A Statement explaining
the position is laid on the Table of
the House. [Placed in Library. See
No. LT-192/67].

Repori of Pillai Committee

*221, Shri C. C. Desai:
Shri Kanwar Lal Gupta:
Shri R. Barua:

Will the Minister of External Affairs
be pleased to state:

(a) whether Government have con-
sidered the report of the Pillai Com=
mittee on the Indian Foreign Service;
and

(b) if so, the recommendations
which have been accepted by Govern-
ment for implementation?

The Minister of External Affairs
(Shri M. C, Chagla): (a) and (b), The
examination of the recommendations
of the I.F.S, Committee in the Minis-
try of External Affairs has been com-
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pleted. It is now proposed to con-
sult other Ministries of the Govern-
ment of India so that final decisions
of Government can be taken at an
early date.

Land and Air-Space Violations
Comsmitted by Pakistan and China

®222. Shri Yashpal Singh:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Bal Raj Madhok:
Shri Ram Kishan Gupta:

Will the Minister of Defence be
pleased to state:

(a) the number of cease-fire viola-
tiong committed by Pakistan and
China during the last six months;

(b) the number of air-space viola-
«ions committed by Pakistan and
China during the same period; and

(¢) the action taken by Government
in the matter?

The Minister of Defence (Shri
Swarap Singh): (a) and (b). The
reports received from 1st October 1968
to 27th March 1967 indicate that 620
cease-fire violations were committed
by Pakistan in J, & K. the
same period there were 3 cases of land
intrusions and 1 instance of violation
of air space by the Chinese over
Indian/Sikkimese territory.

(¢) Ceasedfire wviolation complaints
have been lodged with the U.N. Obser-
vers in respect of violations in J. & K.
in respect of others protests have
been lodged with the respective Gov-
ernments. Other appropriate measures
are also taken.

Rehabilitation of Ex-Servicemen

*£23. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Defence be
pleased to state:

(a) whether Government have for-
mulated the procedure for implemen-
tatton of schemes for the rehabilita-
tion of ex-servicemen in civil employ-
ment;
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_ (b) it so, the details thereof; and

(c) the number of ex-servicemer.
rehabilitated during the last one yea:’

The Minister of Defence
Swaran Singh): (a) Yes, Sir.

(b) A statement giving the details
is laid on the Table of the House.

(c) 12,021.

(Shri

Statement

Government orders for reservation
of permanent vacancies to the extent
of 20 per cent in Class IV Services/
posts and 10 per cent in Class III Ser-
vices/posts have been issued on 4th
July 1966.

This procedure for the implementa-
tion of these orders has since been
formulated and necessary instructions
have been issued by the Government
on 18th February 1967. The salient
features of these instructions are given
below:-

(i) All the Central Government
Departments / officies/under-
takings will forward to the
Director General Resettle-
ment, Ministry of Defence,
copies of rosters maintained
by them showing the vacan-
cies regerved for ex-service-
men and endorse 1o him
simultaneously;

(1) Copies of requisition for
filling both reserved and
unreserved vacancies In
Class IIT and Class IV
posts that they may send
to the Employment Ex-
changes; and

(2) Copies of advertisements
may be issued by them
for filling any vacancies
it the posts are not filled
through Employment
Exchanges.

(ii) The Director General of Re-
settlement will publish a fort-
nighly bulletin  containing
particulars of the vacancles,
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for circulation to serving per-
sonnel due for release through
Army Formations and also
to those already released from
military service.

(iii) The eligible ex-service-
men can then apply for such

posts in response to the ad-
vertisements,

(iv) The Director General of Re-
settlement will also meet
specific requirements, if any,
communicated to him by the

Central/State Govern-
ments/individual departments,
for filling any  reserved
vacancies. K

(v) The employing departments
will submit a quarterly pro-
gress report to the Ministry
of Home Affairs showing
details of requisitions made on
the Employment Exchanges,
and appointments of ex-ser-
vicemen with details of posts
ete.

Wage Board for Civilian Defence
Employees

*224. Shrl S. M. Banerjee:

Shri §. C. Samanta:

Shri Madhu Limaye:

Shri Indrajit Gupta:

Shri J. M. Biswas:

Will the Minister
Tleased to state:

of Defence be

(a) whether it is a fact that All
India Defence Employees Federation
has demanded appointment of a Wage
Board or a Wage Committee for the
Civilian Defence Employees in the
‘country; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Defence (Shri
Swaran Singh): (a) Yes, Sir.

(b) Government have not found it
Possible to accept this demand.

Dimbled Military Personnel

f2.25, Shri Randhir Singh: Wili the
B;Iutuster of Defence be pleased to
state:

(a) whether the military personnel
disabled during the last Indo-Pak, con-
flict are not entitled to the same
chances and opportunities of promo-
tion as category ‘A’ personnel,

(b) if so, the reasons therefor; and

(¢) the steps taken by Government
to remove this discrimination?

The Minister of Defence (Shri
Swaran Singh): (a) to (c). There
are no separate promotion rules for
military personnel disabled during
the last Indo-Pak conflict. In the
normal promotion rules for the Army,
no distinction is made between per-
sonnel in medical category ‘A’ and
those in lower medical categories
(provided the person concerned is not
in medical categoy ‘E', i.e. permanen-
tly unfit for any form of military
service), except in the cases of pro-
motion of officers to selection grades,
i.e, Lieutenant-Colonels and above in
the Army and Colonels and above in
the Army Medical Corps, where gen-
erally promotions are restricted to offi-
cers who are in medical category ‘A'.
Even in these cases, promotions of
individual officers in lower medical
categories are permissible provided:—

(a) such promotion is in the pub-
lic interest;

(b) the officer is, in the opinion
of a medical board, capable
of performing the normal ac-
tive service duties of the rank
to which he is being promot-
ed; and

(e) any defect, disability or dise-
ase from which the officer is
suffering is not likely to be
aggravated by service condi-
tions.

The reasons for the stricter rules
for the promotion of officers to selec-
tion grades is that the number of such
promotion posts gre relatively few
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and consequently afford comparative-
ly restricted prospects of sheltered ap-
pointments to officers of low medical
category. Since the present rules do
not discriminate against personnel
disabled during the last Indo-Pak.
conflict, the question of amending them
does not arise.

Ex-LN.A. Personnel

*226. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Khagapathi Pradhani:
Shri Heerji Bhai:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No, 406 on the 21st
November, 1968 and state:

(a) whether the question of restor-
ing the forfeitcd pay and allowances
of Ex-INA personnel has since been
considered; and

(b) if so, the decision taken in the
matter?

The Minister of Defence (Shri
Bwaran Singh): (a) and (b). The
matter is actively under consideration
and a decision is likely to be taken
shortly.

Hindi Broadcasts

227. Shri Shri Chand Goel: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether any additions have
been made in the Hindi broadcasts
during the years 1966-67;

(by whether there is any propusal
to increase them during the next
year; and

(c) whether any steps have been
taken or are proposed to be taken to
improve the steandard of broadcasts
from the point of view of education
and entertainment?

The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
Yes, Sir.

(b) Specific plans for the next year
have not yet been formulated
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(c) Improvement in standards is a
continuous process and is constantly
kept in view.

Probe into the death of Netnji
Subhash Chandra Bose

*228. Shri Macdhu Limaye:
Shri Ram Kishan Gupta:
Shri 8. Kundu:
Shri Baidhar Behera:
shri Srinivas Misra:
Shri Samar Guha:
Shri Mohan Swarup:

Will the Minister of External Affairs
be pleased to state:

(a) whether Government’s attention
has been drawn to the statement of
the retireq Japanese Lt. General
Fujiwara, who was attached to the
LN.A., about a probe intg the circum-
stances surrounding the ‘death’ of
Netaji Subhash Chandra Bose;

(b) whether Government propose to
take the initiative in setting up a
Joint Indo-Japanese probe team: and

(c) if not, the reasons therefor?

The Minister of External Affairs
(Shri M. C. Chagla): (a) Yes, Sir.

(b) No, Sir.

(c) It will be recalled that an Offi-
cial Enquiry Committee was appoint-
ed in 1956 to investigate the facts re-
lating to the reported death of Netaji
Subhash Chandra Bose. The Commit-
tee, after examination all the evidence,
had presented a report which estab-
lished that Netaji had actually died in
an air accident in 1945. The Govern-
ment are convinced that the report is
accurate and there is no need for fur-
ther enquiry. Lt. General Fujiwara has
not come forward with any new facts.

Stateless persons of Indian origin i
Ceylon

354. 8Bhri 8. Supakar: Will the Min-
ister of External Affairs be pleased
to state:

(a) the total number of Stateless
persons of Indian origin in Ceylon at
present; and
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(b) the number of persans of Indian
- origin who migrated from Ceylon to
India in 1966-677

The Minister of External Affairs
(Shri M. C. Chagla): (a) Figures on
the basis of the 1963 census in Ceylon
have not yet been published. The
number of Stateless persons of Indian
origin as in October 1964 was estimat-
ed at 9,75,000 approximately.

(b) 5,620 persons of Indian origin
left Ceylon for India  between 1st
January, 1966 to 31st January, 1967.
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Nehru Memorial Fund

356. Shri Baburao Patel: Will the
Prime Minister be pleased to state:

(a) the total funds collected so far
for the Nehru Memorial Fund;

(b) the amount contributed by
foreign countries; and

(c) the contributions of each coun-
try and the names of the organizations
through which the funds have been
spent?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) The total funds collec-
ted so far amount to Rs. 1,81,14,536.91p.
This is exclusive of a sum of
Rs. 86,71,873.42p. mobilised by collect-
ing agencies of the Fund, but not yet
forwarded to the Fund.

(b) and (c). The total collections
include a sum of Rs. 1,60,433.57p recei-
ved from donors abroad, but a coun-
try-wise break up of their donations
is not available.

A pgrant of Rs. 3,565.54p was made
to the Bal Bhavan, New Delhi, to
meet the expenses of a national semi-
nar organised by them in June, 1966,
under the joint sponsorship of the
Ministry of Education and the Memo-
rial Fund for the promotion of Bal
Bhavans, one of the Memorial Pro-
jects. Other expenses, which have
been confined so far to administration
and the drawing up of Memorial plans,
are incurred by the Fund direct, out
of the income from ‘investments.

Institutions financed by USSR & East
European Countries

357, Shri Manubhai Amersey: Will
the Minister of External Affairs be
pleased to state:

(a) whether the USSR and other
Kast European countries are sponsor-
ing and financing any institutions/
organisations in India; and '

(b) if so, the particulars thereof?

The Minister of External Affairs.
(Shri M. C. Chagla): (a) and (b). In-
formation is being collected and will
be laid on the Table of the House.

Enquiry into the NEFA Reverses

358, Shri Hukam Chand
Kachhavaiya:
ghri Kanwar Lal Gupta:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that the
findings of the Committee appointed to-
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look into the NEFA reverses have not
been made known to the House; and

(b) it so, the reasons therefor?

The Minister of Defence (Shrl
Swaran Singh): (a) and (b). The main
conclusions of the Enquiry into the
conduct of military operations in
NEFA were summarised in the De-
fence Minister’s statement in the
Lok Sabha on 2nd September, 1963.

The reasons for not placing the en-
‘tire document before the House were
explained in paragraphs 5 and 6 of
the Statement and also by me during
the half-hour discussion on the 27th
March, 1967.
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Returns of Assets by Central Ministers
360. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) whether al]l the members of the
Union Cabinet have submitted the re-
“varns of their assets;

Yo wo
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(b) if not, the names of those who
bave not submitted the returns; and

(¢) when they are likely to do so?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) to (c). Some members
of the Cabinet have sent their returns

and the rest are expected to do so
shortly.

Fire in Nagaland Secretariat
361. Shri 8, Supakar:
Shri D. C, Sharma:

Will the Minister of External Affairs
be pleased to state:

(a) whether a large portion of Naga-
land Secretariat was destroyed by fire
on the 10th February, 1967;

(b) if so, whether it was an act of
sabotage or accident; and

(¢) the action, if any, taken in this
matter?

The Minister of External Affairs
(Shri M. C. Chagla): (a) Yes, Sir.

(b) and (c), The State Governmeat
of Nagaland, within whose jurisdic-
tion the matter rests, have instituted
an inquiry tp investigate the cause of
fire, The inquiry has not yet ceen
completed.

Purchasg of Tyres by Defence Ministry

362. shri Madhu Limaye:

Dr. Ram Manohar Lohia:

Will the Minister of Defence be
pleased to state:

(a) whether it is the practice to
maintain log books for the Army Vehi-
cles in order to show the mileage run
by the tyres fitted on the army vehi-
cles;

(b) whether such log books were
maintained in the case of tyres pur-
chased from the stock imported
through the S.T.C, (mentioned in the
64th Report of the Public Accounts
Committee 3rd Lok Sabha);

(c) whether the Army staff had
made any entry in their condemna-
tion report as to whether these tyres
were unserviceable and irreparable;
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(d) whether it is a fact that most
of these tyres became unserviceable
after a run of 300 to 400 miles;

(e) whether fictitious savings were
shown by manipulating figures in the
Rate Contract; and

(f) what was the rate shown in the
rate contract inclusive of flap and
tube and the actual price paid exclu-
sive of flap ang tube?

The Minister of Defence (Shri
Swaran Simgh): (a) and (b). Yes,
Sir.

(c¢) and (d). 138 out of 5,904 Track
Hard Road tyres have been reported to
have failed prematurely after comp-
leting mileage varying from 3,500 to
20,500 KMs. 95 out of 6,782 Standard
Tread pattern tyres have been report-
ed to have failed prematurely after
completing mileage varying from
2,200 KMs to 26,050 KMs.

(e) No such manipulation has come
to the knowledge of the Defence Min-
istry.

(f) As per rate contract for Stan-
dard Tread tyres with imported types
stockists, the rate of 8.25 x 20-12 ply
rating tyre inclusive of flap and tube
was Rs. 349 and that of 7.50 x 20-10
ply rating tyre with flap and tube was

.-Rs. 285. The types were accordingly
supplied with flaps and tubes. No se-
parate price for the tyre alone was
indicated in the rate contract. The
A/T placed by DGS&D for 8.25 x 20-12
ply rating Track Hard Road/Universal
Track Grip pattern was for the tyre
only without tube or flap and the A/T
rate was Rs. 360 per tyre.

Purchase of Tyres by Defence Ministry

363, Shri Madhu Limaye:
Shri Yashpal Singh:
Dr. Ram Manohar Lohia:

Will the Minister of Defence be
pleased to state:

" (a) whether it is a fact that the
Officer Commanding Central Ordnance

€8 (Ai) LSD—3.
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Depot, Kandivili (now Malad)
was responsible for purchasing and
accepting the tyres from the stock
mentioned in the 64th Report of the
Public Accounts Committee (3rd Lok
Sabha) was recently allowed to ob-
tain his release from Military Service;

(b) whether it is also a fact that if
any proceedings are to be taken
against any officer who has obtained
his release from the Military Service,
these have to be taken within six
months from the date of his re'ease;

who

(c) whether any action has been
taken against the then Officer Cam-
manding, Kandivili Depot in the
matter of these tyre purchases so far;
and

(d) if not, the reason therefor?
The Minister of Defence
Swaran Singh): (a) Yes, Sir.

(b) Under the Army Act, 1950, no
trial by court martial of any person
subject to this Act for any
offence under that Act can commence
after the expiration of a period of 3
years from the date of such offence
and no person can be tried for an
offence unless his trial commences
within 6 months after he had ceased
to be subject to this Act.

(Shri

(c) and (d). Since he cannot be
tried by court martial due to lapse of
time since the transaction took place.
The only other action possible is to
withhold his pension wholly or parti-
ally under Regulation 3 of the Pension
Regulations for the Army, Part [,
1961, and this is being processed.

Purchase of Tyres by Defence Ministry

384, Dr, Ram Manchay Lohia:
Shri Madhu Limaye:

Will the Minister of Defemce
pleaseq to state:

be

(a) whether it is a fact that in pur-
chasing and accepting the tyres im-
ported through the S.T.C. (mentioned
in the 64th Report of the Public
Accounts Committee—3rd Lok Sabha)
misleading reports were submitted to
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t!:e Army Headquarters about the qua-
lity of these tyres;

(b) it so, whether his Ministry has
demanded action against the
D.G.S&D; ang

(c) whether the Ministry of Defence
has taken action against the Depot
Officer responsible for giving this
misleading information?

The Minister of State in the Minis-
try of Defence (Shri B. R, Bhagat):
(a) There was no specific reference
to the Defence Ministry by the DGS
& D. However, there was a general
circular issued by the DGS&D to all
indentors including Defence and a
letter to C.0.D. Kandivili about tne
quality of the tyres.

(b) The P.A.C. has dealt with this
Ministry demanding action against the
DGS&D does not arise.

(¢) Action against O.C. C.0.D,
Malad is being processed as indicated
in reply to parts (¢) and (d) of Un-
starred Question No. 363.

Purchase of Tyres by Defence Ministry

385. Shri Madhu Limaye: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that the
imported tyreg (mentioned in the 64th
Report of the Public Accounts Com-
mittee—3rd Lok Sabha) were sent to
the Forwarqd Areas in preference to
the good quality Indian made tyres in
stock at the depots:

(b) if so, whether any enquiry has
been ordered into these affairs; and

(c) if so, the results of the enquiry?

The Minister of Defence (Shri
Swaran Singh): (a) to (¢). Import-
ed tyres were issued for use in the
forward areas also in view of the
standard practice of the Army Head-
quarters of issuing stocks on the basis
of “first manufactured first out”. The
decision of the Defence Ministry not
to issue these tyres to forward areas

APRIL 3, 1967

Written Answers

2328

was, however, not communicated by
Army Headquarters to the depot au-
thorities. The circumstances under
under which this was not done are be-
ing investigated.
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Karnali Hydro-electric Preject

367. Shri Hukamm Chand Kachha-
vaiya: Will the Minister of Extermal
Affairs be pleased tfo reter to the
reply given to Unstarred Question
No. 1967 on the 21st November, 1846
and state:

(a) whether the report on Xarnali
Hydro-Blectric Project in Nepal sent
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by the Government of Nepal to the
‘Government of India has been studied;
and

(b) if so, what are the details there-
of and action taken thereon?

The Minister of External Affairs
«Bhri M. C. Chagla): (a) The report
is in the course of being examined.

(b) Does not arise.

Negotiations with Burmese Govern-
ment

368. Shri C. C. Desai:
Shri D, C., Sharma:
Shri Sezhiyan:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri 8. Supakar:
Shri R. Barua:

‘Wil]l the Minister of External Affairs
‘be pleased to state:

{a) whether any negotiations have
been held between the Governments
of India and Burma regarding the re-
lease of assets of Indians confiscated by
ihe Burmese Government after natio-
nalisation; and

(b) if so, the outcome thereof?

The Minister of External Affairs
{Shri M, C. Chagla): (a) and (b), The
matiter was discussed with the Bur-
wmese authorities during the visit of
the Foreign Minister to Rangoon fin
January this year and is being pur-
sued further.

Muslim World League

389. Shri C. C. Demi:
Shri R. Barua:

‘Will the Minister of External Affairs
e pleased to state:

(a) whether the Government are
aware that the Constituent Council of
‘the Muslim World League discussed
the Kashmir issue at its session held
in Mecca during the second week of
November, 1968; and

(b) if so, the reaction of the Govern-
ment of India thereto?

The Minister of External Affairs
(Shri M. C, Chagla): (a) Yes, Sir,

(b) It is the view of the Govern-
ment of India that the Constituent
Council of the Rabita-al-Alami-Islami
(World Muslim League) had no locus
standi to discuss matters pertaining
to the State of Jammu & Xashmir
which is an integral part of India.

Use of LAF. Plane for election tour
by Prime Minister

370. Shri Yashpal Singh:
Shri Onkar Lal Berwa.

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that the
Prime Minister used I.AF. Plane dur-
ing her E'ection tours during the
month of January and February, 1967;

(b) whether any payment has been
made to the ILAF, for utilising the
Plane; and

(c) if not, the reasong therefor?

The Minister of Defency (Shri

Swaran Singh): (a) Yes, Sir.
(b) Yes, Sir.

(¢) Does not arise.

Maintenance  of Disabled Armied
Personnel

371. Shrj §. C. Samanta: Will the
Minister of Defence be pleased to
state:

(a) how many cases of maintenance
of disabled armed personnel are still
pending settlement and how long it
will take to settle these cases;

(b) whether any new facilities, ser-
vices or help is being given to such
personnel; and

(¢) if so, the details thereof?

The Minister of Defence (Shri
Swaran Singh): (a) By maintenance,
it is presumed that the honourable
Member is referring prmarily to dis-
ability pension. There were 3,109
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cases pending on 1st April, 1966 and
© 15,422 fresh cases came up thereafter
upto 28th February, 1967, thus making
a total of 18,531. Out of these, only
- 4,131 cases are now pending which
* include 1,058 reassessment cases
where, on an earlier ‘sessment, dis-
ability pensions had already been
sanctioned,

It is not possible to indicate
exactly how long it will take t{o
settle the outstanding cases. Clear
cases are settled within one to two
months from the date of discharge of
the individuals. In other cases some
delay is unavoidable for the follow-
ing reason:

(i) a decision regarding attri-
butability of the disability to
service for which reference to
various documents e.g. Medi-
cal Board Proceedings, Medi-
cal History etc. has to be
made.

finalisation of Court of In-
quiry proceedings in cases of
injury due to accidents.

(ii)

collection of essential docu-
ments from Record Offices/

(iid)

hospitals/units ete. which
takes considerable time.
Procedural instructions have, how-

ever, been issued to minimise these
delays as far as possible.

(b) and (c):

(i) The rates of disability pen-
sion have been enhanced, in
cases of Armed Forces per-
sonnel invalided out of ser-
wvice as a result of injuries
sustained ‘in action in the ope-
ration against Chinese aggres-
sion in September—Novem-
ber 1982, in the Kutch opera-
tions in April—June 1985, in
the operations against Pakis-
tan in August 1965 onwards,
and in certain other opera-
tions (e.g., against hostile
Nagas, Mizos) on or after 16th

! September 1966,
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(ii) In the case of Armed Forces
personnel invalided out of
service on account of in-
juries sustained in action in
the Kutch operations and in
the operations againgt Pakis-
tan, the premium payable on
their LIC policies is waived
in full if the disablement 1s
accepted as 80% or more and
in half if the disablement s
accepted as 40% or more put

less than 80%.
(ili) Army  personnel  disabled
during the Chiness and

Pakistan aggressiong are oeing
afforded wvocational training
through Medical Rehabilita=
tion Centre and Vocational
Training Centres. During the
period of training they are
treated as on duty.

War blinded ex-servicemen
are imparted vocational train-
ing by the Training Centre
for Adult Blind, Dehradun
Their period of training is
treated as on duty.

(iv)

(v) Ex-gratia financia]l relief is
given to disabled personnel in
the form of lump-sum grants
from the Disabled Army Per-
sonnel, Widows and Orphans
Fund on receipt of applica-
tions.

(vi) Special efforts are also being
made to find employment for
them in Government and
private organisations.

Indonesia-Pak. Agreement

372. Shri M. Sudarsanam: Will
the Minister of External Affairg be
pleaged to state:

(a) whether it is a fact that Indo-
nesgia has repudiated the agreement
which its previous regime had enter-
ed into with Pakistan for the supply of
defence equipment; and

(b) whether the Indonesian Govern..
ment have assured India that al the
defence equipment so far supplied to

Pakigtan would be returned?
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The Ministér of External Affairs
(Shry M, C. Chagia): (a) Although
some items of defence -equipment
were understood to have been
supplied by Indonesia to Pakistan
during the 1965 Indo-Pakistan con-
flict; Govermment of India are not
aware of any formal agreement bet-
ween Indonesia and Pakistan in this
regard.

(b) The Indonesian Government has
assured us that no military equip-
ment is now being supplied to Pakis-
tan

Loss of a Diplomatic bag

373. Shri Kanwar Lal Gapta: Will
the Minister of External Affairgy be
pleased to state:

(a) whether a Diplomatic bag was
lost by the Indian Airlines Corpora-
tion staff in 1966,

(b) whether Government have made
any enquiry into this incident; and

(c) if so, the result thereof?

The Minister of External Affairs
(Shri M. C. Chagla): (a) Yes, Sir.

(b) Yes, by the Central Bureau of In-
westigation.

(c) Three officials of the Indian
Airlines Corporation have been found
negligent in their duty, and appro-
priate departmental action has been
recommended against them. Some
suggestions to streamline the system
of carriage of diplomatic mail to
prevent a recurrence of such loss of
bag in transit in future were suggest=
ed by C.B.I.L These have also been
considered and implemented,

Shortage of Doctors and Engineers in
the Armed Forces

374. Shri Dhuleshwar Meena:
Shri Ramachandrg Ulaka:

Will the Minister of Defence be
pleased to state:

({a) whether an acute shortage of

doctorg and enginéers is being felt in
the Armeq Forces; and

(b) if so, the steps taken by Govern-
ment to meet thé situation?

The Minister of Defence .(Shri
Swaran Bingh): (a) In the case of
Engineers there is still considerable
shortage. There is a shortage in the
case of Doctorsg alsp but the position
is not acute.

(b) A Statement giving the infor-
mation is attached. [Placed in Libra-
ry. See No. LT-194/67].

Manufacture of Jets with UAR
Collaboration

375. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Defence be
pleased to state the latest progress
made so far in regard to the manu-
facture of Jets in Collaboration with
UAR.?

The Minister of State in the Minis-
try of Defence (Shri B, R. Bhagat):
One HF 24 aircraft has been made
available to the U.AR. Government
to serve as a flying test bed for a
supersonic engine (E. 300) under
development in U.A.R. Ground deve-
lopment trials on the E. 300 engine
are in progress in the UAR and the
HF 24 aircraft with E. 300 engine
had its first flight on 29th March,
1967, The question of collaboration
in manufacture of supersonic aircraft
will arise only after the successful
completion of the flight tests.
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Radio station for Haryang

. 377, S8hri Ram Kishan Gupta: Will
the Minister of Information and

APRIL 3, 1967

Written Answers 2336
Broadcasting be pleased to state:

(a) whether Government have
received any request from the Har- '
yana Government for installation of
a radio station in Haryana at an
early date; and

(b) if so, the action taken thereon?
The Minister of Information and

Broadeasting (Shri K. K. Shah):
(a) Yes, Sir,
(b) Provision has ‘been 'made in

the Fourth Plan for the installation
of a medium power medium-wave
transmitter in Haryana State and the
State Government has been asked
to communicate their views regard-
ing the location of the Broadcasting
Station.
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Cenference of Non-Aligned Nations

379. Shri C. C. Desai:
Shri R. Barua:

Will the Minister of
Aflairs be pleased to state:

External

(a) whether there is any proposal
to call a conference of all non-align-
ed nations in the near future; and

(b) if so, what is the present pro-
gress in the matter?

The Minister of External Affairs
(Shri M. C. Chagla): (a) No, Sir.

(b) Question does not arise.

Tibetan Refugees

380. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Khagapathi Pradhani:

Will the Minister of
Affairs be pleased to state:

(a) whether the Tibetan
are still pouring into India;

(b) if so, the number of such
refugees who have arrived so far;
and

External

refugees
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(c) the names of places where
they are proposed to be rehabilitat-
ed?

The Minister of External Affairs
(Shri M, C. Chagla): (a) They are
still coming in small batches now
and then,

(b) The total is about 50,000.

(e) 12,000 Tibetan Refugees have
already been settled on agriculture
in Mpysore, Orissa, Madhya Pradesh,
NEFA, Bhutan and Sikkim. Work
has started on settlement of about
5,000 persons in Belgaum Division of
Mysore and one thousand ‘more
Tibetans in Bhutan. A woollen mill
and Tea Estate have been set up in
Kangra District to settle 675 Refu-
gees, Other Industrial Schemes to
provide employment to about 3,000
persons are under active considera-
tion. About one thousand Tibetans
are employed in various handicraft
centres. Steps are being taken to
put these centres on sound footing
and to expand them tp provide
employment tg about 2,000 persong. It
is proposed to settle 2,000 Tibetans
on a Tea Estate being set up in
Sikkim. (The figures indicated above
include families ang children).

We have approached the States for
allotment of more lands for the re-
habilitation of the remaining Tibe-
tans,

Ordnance Factories

381. Shri S. Kumdu:
Shri 8, K. Sambandhan:

Will the Minister of Defence be
pleased to state:

(a) in which States big, medium
and small ordnance factories are
located;

(b) the total capital outlay involved
in these factories;

(¢) the total employment capacity
of these factories; and
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(d) how many new Ordnance Fac-
tories are proposed to be set up in
the Fourth Five Year Plan and the
names of the States where such fac-
tory or factories is/are proposed to
be set up?

The Minisier of State In the Minis-
try of Defence (Shri B. R. Bhagat):
(a) Ordnance Factories are located
§n the States of Madhya Pradesh,
Madras, Maharashtra, Uttar Pradesh,
West Bengal and one at Chandigarh.
No formal classification has been
made among the factories as big,
medium or small,

(b) The information is being collect-
ed and will be laid on the table of
the House.

(¢) Approximately 1.52 lakhs.

(d) Three Ordnance Factories one
each at Ambajhari, Chanda and Jabal-
pur are being established. Another
factory for the production of accele-
rated freeze dried meat is being
established near Tundla. No propo-
sal for setting up any more factories
15 at present under consideration.

Proof and Experimental Establish-
ment, Balasore (Orissa)

382. Shri S. Kundu: Will the Minister
of Defence be pleased to state:

(a) whether there is any proposal
for the expansion of the ‘Proof and
Experimental Establishment’ at
Chandipur (On Sea), Balasore Town
in Orissa;

(b) if so, the nature of the pro-
posal;
(c) when Government propose to

implement the same; and

(d) what will be the employment
potential as a result of expansion?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) There is no proposal with the
Government regarding expansion of
the Proof and Experimental Establish-
ment, Chandipore.
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(b) to (d). Doeg not arise.
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' Acquisition of Land near Borjhar
Alrport, Gauhat!

884. Shri Dhireswar Kalita. Will
the Minister of Defence be pleased to
state:

(a) whether it is a fact that his
Ministry have acquired some thou-
sand acres of land near Borjhar air-
port (Gauhati) to widen the military
airfleld;

(b) if so, the amount of compen-
sation to be paid to the displaced
peasants;

(¢) whether Government have
received any representation from the
peasants in this regard; and

(d) whether Government have
any plan to give alternative land to

the peasants and early compensa-
tion to them?
The Minister of Defence (Shri

Swaran Singh): (a) and (b). About
715:67 acres of land was requisitioned
for the development of Gauhati air-
fleld. The land has not yet been
acquired, Inthe meantime, initial com-
pensation amounting to Rs. 1,33,617.25
has been paid to the owners concern-
ed. In addition, annual rental of
Rs. 1,18,532.90 is being paid regularly
to the owners concerned where the
assessment of the rent has been made
by the concerned authority of the
Government of Assam.

(c) Some representations were re-
<eiveq from the owners concerned for
early payment of rent and compen-
sation for their lands.

(d) There is no plan to provide
alternative land to the owners, The
cost of land will be paid to them
when it is acquired.

1 A F. Plane accident

385, Shri Dhireswar Kalita:
the Minister of Defence be
to state:

(a) whether it is a fact that on the
22nd February, 1966 an I.A.F. Toofani
crashed at Borjhar (Gauhati) Air-
port;

Wwill
pleased

(b) if so, the cause of the acci-
dent;

(c) the number of people dead and
those injured;

(d) whether Government have
received any representation claim-
ing compensation on behalf of people
who died and those injured; and

(e) if so, the steps taken to pay
compensation?

The Minister of Defemoe (Shri
Swaran 8ingh): (a) and (b). The
attention of the Hon'ble Member is
invited to the reply given to Un-

starreg Question No. 4978 in  the
House on 9th May, 1966.
(c) Besides the pilot, seven civi-

lians were kil'ed and 14 civilians in-
jured.

(d) Yes, Sir,

(e) The matter is under considera-
tion of the Government. In the mean-
time, an ex-gratia interim relief of
Rs. 500/- has been granted to the
next-of-kin of each of the deceas-
ed civilians. As regards the deceased
IAF Officer, a sum of Rs. 750/- being
75 per cent of the family gratuity, as
admissible under the rules, has been,
paid to the next-of-kin, pendihg
finalisation of the pension claim.

New Government Companies

386. Shri Vishwa Nath Pandey:
Shri Manubhai Amersey:
Shri D. N. Patodia:

Will the Prime Minister be pleased
to state: -

(a) whether it is a fact that Gov-
ernment have decided to set up two
new Government Companies for run-
ning an electronics production unit
and operation of certain wuranium
mines;

(b) it so, when; and

(¢) the total expenditure involved
on those schemes?

.
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The Prime Minister and Minister of
Atomie Energy (Shrimati Indira
Gandhi); (a) to (¢c). Government ap-
proved two Campanies being set up in
the public sector on March 17, 1967.
One Company will undertake pro-
duction on a commercia] scale of elec-
tronic components and instruments
developed at the Bhabha Atomic Re-
search Centre, Trombay. The autho-
rised Capital of the Company will be
Rs. 10 crores. The second Company
with an authorised Capital of Rs, 7'5
crores and a matching loan Capital
will operate the uranium mine and
the mill, to process the ore, both at
Jaduguda (Bihar). Both these Com-
paniee will be formed on completion
of the formalities shortly.

Family Accommodation for Army
Personnel

387, Shri Randhir Singh: Will the
Minister of Defence be pleased to
state:

(a) what percentage of serving
Army personnel is entitled to family
living accommodation at peace-time
stations;

(b) whether Government propose
to increase this percentage;

(e) if not, the reasons therefor;

(d) whether it is also a fact that
at a number of peace-time stations
there is practically no arrangement
for family-living accommodation for
the serving personnel; and

(e) the steps taken by Government
to provide family-living accommo-
dation at such peace-time stations?

The Minister of Defence (Shri
Swaran Singh): (a) The information
regarding the entitlements has al-
ready been furnisheq in reply to Un-
starred Question No, 56 answered in
the Lok Sabha on 27th March, 1887.

(b) A proposal to rationalise the
entitlement of married accommoda-
tion for Havildars and ORs so as to
ensure uniformity in all Corps and
Services is under consideration.

APRIL 3, 1967
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(¢) Does not arise.

(d) Yes, in so far as Government
accommodation is concerned.

(e) Projects have already been
sanctioned in certain stations. Pri-
ority for construction of marrier
accommodation is being given at those
stations where there are acute short-
ages.

Radio Station at Gorakhpur

388, Shri Vishwa Nath Pandey:
Dr. Mahadeva Prasad:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether it is a fact that there
is a proposal to instal a Radio Sta-
tion at Gorakhpur (UP.) for the
benefit of the people of Eastern
Uttar Pradesh;

(b) if so, when it is proposed to
do so and the total amount proposed
to be sanctioned for the same; and

(e) if not, the reasons therefor?

The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
Yes, Sir.

(b) A provision of Rs, 72 lakhs for
this purpose has been made in the
Fourth Five Year Plan. Preliminary
action for import of equipment, selec-
tion of sites, etc. has already been
initiated. It may take about 3 years
for the Radio Station to come on the
air.

(¢) Does not arise .

Avadi Vehicles Depot

389. shri 8. K. Sambandhan: Willk
the Minister of Defence be pleased
to state:

(a) whether it has been brought to
the notice of Government that euto-
mobile electrical materials are lying

in open space at Avadi Vehicles
Depot;

(b) if so, the quantity and worth
thaceot;
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(¢) whether Government have fixed

the responsibility for this negligence;
and

(d) if so, the action taken against
those held responsible?

The Minister of Defence (Shri
Swaran Singh): (a) and (b). No
serviceable automobile electrical
materials are lying in the open at the
Central Vehicle Depot, Avadi. Unser-
viceable salvage stores to the extent
of 2,290,3 tonnes—1941.5 tonnes of un-
serviceable telephone cables and the
balance unserviceable other stores—
are stocked in open areas in the Sal-
vage Sub-Depot, Avadi awaiting dis-
posal. The value of unserviceable sal-
vage stores is not readily available,

(c) and (d). Do not arise.
Representation from Indiang in
Malaysia

39¢. Shri S. K Sambandhan: Will
*he Minister of External Affairs be
pleased to state:

(a) whether the Government have
received either recently or in the past,
representations from Indian residents
in Malaysia for the posting of High
Commissioner who can speak Tamil;
ang

(b) if so, the action taken or pro-
posed to be taken in this regard?

The Minister of External Affairs
(Shri M. C, Chagla): (a) and (b). No
such representation has been received
by the Ministry of External Affairs.

Children's Film Society

301. Shri Baburao Patel: Will the
Minister of Information and Broad-
easting be pleased to refer to the
reply given to Unstarred Question
No, 1940 on the 21st November, 1966
and state:

(a) whether any judgement has
been delivered in the Civil Suit filed
in a Court of Delhi for the recovery
of $1000 from the former General
Secretary of the Children's Film
Soviety; and
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(b) if so, the nature thereof?

The Minister of Information and
Broadcasting (Shri K, K. Shah). (a)
No sir. The case is still pending in
the Court.

(b) Does not arise,

Family quarters for Jawans

392. Shri A. K. Gopalan:
Shri Jyotirmoy Basu:
Shri C. K. Chakrapani:

Will the Minister of Defence be
pleased to state:

(a) the criterion adopted in allot-

ment of family quarters to the Jawans
in the Army;

(b) the total number of Jawans
who have been provided with the
family quarters so far; and

(¢) what percentage of the total
strength of jawans has been provided
with family quarters during the year
1966-677?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) Family quarters are authorised at
prescribed pecentages of the sanction-
ed establishments for different cate-
gories of Jawans in the Army. Details
in this regard have been furnished in
reply to parts (b) and (e) of Un-
starred Question No. 56 answered in
the Lok Sabha on the 27th March,
1867. The available family quarters
are allotted in bulk to major units,
having regarq to the entitlements
mentioned above. A roster is pre-
pared of applicants for family quar-
ters in the order of the dates of ap-
plication. The Unit Commander
allots the available family quarters
to individuals mainly on the basis of
seniority on this roster, having re-
gard to compassionate grounds also.
A limitation is maintained on the
period of continuous occupation of a
family quarter by a particular indi-
vidual, in order to ensure that the
available family accommodation is
occupied in turn by as many entitled
Jawans as possible, In the case of
smaller Units, there is a station pool
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of family quarters, which is similarly
administered by the Station Com-
mander.

(b) 40,942 as on the 1st January,
1987.

(c) The requisite information is
being collected and will be placed on
the Table of the House, as early as
possible.

Acquisition of land in West Bengal

393. shri A, K Gopalan:
Shri Jyotirmoy Basu:
Shri C. K. Chakrapani:

Will the Minister of
pleased to state:

Defence be

(a) whether some land has been
acquired by his Ministry within the
jurisdiction of Police Stations of
‘Bishunpur in Sadar Sub-Division of
24 Parganas, West Benga';

(b) if so, the area thus acquired;

(¢) whether the land is suitable for
«<ultivation; and

(d) if so, whether it is being used
for cultivation?

The Minister of State in the Minis-
4ry of Defence (Shri B. R. Bhagat):
(a) and (b). 284.18 acres of land in
Sadar Sub-Division of 24-Parganas,
West Bengal has been requisitioned.
Government's sanction to acquire the
same also exis{s and proceedings
therefor will be taken up soon.

(c) and (d). The land held under
requisition is suitahle for 2 tivalion
and is, in fact mosty  under  un-
authorised cultivation,  The cuesuun
of evicling unautiiorisel  porupants
has giready bern ta%-n up with the
State Government sp as to enable con-
struction work on the land to pro-
ceed.

Tarapore Atomic Power Station

395. Shri Ramachandry Ulaka:
Shri Dhuleshwar Meena:
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Shrl Khagapaths Pradhani:
Shrl Hesryi Blmi:

Will the Prime Minister by pleased
to staty the latest progress made se
far in the construction of Tarapore
Atomic Power Station?

The Prime Minister and Minister of
Atomls Energy (Shrimati Indira
Gandhi): The progress on setting up
the Tarapore Atomic Power Station 18
satisfactory and according to schedule.
The latest overall progress of work is
approximately 85 p.c. Civil engineer-
ing work is substantially complete
and a considerable amount of equip-
ment, including both the pressure
vessels, has been installed. The tur-
bine generator for Reactor No. 1 has
been erected, while that for Reactor
No. 2 is under erection. Both the
transformers, associated with the two
generators, are under erection.

Enriched wuranium fuel required
for the initial charge for Reactor
No. 1 arrived from USA in February,
1967.

Funds for Film Industry

396. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Khagapathi Pradhani:
Shri Heerji Bhai:

Will the Minister of Information
and Broadcasting be pleased to refer
to the reply given to Starred Ques-
tion No. 259 on the 14th November,
1966 and state:

(a) whether the details of the pro-
posal regarding creation of a special
fund to help producers and Film in-
dustry for good and purposeful Films
have since been finalised; and

(b) if so, the nature thereof?

The Minister of Information and
Broadcasting (S8hri K, K. shah): (a)
and (b). The proposal has not been
finalised owing to difference of opinion
between the Film Industry and the
Govrnment regarding the method and
manner of utilisation of the Fund.
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Television in India

398. Shri George Fernandes:
Shri J. H. Patel:
Shri Ram Sewak Yadav:

Will the Minister of Information
and Broadcasting be pl d to state:
. (a) the progress made so far in
introducing television in the country
and setting up studios and transmis-
sion towers and manufacture of tele-
vision receiver sets:

. (b) how much equipment has been
_lmported and the value thereof; and

(c;) the total financial outlay
envisaged in the next five years on
introducing television in the country?

The Minister of Information and
Wx (Shri K. K. Shah): (a)
A television station with limited stu-

dio and transmitting facilities has been
operating in Delhi since September,

1959. In 1965 the All 1India Radio
auditorium was converied into a
Television studio with eqgu.pment

from Federal Repuoslic of Germany
and the regular daily: TV service
was s arted from Aucust 15, 1965.
The proposals o expand 1he TV
Centre in Delhi and the seiting up
of TV Cenires ai Bombay, Calcuula,
Madras and Kanpur have been pro-
vided for in the Dralit Fourth Five
Yea- Plan.

Ministiry of Indusirial Develop-
ment and Company Affairs have
issued letters of Intent to two pri-
vate firms for manufacture of 10,000
TV sets each per annum. Centrak
Electronics Engineering  Research
Institute has also taken up produc-
tion of 1000 TV sets at Pilani.

(b) TV transmittter, studio equip-
ment other accessories including TV
receivers for Tele-clubs wvalued at
approximately Rs. 50.44 lakhs have
been imported by All India Radio or
obtained as gift from foreign Gov-
ernments and other international
arganisations from time to time dur-
ing the last 7 to 8 years. Of these,
the equipment purchased directly by
the Government is wvalued at Rs.
5.54 lakhs, and the Government have
also incurred an expenditure of
Rs. 19.24 lakhs towards customs duty
and other incidental charges for the:
gift equipment.

(¢) An amount of Rs. 375 lakhs
has been proposed in the Draft
Fourth Plan for the establishment
of TV Centres at Bombay, Calcutta,
Madras and Kanpur besides the
expansion of Delhi TV Centre.
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Radio Station, Port Blair

400. Shri K, R. Ganesh: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether there is any proposal
to upgrade the Port Blair Radio
Station in the Andaman and Nicobar
Islands; and

(b) if so, when it will
mented?

be imple-

The Minister of Information and
Broadcasting (Shri K. K, Shah): (a)
Yes, Sir.

(b) The equipment required for

the project is being arranged. It is
proposed to upgrade the Station
within the Fourth Five Year Plan

period.

Use of LAF. Plane for election
purposes

401, Shri Baburao Patel: Will the
Minister of Defence be pleased to
state:

(a) the number
Minister used the
Indian Air Force
campaign;

of times Prime
aircraft of the
for her election

(b) the total mileage covered by
her and the payment made to the
I A F. in this regard; and

(¢) the places where the I. A F.
aircraft was taken for election pur-
poses?

The Minister of Defence (Shri
Swaran Singh): (a) and (b). Eighteen
flights were undertaken by the IAF
aircraft for the journeys of the
Prime Minister in connection with
her Election campaign and the total
distance flown was 22,674 miles. The
airlift charges recoverable from the
Prime Minister and her party
amount to Rs. 28,084,18, Payment
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from the Prime Minister has already
been received.

(c) The flights were undertaken to
the following places:—

Gauhati, Shillong, Lucknow,
Begumpet (Hyderabad),
Madras, Sulur, Madurai, Tri-
churapalli, Bangalore, Bel-
gaum, Bombay, Trivandrum,
Cochin, Kota, Banswara,
Udaipur, Jaipur, Nagpur,
Akola, Nander, Aurangabad,
Nasik, Kolahpur, Poona, In-
dore, Nagda, Bhopal, Bareilly,
Kalaikunda, Dum Dum. Bar-

rackpore (Calcutta), Char-
batia, Bhuvaneshwar and
Patna, '

HAW T WG W AT W WA

402 . =t TEr Ty
it vy fawa :
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F g7 FUT fF
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Function connected with presentation
of Netaji's Sword to Netaji
Museum

403. Shri Samar Guba: Will the
Minister of External] Affalrs be
pleased to state:

(a) whether it is a fact that the
sword of [Netaji Subhas Chandra
Bose was presented to Netaji Muse-
um in Calcutta by Gen. Fujiwara
of Japan on the 18th March, 1867;

(b) whether it is also a fact that
no representative of the Central Gov-
ernment attended the function; and

(c) if so, the reasons therefor?

The Minister of External Affairs
(Shri M. C. Chagla): (a) Yes, Sir.
Lt. Gen. Iwaichi Fujiwara, retired
Janpanese Army Officer, and some of
his friends who came in contact
with Netaji Subhas Chandra Bose
during World War II, had discover-
ed in a curio shop in Japan the
sword presented to Netaji at Singa-
pore in 1843 by a Japanese well-
wisher, and the same was brought
to India by Lt. General Fujiwara
and presented to the Netaji Museum
in Calecutta.

(b) and (c). The sword was ori-
ginally presented to the Indian
Ambassador in Tokyo at an appro-
priate ceremony. The presentation
ceremony at Calcutta was presided
over by the Governor of West
Bengal, Miss. Padmaja Naidu. The
Government of India had helped in
the arrangements for the occasion.

Nava]l Base at Paradeep Port

404. Shri S. Kupdw: Will the
Minister of Defemnce be pleased to
state:

(a) the progress made in the
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scheme for opening a Naval base at
Paradeep Port; and

(b) the financial implications
thereof?
The Minister of Defence (Shrt

Swaran Singh): (a) There is no pro-
posal to establish a Naval Base at
Paradeep. However, Navy has cer-

tain requirements which are under
consideration.

(b) The financial implications ean-
not be worked out until a final deci-
sion is taken.

Soviet Military Assistance to
Pakistan

405. Shri Bedabrata Barua: Will

the Minister of External Affairs be
pleased to state:

(a) whether it has
notice of Government that Soviet
Military assistance to Pakistan has
been increased recently; and

come to the

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Extiernal Affairs
(Shri M. C. Chagla): (a) and (b).
The Government have received no
information to the effect that the
Soviet Government have provided
any military assistance to Pakistan.

Institute of Defence Study in the
Capital

406, shri Kansari Halder: Will the
Minister of Defence be pleased (o
state:

(a) whether there is any proposal
to set up an Institute of Defence
Study in the capital;

(b) if so, the main features there-
of;

(¢) whether it is a fact that this
Institute will have links with the
Institute of Strategic Studies in

London; and
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(d) it so, the purpose of keeping

links with the Institute of Strategic
Studies in London?

The Minister of Defence (Shri
Swaran Singh): (a) An “Institute for
Defence Studies and Analyses” was
registered as a Society on 1lth
November, 1965; the Institute is situ-
ated in Delhi.

(b) The main
the Institute has
are—

objﬂets for which
been established

(i) To initiate study, discussion
and research on problems of
National Security and impact
of Defence measures on eco-
nomic, political and social
spheres.

(ii) To promote the study and
discussion of, exchange of
information upon, influence
of the method of warfare
upon, the problem of Defence
techniques in Defence studies
and analyses strategy, dis-
armament and International
relations.

(iii) To build up a body of train-
ed personnel to undertake
such studies.

(iv) To publish through a periodi-
cal journal or otherwise the
activities of the Institute and
contributions to constructive

thought in the field of
Defence Studies and Ana-
lyses.

(c) No, Sir.

(d) Does not arise.
Exchange of Films with Yugoslavis

407, Shri Bam Kishan Gupta: Will
the Minister of Information and'
Broadcasting be pleased to state:

(a) whether any negotiations are
being conducted with the Govern-
ment of Yugoslavia for the mutual
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exchange of Indian and Yugoslav
films; -and

(b) if so, at what stage the matter
stands?

The Minister of Information and
Broadcasting (Shri K. K. Shah): «».
and (b). A request for commercia!
exchange of fllms has been received
from the Embassy of the Socialist
Federal Republic of Yugoslavia and
the matter is under consideration.

U.S. Military Mission in India

408. Shri Mohan Swarup: Will the
Minister of External Affairs be pleased
to state:

(a) whe.her it is a fact that Lhe
total expenditure of the U.S, Military
Mission in India is borne by the Gov-
ernment of India; and

(b) if so, the details of tihe expen-
diture incurred so far and the pre-
sent strength of the members of this
Mission?

The Minister of External Aflairs
(Shri M. C. Chagla): (a) No, Sir, the
Government of India has been meel-
ing only some of the local expenses
of the Military Mission established by
the US.A. to deal with the military
assistance programme which had been
agreed to between the two sides. We
undertook to provide reasonable ser-
vices and facilities to enable the mis-
sion to carry on its duties; these have
included assistance in kind, such as
accommodation and the pay of the
mission's local employees, and periodi-
cally agreed rupee contributions for
such expenses as purchase of stores
and travel in India. The dollar
expenditure, including the pay and
allowances of the U.S. personnel, are
borne by the U.S. Government.

(b) In accordance with these
arrangements, the total amounts paid
so far by the Government of India is
Rs. 218.31 lakhs, which was to cover
all likely rupee expenditure until June
30, 1966. '

68 (Ai) LSD—4.

The strength of the Mission on the

31st of March, 1967, was 28 Officers
and Men.

Territorlal Army

409, Shri Jyotimoy Basu: Wi'l the
Minister of Defence be pleased to
state:

(a) the total number of persons who
enrolled themselves in the Territorial
Army from 1860 to 1965;

(b) the number of persons who have
fulfilled the commitments made;

(¢) the number of persons whose
attendance had been less than 50 per
cent of the total number of parades
held;

(d) the number of persons who at-
tended all the camps; and

(e) the total expenditure incurred
thereon from 1860 to 18657

The Minister of Defence (Shri
Swaran Singh): (a) 41,034,

(b) 34,800.

(e) 6,234

(d) 31,922. In addition, 8,492 who

were not required to attend camps
were called up for general embodi-
ment during 1960—65.

(e) (i) Total expenditure on Terri-
torial Army  during 1960—65—
Rs. 13,34,76,638.00.

(ii) Approximate expenditure on
(d) above—Rs. 2,03,52,000.00.

Islands in the Indian Ocean

409-A. Shri Jyotirmoy Basu:
Shri Umanath:
Shri Yashpal Singh:
Shri George Fernandes:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that the
U.K. Government was negotiating to
buy over certain Island in the Indian
Ocean;

(b) if so, which are those Islands
and who are their owners;

(c) whether the Government of
India consider it essential to own
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those Islandy for defence purposes;
and

(d) if so, the steps being taken in
that direction?

The Minister of External Affairs
(Shri M. C. Chagla): (a) Yes, Sir.

(b) According to available infor-
mation the purchase of following
islands seem to be contemplated:
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(i) Farquhar (ii) Desroches and
(iii) the Chagos.

(c) and (d). Government have not
so far considered the purchase of any
islands for our defence purposes. Tho
Government are examining the impli-
cations to India of the reported British
intention to purchase the islands
mentioned.

Publicity Consultants Engaged by
Diplomatic Missions Abroad

409-B Shri Indrajit Gupta: Will the
Minister of External Affairg be plea-
sed to state in which countries other
than U.S.A. and at what cost, Indian
dip'omatic missions have engaged
private firms similar to the one enga-
ged by the Indian Embassy in
Washington as publicity consultanty
on contract?

The Minister of External Affairs
(Shri M. C. Chagila): In no other
countries, Sir,

12.65 hra.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

SITUATION ARISING OUT OF FALL IN
SucGAR PRODUCTION IN U.P. AND BrHAR

ot et TTwe  (wwTEr)
oW WERY, ()

Shri S8amar Guha (Contai): About
my last question, I want a half-an-
hour discussion on it.

Mr. Speaker: It is all over now.
Shri Yashpal Singh.
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oft awqrw fag (2gogT) - ww
T, § wfrwadn % qgE
freafafen fawr

oft mmR 5 R wEry wEE,
BT WTHEW N ... ..
Mr. Speaker: Will you please sit
down? Shri Yashpal Singh is on his
legs.

Shri Shivajirao S. Deshmukh (Par-
bhani): My point of order relates to
the Calling Attention Notice, which is
now before the House. The point of
order is based on this. 1 was informed
by the Secretariat that g similar Cal-
ling Attention Notice on the same sub-
ject couched in the same terms had
been rejected for lack of notice. Now,
in the past, we were following the
practice, namely, whenever any Cal-
ling Attention Notice was admitted,
and when it was mentioned in the list
of business, then, if similar notices are
later received from other hon. Mem-
bers, and if they answer to the
requirements of being filed between 8
and 10, or one hour before the House
assembles, those names were added to
the Calling Attention Notice, for the
salient reason that it is the inherent
right of every Member of the House
to call the attention of the Minister
to an urgent matter of public im-
portance, and so, if one Member's
notice is admitted and the others'
names are not added, then it would
amount to discrimination between
Member and Member especially when
the notices answer the requirements of
being filed one hour before the House
assembles.

Mr. Bpeaker: There is no point of
order. The Calling Attention Notice
was given at 10 today. I saw it at
10.45. I know it is the same question.
1 saw not only yours but another half
a dozen notices which had also come.
1 saw them all at 10.45 am. today.
How could I do it? The rule is very
simple. They might have come earlier;
but 1 saw them all at 10.45 today. My
hon. friend raises a point of order.
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How could I help it? Let the Minister
INsWer now.

Shri Bibhutl Mishra (Motihari): We
zave notice the day before yesterday.

sft TR TRC:  wew wERT,

¥ W AN FETE O ...

Mr. Speaker:
this.

Shri K. N. Tiwary (Bettiah): We
gave notice. Myself and Shri Bibhuti
Mishra and other friends also had
given notice the day before yesterday.

Mr. Speaker: The House did not
sit the day before yesterday; yester-
day was a holiday. I saw the notices
only today. I saw them this morning
only. It could not be printed.

I will hear you after

Shri Shivajirao 8. Deshmukh: It
could not have been printed; but you
could allow them.

ot fufa faw @ fradt T faee
fearew fear smaT &, s@ g 7 aEl
fear ar & faez 7t fars s Tifgd

qr 1

sft g fay: sorw W@, &
afqerafin &% e ¥ Frafafes
fagz = = gy sz averfas fawre
a=t %1 ey fawmen g s ST
g oo w AR ¥ o awm
i.

"gax wdw qur fagre ¥ oY
® IEET T TR F FT TEW
feafa X 1966-67 & fad ™ &
freffar 70 & swor % <fefr
sraar &t feafy o

The Minister of State in the Min-
istry of Food, Agriculture, Commu-
nity Development and Co-operation
(Shri Annasahib Shinde): The oro-
duction of sugar in U.P. and Bihar
during the current season is estimat-
xd to be 9'4 lakh tonnes as against the
production of 17:41 lakh tonnes in
1965-88 and 16-38 lakh tonnes in 1064-
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65. The total production of sugar in
the country js estimated around 23
lakh tonnes as against the production
of 85'1 lakh tonnes in 1965-68 and
32:6 lakh tonnes in 1984-65, The fall
in production of sugar in, 1086-87 is
due to fall in production of sugarcane
and diversion of sugarcane from sugar
to gur and khandsari production. The
production of sugarcane fell on
account of a drop in the area under
sugarcane to the extent of about 15
per cent in sugar factory zones accord=
ing to the information received from
the State Governments of U.P. and
Bihar. This was due to drought con-
ditiong at the time of sowing. Pro-
duetion of sugarcane was alsp adver-
sely affected on account of drought
conditions during the period of
growth, Lesser availability of sugar-
cane also resulted in diversion of
sugarcane from factories to gur and
khandsari manufacture.

As regards the sugarcane price for
the season 1966-67, it was initially
decided to maintain the basic mini-
mum price at the level of 1965-66,
namely, at Rs. 5'36 per quintal linked
to a recovery of 1004 per
cent or less with provision
for premium of 4 paise per quintal
for every 0:1 per cent increase in
recovery. This decision was announc~
ed in March, 1968. As sugar factorles
experienced difficulty in getting sup-
plies of sugarcane from the com=
mencement of the season, the position
was reviewed in December, 1968 and
it wag decided to increase the mini-
mum price of sugarcane to Rs. 5:68
per quintal linked to a recovery of
9'4 per cent or below with the same
provision of payment of premium for
higher recovery as before. On the
recommendation of the U.P. Govern-
ment, sugar factories in West UP,
except those in the districts of Lak-
himpur Kheri, Harodi and Sitapur,
which is the main gur and khandsari
producing area were permitted to pay
a cane price of Rs. 6'68 per quintal
in order to assist them to meet com-
petition from gur and khandsari for
supply of cane.
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Gae fom, ®adm & 67 TE
fFar 1 FFaaT # @R 7 T
free sy Adi 2 a4t, s@ &
AT ¥R foad a9 ¥, IT S
¥ 11 %o feree o TATEART | W-
w17 7 Fo 3 T 4, AlFA Wrgdz wiAw
11—-12 %o & T ¥ | T AT WY &7
dagrgar , Afew g 1 Frew
T fae @Y g s 58 T9g & 7 fa=i
F T ATE ALY FL HE § 1 wWT
qETT ;AT AT WAl QI T
Fuil fs fFamT & a9 s a@@ @
wiq-weel dredz Y g amm ?
Shri Annasahib Shinde: As far as
the demand for raising the sugarcane
price is concerned, both the factory
owners and the cane growers were
demanding rise in sugarcane prices.
Moreover, the price rises in recent
years did not actually help the fae-
tories, because they did not succeed
in getting adequate supplies of cane.
That i why a recent review of the
position shows that out of 202 sugar
factories working in the country, 132
have already been closed while last
year only about 18 factories were
closed on 31st March. In UP out of
. 71 factories, 60 have been closed now.

In Bihar 21 out of 29 factories have
closed down for want of sugarcane.

st ®o ATo frardt:  SEA gOT
ar f& e &3 & arew a@ @i
wf, IR axz @ warfaq w qwg
g & "W W7 T 7 EvEETd ¥
o7 T AR W aeg ¥ defai a
A1 | g AT AR ¥ ATHTC
7 oz fearar fs o &7 &Y
urgw ¥ar€ I, AfFT  Fegw mAdde
¥ Aff agraT—ag WA IR T
qr ?

wre ot g gt (st wrefre
ww) : A A aga Avew fear
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21 TR Qe dedz frgr—
T AR wed of gf § e wf
&1 °Y | e Tu¥ cro-neet &1 AT
T a1, ®ifs 97 7w few-mfa
Aot femar f& o 3w o T

. Shri Hem Barua (Mangaldai): Who
is the mother?

Shri Jagjiwan Ram: That you car
ascertain from the father! Therefore,
as my colleague has explained, at
present when so many factories have
already closed and cane is not avail-
able, no purpose will be served by
raising the price of sugarcane at this
moment. But I may assure the House
that the entire question of increasing
the price of sugarcane will have to be
reviewed and it will be done very
soon.

Shri V. Krishnamoorthy (Coddlore):
As regards control on the sugar indus-
try in India there has been a bung'ing
throughout the past three of four
years. During 1965-66 there was a
carry-over of 8 lakh tons. In the next
yvear there was a carry-over of more
than 5 to 6 lakh tons. Even in the
current year there is a carry-over ot
more than 4 lakh tons on 1st Novem-
ber, 1888. Because the production
has gone down considerably, from 30
lakh tons to 23 lakh tons, the hon.
Minister stated the other day that he
is not at all going to export anything
from India. Therefore, taking imo
consideration the carry-over trom this
vear ag well as the production con-
templated in the coming ycar, the
total quantity expected to be avail-
able is actually equal to the local
demand which is only 28 lakh taons
Soon after the Minister made a state-
ment here that there was difficulty
in the country and the price of sugar
has been raised in the open market
from Rs. 240 to Rs. 375 per quintal
1 want to know from the hon. Min-
ister whether before making & state-
ment here he will correctly under-
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stand the real position of the sugar
industry? I alsp want to know whe-
ther there is any tacit understanding
between the Government and the
blackmarketeers in order to shoot up
the price and make the poor people
pear the burden of high price of
sugar?

Mr. Speaker: I do not think the
Minister can answer that tuestion,
whether there is an understanding
between the Government and the
blackmarketeers.

Shri Jagjiwan Ram: The black-
marketeers might have given that in-
formation to my hon. friend.

Shri V. Krishnamoorthi: He can
answer the first part of my question.

Mr. Speaker: He has already said
whatever he wanted to say.

Shri V. Krishnamoorthi: There is
no necessity for any panic in India.

Shri § S, Kothari (Mandsaur): If
the sugarcane price is increased, would
it mean that the price of sugar would
also be increased? In that case,
would the Minister reduce the excise
duty on this? Actually happens 30
to 40 per cent of the sugar price is
constituted of excise duties and other
governmental taxes. Would the hon.
Minister reduce that? Secondly,
shortage of sugar production means
that there is shortage of molasses and,
consequently, shortage of alconol pro-
duction. - "1

Mr. Speaker:
first question,

Let him answer his

Shri §. 8. Kothari: Will you allow
me g second question? This is very
important because the synthetic
rubber factory will suffer on account
of shortage of alcohol?

Shri Annasahib Shinde: It is in-
evitable that if we raise the price of
sugarcane, ..,
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Shri Jagjilwan Ram: It is not in-
evitable. I do not think it will inevit-
ably raise the price of sugar. When-
ever the price of gugarcane is raised
it will have to be considered how to
adjust that rise in the price of sugar-
cane, whether it will be out of the
margin of profit that is already aceru-
ing to the sugar mills or by adjust-
ment of the cess. Whatever it may be,
it has to be examined at the time of
increasing the price of sugarcane.

Shri S. 8. Kothari: The synthetic
rubber factory may have to close
down for about six months due to
shortage of alcohol.

Mr. Speaker: You may table a

separate question about it.

Shri S. S. Kothari: Sir, two ques-
tions may be allowed to be put by
each Member.

Mr. Speaker:

sty fowy (A7) e wET,
Y FT TH AV ITAT qAT @ R
AT IEH AT &1 FT W A
¥y M agy o w® & &fFT wa
FT oY am feam & faaar €, T@
I AT W AED AQT | HEr HE
#grey A w1 f g8 aw W F IO
% ew fay & ¢ & W @ qur
gUETd IUR F w1 o @ )
T fael 1 wa gdEtwor i}
arafrereor § &t W g § fie 9
frd o g@R fFaml f1 sam
W Af ¥ ot §, 99 @ W
TE WX Woeardt & A ¥ I[P
wqraT gawer ®WiR gl
g e
Shri Annasahib Shinde: If I have
followed the question of the hon Mem-
ber rightly, only about 25 to 30 per
cent of sugarcane is utilised by sugar
factories for production of sugar and

the rest of it goes to manufacture of
gur, khandsari, seeds and other things.

No, no.
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Shri Bibhuti Mishra: Not in Bihar.

Shri Annasahib Shinde: Not in
Bihar. I concede that in the case of
Bihar the position is not like that, If
we take into consideration the present
break-up of the cost of sugar hon.
Members will be in a position perhaps
to realise that 43 to 44 per cent
constitute the price of sugarcane,
Then, 2 per cent is the cost of trans-
port and commission of co-operative
societies. The manufacturing expenses
come to about 21 per cent out of which
the return is only 6 or 7 per cent.
The excise duty is 28.6 per cent and
cane purchase tax 4.1 per cent.

ot wy fawd : az fem a1e &
femrg ? 8,10 w F1 s dfad
T WA AT @ G R R
X AV & @Y O Y g " fE
ST faat ¥ wrgfraeor Wik gatsor
g gew T aag § fF T WK
i fad feamil #1 ag aw 4@
2ot § A fF @ W giward ary
g g T @ ag ITwEwA @
far g?

oft srias TW : qg aY aT% 9
t feqe o aard & ot TEQY
t @ o F wEEl ¥ oW
DAY, ITHT MAWRT FW ¥ WR
4 5 37 % s frgawr ad § afe
dar f& B3 owgr. ...

o TR AA.FT Wfgar (¥5) 3
T A Fg @ A 7 Wl & Fu A
MARNY AR @I g AP
g IR aE@ Ad Y ?

oft oreitew H ;. T EW @WET
iy fis war wrer 7

1o TN WAYYT Wifgar : wT A?
7% gAY @ @Ay a7
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w1 wfasy x@ qT i s § fe gw
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§ s ag D w1 F@ ¥ fag fodr
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¥ g fradr T frata &< &1 97
%1 faae ¢ @ e @ a7 & i W
e 8 &0y At F Qg F A ST
Jrar g at 99 fadw & 3w = fai
F § O frw T § wradeT AT
¥ fgrgeara At Y B Fa7 ovaw @ WK
§Tq |17 qg Wl Tq9E % I CF T6
frawaer & o ¥ WY § AEOE A
§T & @ ag ot I A # fegwm
# T Ft wE I3 ¥3 F Fre@mn w
T TATYT 3 A W & ar & s
argar g f& feadt <9 9@ a0 §
At et @ W AT I ¥ IW@ A
F AW orar g ?

Shri Annasahib Shinde: As far as
future exports are concerned, we have
taken a firm decision not to expcri
more because our production is not
adequate to meet even our domestic
demand. But whatever commitments
have been made before will have to
be carried out.

st ek sRfew : fvaar ?

Shri shinde: The quantity is 2.2
lahs tons. Those quantities also we
are not exporting to international
markets where open prices prevail.
We are exporting only to those per-
ferential markets where we get higher
prices than the prevailing prices.
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(CA)
Shri P. Ramamurti
What is that price?

oft ol wefew : ag e A § 7

Shri Shinde: That price is depen-
dent on day to day quotations of
London daily price which differs from
time to time.

(Madurai):

Shri Jyotirmoy Basu (Diamond Har-
bour): What is the highest and what
is the lowest?

Mr. Speaker: The hon. Minister
may kindly address the Chair. He is
only facing more questions because
he is dealing straight with hon. Mem-
bers.

Shri Annasahib Shinde: I am thank-
ful to the Chair.

Mo W wAT wifgar : wEw
AE1E, W ¥ wTew g Ay e
i qEe Ao
Mr. Speaker: London also can be
reached through the Speaker:

Shri Annasahib Bhinde: That
differs from day to day. The present
ruling price is about £ 17 a ton.

oft ool weAfrww : wraT s iy
§ | ORoREE & A § 5 QT A
gur ?

Mr, Speaker: Maulana Ishaq Samb-
hali He can put that question also.

Shrl Annasahib Shinde: Only two
or three factories in India are pro-
ducing cube sugar and that is for in-
ternal consumption.

oft vy forerd - e o Y AW 7
oft vordwe  omaw (W)
W geT W {0

Mr. Speaker: 1 have called Maulana
Ishaq Sambhall,
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ot (agre WA (wwder) ;oW
TR ®Y qg Arew & e v forewr 1
T F9 faey #Y aog 7g Twet T @
& R # dararc o gt AT 9w ¥
TN OF W Y aga @ aog § 6N
A ¥ W ST A 3o ¥ goArg
w5 7 g€ afes arri ol # qg
wrew T wfey e A fo & feaa @
wore § 9 S @ § e e s
T T § 1 I saraT dAr ¥ e
T ot 37 %Y Wit & e fireit 3 &
dar faar ot surer wifse wwmar
feamdi )t 37 & ™R A Fww ¥ @)
AT AT Y ] | AT A TN I qAog A
AfFmsmaamIfEmT N
T I AR T F aw A fawar
werq wged w9 § qaeman g 6 foen
WYY § QF  GIETET FETRfER
e faw & foad fF a2 & &3 sifem
& Afew fear qr | 7@ ) 9 ™
&qaT famt 7 frer g ame @ Wi AR
WTT A ey AT @ ) 9w A qog @
I § 0F TgT T A 1T AT TT @AW
ot &t v graTw el g avh ag
TS 9T § | TTE A AT a% 39
F Wz & At F wrf S A few
1 FTHR ag AT FqA F A F @
&Iw w30 7 owerw wgRw ag W
® 7 faer aog & faeli ® qwT A
fray #

Shri Annasahib Shinde: We have
delegated powers to the State Govern-
ment and if there are any arrears—
there are arrears, obviously—we ex-
pect that the provisions of the Land
Revenue Code for the recovery of the

arrears may be employed by the State
Governments.

st gERE €AA 0 IW I A
W T g

ot HATHT WA WA (FAFHTAIC)
T FTRAHT HT 90 Forel F A aw
& 3w %7 gz feerars Y wiferw 3 oy ?
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Shri Annasahib Shinde: We are very
sympathetic to this. We realise the
difficulties of the growers. We have
been requesting the State Govern-
ments to take necessary steps so that
the arrears are paid to the growers
as early as possible,

Shri Chintamani Panigrahi (Bhu-
baneswar): My calling-attention
notice related to the scarcity condi-
tiong in respect of sugar in different
States; so, I would like to know how
far the Government is now able to
meet the requirements of States like
Orissa and other States where there
i5 scarcity. What is the present posi-
tion in that respect?

Shri Annasahib Shinde: Statewise
a'locations are made monthly basis, In
the country upto February we were
distributing about 2,52,000 tonnes but
now as g result of lower production,
naturally, we had te reduce the quota
and the present allocation all over the
country is about 1,87,000 tonnes.

st crwREE qrew ;e WA
A FT IATEA w2AT AT § SH I
#rf aoer @ T 8, it ag o §
FA g2 AT & AT T HAT AT @
feafir ® e ¥ forg mF F71 T, At
7 TW WX FE WATHI q97 HTCArA
Y 39 7 =Y 7 #rE Frear wTaw w40
FifF gr adF FTATH SYI3 IATLA
€1 71T w7 WK i & JameT ¥ @
el @1 o &Y fF gv 7% ag wE
v a1 fis fors w1 7 T Y S Y
T 7 ST ERI ¥ Sfee ST 9
figz w@t arfr firaral & T T v
¥ TR 7 BT O SR #7 HgAA
TTAT A g 7

ot el T A AR W
g g g I e g |
It & o q¢ g aga wwa ¥ frac
wO G § AT s aw ot =0 &
o ¥ @ T BT AGAT FEAT A
T g ag wEm wfen & | fee o
@ & oreT %g awar § 6 g T
T S i 7w § Wb s
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arel w9 &7 Ifeer 2w ore ey Ak
forw & 3¢ WA Y 7%, W fow e
& ATETC 9T AT fAear § A ST
Wt ST & g T ger G qur Sfea
amr & I F Free oy fae |,
g AWAT TFT WTAWGE | GEY W X
e fraifea fear smar &

Shiri K. N. Pandey (Padrauna): In
vicw of the fact that the cultivators,
if the supply their cane to the gur
and khandsari manufacturers, are get-
ting Rs. 4.8. per maund whreas, if
they supply their cane to the factories
they are geiling only Rs. 2/2|- and even
if we raise the price to Rs. 3|- per
maund, the factorieg are not going to
get the cane, in view of this, do you
propose to decontrol sugar or fix the
cane price so that the cultivators get
the same price that they are getting
from the gur and khandsari manufac-
turers?

Shri Shivajirao S. Deshmukh: And

also free licence.

Shri Jagjiwan Ram: That is what
the sugar mill-owners want. I do not
think the Government can commit to
this at this stage.

Mr. Speaker: Papers to be laid.

Shri Shivajirao S. Deshmukh: Sir,
my name is there,
off TIFT SWT AW OF N
FTATR | 9T 7 w7 47 e W R /WA
& 1 AT TF ST AT SearT § |
fge# 1s7afRr (@A AT E. ..

weaw wEie AT, W | oY
Faw @@g

sft 7y fomd : Wy & vy o ag
faard &

Vir, Speaker: If I permit, I will in-
timate it to you. I am looking into it.
It is under consideration, I will inti-
mate to you about that.
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it TR AT W (92r) : 4y
X et werm Afew qr Iw qT Fgw
T T STEAT § |

Mr. Speaker: That is over now.

Shri Shivajirao S. Deshmukh: I may
be allowed to put a question. My
name is there but I came a little bit
late.

Mr. Speaker: That is over now. If
I call you, there will be others also
who would want to put questions. If
I allow you today, and if tomorrow
10 or 15 Members come 5 little late,
and they want to put questions, I will
be placing myself in a very delicate
position. Shri Chagla.

it Wit e e : Wege wEEa, A
=aeqT FTNW ¢ | ¥ fraa d@e 380 9%
o1 F AT W gET § | W F F
@ IR # a1 6 @ e & s
#1 =ft feow fag agr o @@ 730 wWife
g 37 %1 I1e ¥ geataa § | faw 380
w7 R

“If the Speaker is of opinion...”

Mr. Speaker: That issue is pending
before me, about the Youth Congress

Shri George Fernandes: No, no. 1
am on a point of order.

Mr. Bpeaker: It cannot be raised
in a vacuum. A point of order can be
raised on an issue which is being dis-
cussed in the House. Now, the call
attention on sugar is over. I have
called Shri Chagla to lay the paper on
the Table. If you have a point of
order on the question of laying the
paper, I can understand.

St AT GTAAWI : T TRTT &
R ¥ & | Seifew & ot & ard arf
N sA T A Fag
TEATT FT T ISAT AT § |
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Mr. Speaker: On a subject which is
not on the Order Paper, there can be
no point of order.

ot vy fomd : 376(2) ¥ wraga
© awm g
Mr. Speaker: No, please.

Shri George Fernandes: A point of
order shall relate to the interpretation
or enforcement of the rules.....

Mr. Speaker: No, no. Every day
he wants to raise 3 new subject which
is not there. I am not prepared to
tolerate this.

sft W FTAW: qEw wERT,
ATEZ AT HTE ISTAT ATEAT§ | IE 9
WY gAY | AT AT WTE W &
T L

Mr. Speaker: Order, order.
Mr. Onkarlal Berwa.

&t wiwre s o (W) AW
OF 4T HIHew FEary f&av qr geeew
& Fr7 fav f werE wifezed &
M ¥ 9@t ¥ ¢F JEw & fagras A
¥ €T T IoT A Y § | IWH G
BT I 29 AT ¥ T WA W E
WX g O aF AT9aT § | §F A7 9w
WY Y & ST A § o T ToreTa
F gl wregafa w1 wraw |y fear
¢ fr g wdz o famaa M ot a<g
¥ I Ry I ?

Mr. Speaker: Let us see,

sit WiwTC ATE &7 ;59 WY AW
o wfgx

Mr, Speaker: No. He cannot make
a speech. He may please sit down.

Shri P. K. Ghosh (Ranchi): I have
a submission to make. The Parlia-
mentary papers are being sent to the
members both in English and in Hindl,
but we need only one set, either in
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Hindi or in English, and the other set
will naturally go to the waste-papers
basket. There is no need for wasting
our papers like this. I will, therefore,
submit. . ...

Mr. Speaker: He can bring it to the
notice of the Secretary. Is it such an
important thing as to be raised on the
floor of the House? He can bring it
to the notice of the Secretary. That
will be sufficient.

ot vy fomd : oF e Wi
STYAT 8 & 1 wror #% qqr fir sraT et

Mr. Speaker: I shall tell him. Just
one minute, He will please hear me.

ot wy ford: & svgan g fs swm

@l @ W
Mr. Speaker: Mr. A. K. Gopalan
has written to me. Why does Mr.
Limaye want to raise it like this? It

is there; Mr. Gopalan has written to
me.

oft g ferrd : & W 3O T =g
T § | s aft wmean g o e
T T W1 EH B qar 99 | 7 vl
® 1% wWr i § |

Mr. Speaker: What is the use?
Whatever it is, Mr. Gopalan had the
courtesy to write to me. But the hon.
Member raises any and every subject
like this. Mr. Gopalan had at least
the courtesy to write to me asking
whether he might raise that point,
but the hon. Member raises it just
spontaneously. It is not proper.

oft 7y forrdt - AT TEET TR

§ durRfod | x@ < T A il )

Mr. Speaker: He may please re-
sume his seat.

ff wifw. ¢ wer &y : qEEATT &

faaraw W whT wrgwl ¥ A AW

s d 1 @ & ww oA
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Mr. Speaker: No.

oft WiwTT wT WOuT ¢ gHEAT AW
! wifgd 1 g gEiferg O gafe wraa
Tgr ...

Mr. Speaker:
down?

Will he please sit

Now papers to be laid on the Table.

12.38 hrs,

PAPERS LAID ON THE TABLE
Wuite parer No, XIII rE: CHINA

The Minister of External Affairs
(Shri M. C. Chagla): I beg to lay on
the Table a copy of White Paper No.
XIII containing Notes, Memoranda
and Letters exchanged between the
Governments of India and China dur-
ing February, 1966 to February, 1967.
[Placed in the Library, see No. LT-
188/67].

CINEMATOGRAPH AMENDMENT RuLes &
Press Counci. AMENDMENT RuLrs

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shrimati Nandni Satpathy): On be-
half of Shri K. K. Shah, I beg to lay
on the Table:—

(1) A copy each of the following
Notification under sub-section
(3) of section 8 of the Cinema-

tograph Act, 1952—

(i) The Cinematograph (Censor-
ship) Amendment Rules, 1967,
published in the Notification
No. G.SR. 279 in Gazette of
India dated the 4th March,
1867.

(ii) The Cinematograph (Censor-
ship) Second Amendment
Rules, 1967, published in
Notification No. G.S.R. 405 in
Gazette of India dated the
25th March, 1967. [Placed in
Library. See No. LT-188/67].
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Shri Jawaharlal Nehru
(St)

(2) A copy of the Press Council
(Third Amendment) Rules,
1968, published in Notification
No. G.S.R. 1974 in Gazette of
India dated the 24th December,
1966, under sub-section (3) of
section 22 of the Press Council
Act, 1965. [Placed in the
Library, See No. LT-190/67].

12,39 hrs.
PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, I lay on the Table
following eight Bills passed by the
House of the Parliament during the
current Session and assented to by the
President since a report was last made

to the House on the 18th March,
1967:—
(1) The Appropriation Bill, 1967.

(2) The Appropriation (Vote on

Account) Bill, 1967.

(3) The Appropriation (Railways)
Bill, 1967.

(4) The Appropriation (Railways)
Vote on Account Bill, 1967.

(5) The Goa, Daman and Diu Ap-
propriation Bill, 1967.

(6) The Goa, Daman and Diu Ap-
priation (Vote on Account) Bill,
1967.

(7) The Rajasthan Appropriation
Bil1, 1967.

(8) The Rajasthan Appropriation
(Vote on Account) Bill, 1967.

12.40 hrs.

STATEMENT RE. ACCOUNT OF
LATE PRIME MINISTER NEHRU
IN A FOREIGN BANK

o T WA Wi (F)
WS WgRE, S g e ot &
wWE ® garer ¥ e wpeha &g
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[3To T watgx Mfeat)
HelY St ¥ 20 WY F) A% 1 WA fF
AT FAA T HST FGT 94T | TG
wgr e st Ao dard fet @ §
T T ¥ wow ar awew e
®q ¥ ourad sgrar | fee we
¥ g a@ e AT IE A
Y 7 7 ZY o fRx 99 war w)g T
& TRTEFW | & awar g f& e
Nt mmar Fg RN AT
I ¥ aw ¥ fiww § 3= 4 ¢,
qaft @& & 9 A aw W@ FE
wg ¥l awg a7 SaT g W
79 ¥ wg g3 § w9 faen fen
A | T T TFR G | AT A
gt AgE A FT AT AEET 4%
fimem & a1 | @owar § aw
fadelt o1 & AU w2 FTE F WA
I G F GH FL AT I 4T |
=g 1947 % 1960 F ARYH TF T
IR AT aF TF IT FEL AT FELA €W
oo fasag e e i
TET WA St FY Faw AMIE@E @
1 ar # e faRe ¥ g o
g4 gefamt ¥ fag dur &= @
FET FT I €@ 9FA AT g
I TF AIEHT A DR a4 e A9
& TR FCT E 641, q@ g9
aeft oft aF ey W I fae Wl
ST FY I ATAAT TH THT FA B $gT |
wTea ¥ farer 5l 7 o wvvag # gfveeam
% faeiell (ST W & EEEwT)
a@ #1139 faw w5t 7 dF A
CAE ¥ T J A9 AT | IF A
7 YT i% ¥ ufawrd A s
T W juE AE § faRwi wE
* 39 R ST AF T Y A T
fear Tt & o Tak wAww aF T
g1 g welr ff & www &1 @ W
oo % S ¥ 20 AN ¥ ww
¥ T g SRR wa F g av
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(St.)

His publisher had naturally some cre-
dits but they were completely subject
to regulalions, the Foreign Exchange
Regulations.

W A & fEEr ag w owq g
frewar, ¥aw uw fv o wrad w5
N forA gt ar g @ @
9 Q¥ IOW gU AT qNT 2T
IFME WY WO W Rl &
AT AN G TEET g | OF UR
fram %t oF oF wfa = R 9
TIAH AGF F1 7 T W7 & AW T A@F
FEaad ¥ gw w79 amr &)
EX B3 WEN IT /I 47T 31 6T F AHTH
U fggm am 7 FEE #1 4% @
? wR wafeu omr Sa &1 + fed
gfaer aT 1€ warer TEf IoaAT | @
w1 AT 9% e i SEs W)
frem St aor & faRwit o & w1z
FE I 9T AT A A F

AT g WAT W I S
AR gRWT qW 9T e fwar @
fe 70 ¥® Age amEm & Tmrear
2 T@ g8 Iwd ¢ fe@ W)
T ¥ AT WO §E ¥ T W w1
AW ¥ WA § wm AR ¥ foed
q7g a9 ¥ W ¥ ag gwr § fe @
e wgar wifgy 1 et o
#t gferes awwy X S9N e
o @ o § 5 99 o9 & sgm
T 9T AT FL AR IG5 §9 § 7
gt Y wwfema Y @ 0 89
Wy e g8 A fear

WTEE Y T ATETET STHEAT AT
TR ¥ fiew ¥ oF 7@ so W
Ty, N fmmagea | oF
sfew  SWar Y I9TE STE ATEHt
W TEw e ®1 33 sfow ¥
50 Sfawg a% I 50 W@ ¥ 75
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@ W T I HE s0¥ME
* faw 75 ww WY R 49 wAx
so 9@ ¥ faw WY 75 W@ Ty
et ofme e & @ § afe
Ia% arg §rq g i s @
AW & U FT @0 AT oY |
d ot faelt e & Ay g dwa
W foeed 1 & 9§ &
1947 & 9% § 9T 7% FT IO WAy
o @@ &Ry

g maaa g fe & Ot awasf
e w1 4 FT FE IGHT Aq9 A
g ¥ far 1 A | A oA
g5 qa gu W feww g gvi
U9 A W qAqT A1 ot JY qrow ¥
AT A TATHI o0 TR0 FT areT
TgT T aF QAT

The Minister of Home Affairs (Shri
Y. B. Chavan): Mr. Speaker, Sir, the
facts regarding the account of Pandit
Jawarharlal Nehru were not within
my personal knowledge, but I had
obtained the necessary information be-
fore making my statement in the Lok
Sabha on the 20th March. 1 once
again give the facts which are as
follows:

Shri Jawaharlal Nehru did not have
an account in the Lloyds Bank in
England. He however had a royalty
account with his publisher in London.
His publisher credited all the royalties
accrued on his book in this account
and the amount was repatriated to
India from time to time,

st wyfomd () o e dw
g’

Shri Y. B. Chavan: This account
was within the knowledge of the Re-
serve Bank of India and the Ministry
of Finance. The utilisation from this
account was well within the authoris-
ed limit imposed by the Reserve Bank
of India. There was no occasion what-

Nehru (St.)

ever for any inspection or checking
of the account by either the Finance
Minister or any other authority. It is
totally incorrect to say that the
Finance Minister eve: discussed this
matter with the Chancellor of the Ex-
chequer or with any Bank in England.

Mo TW "Age wifgar ;. wAd

9 W Y FAT & gg WA ¢

The Deputy Prime  Minister and
Minister of Finance (Shri Morarji
Desai): Since my name has  been
mentioned, may I explain? I hope the
hon. Member will not draw any un-
fair conclusions because I did not
speak on that day. I was not called
upon to speak on that day. As the
Home Ministe: was referred to, the
Home Minister referred to it.

I happened to be the Finance Minis-
fer at that time in 1960 when this
question came up. There is, I think.
a little misunderstanding in this.
There was no question of the Prime
Minister Jawaharlal Nehru having any
unauthorised account in England, and
there was no question of anybody
bringing it to his notice or to my
notice about this with any photographs
or anything. This is all a story made
up by somebody and conveyed to my
hon. friend, Dr. Ram Manohar Lohia.
He szems to have believed it.

What has happened was this, that
the Prime Minister himself referred
to me his account there, and asked
me as to how he could spend the
money, because he wanted to spend
some money at that time on a re'ative.
T saw the account, and then, all the
facts were verified by me. Till then
there was no occasion for me to verify
the facts. The Prime Minister had an
account even before 1947. The rules
made in 1947 allowed everybody in
India who had accounts there to keep
their accounts, calling them pre-zero
accounts. Those moneys they weve
allowed to keep there. If they wanted
to spend anything. they had tn convey
the expenditure to the Reserve Bank,
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[Shri Morarji Desai]

that was the only obligation that these
people had on them. Then, if any
money credited after this, was earned
after 1947, that had to be repatriated
to India immediately. That was the
rule, and that is the rule which obtains
even today.

Bill Introduced

The Prime Minister received his
money from his publishers, the royalty
moneys; the publishers credited that
money which accrued to him from
time to time in that account, and the
money which was credited after 1047
wag being repatriated here.

Then this question arose about the
pre-zero account which was there. I
think about £ 3,000 or some such
thing was in the pre-zero account. I
found that the money that was spent
by the Prime Minister during nine or
ten years of that period amounted
to something like £ 2,000 and odd. I
am saying all this from memory.

o TR AAge A .fgar ;I
W ¥ |

Shri Morarji Desai: Thig is al] not
correct.

To N wAPT WYfgmr : W ®
T ¥ AT g E )

Shri Morarji Desai: The money
that was spent there from this account
was less than the pre-zero account
that he had with him. The only ques-
tion that arose at that time which 1
raised wag that as the publisher was
crediting the money to his account
from time to time, somebody might
say that the publisher was keeping
the money for some time and then
doing it, which would not be a correct
thing; it would, therefore, be better
that the money, as it accrued from
those who had to pay the royalty, was
credited immediately in the account
by themselves, and not through the
publisher, and that was done at that
time. There was no question of my
talking to the Chancellor of England
on this matter. I have never had any

APRIL 8, 1987
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talk. I do not know whoever had this
brainwave or figment of imagination
which was conveyed to Dr. Ram
Manohar Lohia. This is entirely a lie.
I had nothing to talk to the Chancellor
about this, and there was no question
of doing away with any account from
any bank. The Prime Minister him-
self after a year or so closed his ac-
count and finished the matter.

e T sALT ® fgar : wemm
AEIET, W9 E A #t fawwifawre
afafa N W | 77 favafas
gfafa § s aaF AWM A TR
a9 #F & w7 91 T wwa O
@ g

ot vy f&wg ;& el § awmy
¥ mm@Eoenfwg @
AT FE, @ A AR
TR T wEe Y

12.54 hrs.

ESSENTIAL COMMODITIES
(AMENDMENT) BILL*

The Minister of Commerce (Shrl
Dinesh Singh): I beg to move for
leave to introduce a Bill further lo
amend the Essential Commodities
Act, 1955 and to continue for a further
period the Essential Comn.odities
(Amendment) Act, 1964

Mr. Speaker: The question is:

“That leave be granted to
introduce a Bill further to amend
the Easential Commodities Act,
1955 and to continue for a further
period the Essential Commodities
(Amendment) Act, 1¥64.”

The motion was adopted.

Shri Dinesh Singh: I introduce the
8ill.

"Published in Gazette of India EX traordinay, Part II, section 2, dated

3-4-67.
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12.54% hrs.
STATEMENT RE. ESSENTIAL
COMMODITIES (SECOND

AMENDMENT) ORDINANCE

The Minister of Commerce (Shri
Dinesh Singh): I beg to lay on the
Table a copy of the explanatory state-
ment giving reasons for immediate
legislation by the Essential Commodi-
ties (Second Amendment)y Ordinance,
1966, as required under rule 71(1) of
the Rules of Procedure and Conduct
of Business in Lok Sabha.

12.55 hrs.

MOTION OF THANKS ON PRFSI-
DENT'S ADDRESS—contd.

Shri Kanwarlal Gupta  (Delhi

Sadar): What is the time allotted for
this business?
Mr, Speaker: We are to meet

today at 4 O'clock; we will decide
that. Now, Mr. Guha may continue
his speech.

Prof, Samar Guha (Contai): Sir,
this is the first time for ine to have
the privilege of speaking in this
House, Nevertheless I will use this
opportunity to raise my wvoice of pro-
test and indignation in this temple
of democracy about the policy that
had been so long pursued by the
Government about Netaji, the apostle
of Indian revolution and the
greatest kshatriya after Shivaji in
India. As g new member when I en-
tered the Central Hall of this Parlia-
ment, I wag naturally very happy to
see S0 many pictures of the makers of
India. I was eagerly looking for an-
other portrait—the portraitof Netaji
Subhash Chandra Bose but I was
shocked to find that although this
Government had a mind to install
during the last twenty years, one by

one, portraits of the makers of
India in the Central Hall, they
did not have any intention
to place the portrait of Netaji

in the Central Hall. Almost all the
Members present here will perhaps re-
member that Mahatma Gandhi, not
once but several times said that Netaji
hypnotised the Indian people. Although
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the Father of the Nation had the
greatness tu say so, the rulers belorg-
ing to the Congress Government wcre
not in any way touched in thelr
hearts by the greatness of Netajl.
One may wonder whether it was an
act of Inadvertent omission on the
part of the Central Government. But
looking to the background of the
policy pursued by the Government
about Netaji, I say it was not an
omission but it was a deliberate and
calculated act on the part of the
Congress Government to minittise
the position of Netaji and relegate
him to secondary leadership in the
history of national freedom. I have
already stated that calculated
attempts have been made to distort
the history of the freedom movement.
Our Government has made many
attempts to create an impression in
our country and abroad also thal this
country achieved freedom only under
the Gandhian leadership and only by
means of non-violent satyagraha, While
yielding to none in my deep regard
for Gandhiji whom I consider as one
of the greatest men of the world, it
will be a travesty of truth to say that
India achieved freedom only by non-
violent means. There is another side
to this picture, beginning from the
first war of independence in 1857,
down to the last phase of our freedom
struggle, I mean the great role play-
ed by the National Army of Netaji,
that is the role of the Indian revolu-
tionaries and the Indian vevolution
had equal importance side by side
along with the Gandhian movement.
From the 20s and through the 30s to
the early part of the 40s, if the
Gandhian movement had a great con-
tribution to Indian freedom struggle,
it is equally true that the Indian re-
volutionaries and the Indian revolutio-
nary struggle had an equally impor-
tant role in the freedom struggle of
India. In the revolutionary tradition
and heritage of India, Netaji has his
place as the supreme emblem of Indian
revolution. If we remember the
values of peaceful nationalism that

we have got from the Gandhian tradi-
tion, we should equally remember that



2387 Motion on

[Prof. Samar Guha]

India, the reawakened India, has also
got another wvalue: the wvalue of
revolutionary nationalism from ‘he
contribution of revolutionaries and

their highest manifestation Netaji
Subhas Chandra Bose,
13 hrs,

I do not know whether the Mem-
bers of this House have forgotten that
just after freedom was achieved, a
committee to draw up the history of
Indian freedom struggle was formed
under the chairmanship of Dr. R. C.
Majumdar, the most eminen. among
the living historians of India. But ii
almost passed out of the attention of
any that this committee was uncere-
moniously scuttled. Do you know for
what crime? Because that historian,
a seeker after truth, showed tihe
temerity to make the suggestion that
although Gandhiji and the non-violent
movement had a glorious role in our
freedom struggle, it is equally true
that the revolutionaries and the
revolutionary movement of Netaji
and the INA had no less contribution
in our freedom struggle. It was for
this  crime that this committee was
scuttled, and after a few years, an-
other history commi tee was
stituted with a few ‘yesmen’' so that
the history could be written,—what
shall I say—as was suggested, as was
dictated.

Mr, Speaker: The hon. Member may
resumz his speech after lunch.

13.83 hrs.

The Lok Sabha then adjourned for
Lunh till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at Fourteen of the Clock.

[Mr, Deputvy-Sreaker in the Chair]

Mr. Deputy-Speaker: Prof. Samur

Guha may continue.

Prof. Samar Guha: Mr. Deputy-
Speaker, Sir, I was saying that cal-
culated and deliberate attempts have
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been made to dictaie and distort the
history of the Indian freedom strug-
gle. This was the reason, because
some of our leaders thought that if
the history of the Indian revolution
gels its proper place in the annals of
our freedom struggle, perhaps the role
of many of our leaders will be rele-
gated to the position of second line of
glory. It is for this reason that this
policy of neglecting and ignoring has
been pursued about Netaji. Today
we do not find any portrait of Netaji
in the Central Hall. Although we find
statues of our great national leaders
here and there inside the Parliament
House, at the gate of Parliament, there
is no statue of Netaji anywhere to be
found in the capital of India. It is
for this reason that the birthday of
Ne aji is not observed by the Govern-
menl of India. It is for this reason
that we do not find anywhere in any
of the Government offices in our
country the picture of Netaji along-
side the picture of Gandhiji. It is for
thiis reason that the All-India Radis
is not paying any a tention t{o the
glory and the revolutionary heritage
of India and Netaji.

I think many hon. members of this
House have gone to Red Fort to see
the show calleg “Sound and Light".
In that show we hear the recorded
voices of Gandhiji ang Pandit Nehru,
but unfortunately it did not even
draw the attention of any of the res-
ponsible leaders of this House to sug-
gest that there are recorded voices
of Netajj available, which also should
be included in that show.

Sir, it ig for this reason that valu-
able documents about Netaji and INA
that were lost in Germany and the
whole of South-East Asia were not
collected by the Government of Indls.
It is for this reason, it is for this
apathy, it is for this attitude of neg-
lect towards Netaji and ignoring him
that his residences in Singapore, ana
the historical building in which Arn
Hakumat of India was established,
have been allowed to be purchasea
by two Chinese citizens of Singapore.
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I had occasion to meet the represen-
tations of the Government of Singa-
pore ang Malaya. They agreed that
these two houses should be transfer=-
red to the custody of Government of
India if the Government of India
asked for them,

Sir, it is for this reason that the
names of Andaman ang Nicobar Is-
lands that were re-named by Netajl
ag Shahid Dwip and Swaraj Dwip have
remained ag they were, In these tw0
islands, a part of Indian territory that
was liberated by Netaji and INA, so
many martyrs, so many valiant figh-
ters of Indian freedom_ lost their lives,
In sacred memory of those great mar-
tyrs Netaji wanteq to re-name them
as Sawaraj Dwip and Shahid Dwip.
Unfortunately, our Government, our
leaders of the national movement,
when they came to power, did not
care a bit tp retain the names thac
were given to these islands by Neta-
ji.

Sir, T will draw your attention to
another aspect about Netaji. Netaji
was a great revolutionary, a great
patriot, a great fighter but Netaji was
the greatest military genius, the
greatest military leader, the greatest
commander of Indig after Shivajl alse.
I will just read before the House =
few of the observations that were
made by General Kawabe when Y
visited Japan. Genera) Kawabe was
the man who commanded the Japa-
nese army in the Burma front. He
told me about Netaji, about his mili-
tary genius, This is what he said:

“Ag an organiser and inspirer of
a revolutionary grmy, as an acute
strategician and as a planner of
military operation and manoveur-
ability, any nation should feel
proug of Chander Bose

He went further and sald:

“Chander Bose was a great re-
volutionary but the greatness of
his leadership ig largely due to
his brilliance as a military leader ™

68(Ai) LSD—5

CHAITRA 13, 1889 (SAKA) President’s Address 2390

Sir, I have had the privilege of
talking to many of the Japanese
wartime generals., If you will allow
me to sum up the gbservations that
were made by them, in the following
words:

“The unigues character of Neta-
ji's  military leadership as tne
supreme commander of INA, hs
magnetic inspiration in infusing
dignity, discipline ang dauntless
patriotism in his army, his para-
mount control over his army aur-
ing attack or retreat, his innova-
tion of revolutionary battle-cries,
his electrifying order-of-the-days-
and all other gallant fighting feats
in Germany and South East Asiu
in organising and leading the Azad
Hind Fauz manifestly show that
India should pav homage to Neta-
ji not only as the greatest revo-
lutionary of our age but also as
the grealest military leader of
modern India.”

It is a tragedy that our Government,
the free India Government, when it is
necessary that our national defence
should be inspired on the basis of
nationalism and gwakened patriotism,
did not think it necessary, and it did
not strike our leaders, that Netaji's
role as a military leader should be
placed before our national army.
No attempts have been made to eva-
luate the role of Netaji as a military
leader. No military honour has been
shown to him and no attempts have
been made to depict the role of Netaji
before the Indian army. No military
decoration, no insignia, no award of
gallantry in the name of Netaji has
been introduced. There is no military
academy in the name of the first
Indian revolutionary, the greatest
Indian revolutionary, in the name of
the first Indian military leader after
Shivaji, as I have mentioned earlier.
No military academy has been named
after Netaji. What a shame it is that
this Government has not made any
efforts, has not done anything to place
before our defence forces the role es
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the supreme leader of Army of Libe-
ration which Netaji has played for
the freedom of our country. It has
been reported that Netaji's picture,
Netaji's photo is a taboo in our mili-
tary establishments. It is a shame to
us, it is a shame to the whole of our
nation that such a prohibitive order
could be issued by this Government.
I will just remind you that during the
second world war even a die-hard
communist like Stalin did not hesitate
to introduce the highest military
award in the name of General Sobrov,
who was nothing but an imperialist
General of the Czarist days. So far as
Netaji is concerned, our Government
had not the mind, not even a qualms
of conscience, to bestow any role of
national honour on such a great
national leader. Sir, look at Netaji.
It is a historical fact that it is because
of Gandhiji and the other Congress
leaders, who refused to accept his pro-
' gramme of immediate national strug-
gle, that Netaji was compelled to leave
this country and choose a hazardous
path in search of freedom. But look
to what great height their man, their
noble man, could reach. Today all of
us, the whole country, has accepted
Gandhiji as the father of the nation.
But do we remember, do this House
remember, do this Government re-
member that it was he a rebel
Congressman, who was twice elected
President of the Congress, it was he
who was expelled from the Congress,
yet despite all injustice done to him,
it was he who just at the moment of
giving order to march to India to his
national army first sought the bles-
sings of Gandhiji, and it was he who
first addressed Gandhiji as the father
of the nation. It was the combined
" leadership of Nehru-Patel and Azad
that was responsible for expelling the
twice elected President of the Con-
gress. But you will see to what height
of nobleness of mind he reached,
which Netaji alone could reach that
he did not care to show any personal
ill-will or a sense of personal rivalry
towards his erstwhile colleagues when
he named many of his INA brigades
as Nehru Brigade, Pate] Brigade and
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Azad Brigade. But how mean our
leaders could be, how mean this Gov=
ernment is that we could not show
even a bit of honour to this great man,
to this great revolutionary that India
has ever produced.

Coming to INA, the historic role
played by the INA, nowhere in the
world has a revolutionary army—it
will be known in future hislory as the
army of Indian revolution been be-
trayed by a free country like we be-
trayed the INA, Just at the time of
the INA trial in Red Fort there was
a rush among the Congress leaders
to share the glory of INA. Many
Congressmen donned afresh their for-
gotten lawyers' gowns and aiiended
those trials.

Sir, when our leaders came to
power, the INA was completely be-
trayed. Qur fulure generations will
fee]l ashamed for this. None of the
INA-men, not a single man of the
INA, who wvaliantly fought against
British rule was incorporated in our
national army.

Mr. Deputy-Speaker: The hon.
Member should try to conclude now.

Prof. Samar Guha: 1 had a talk
with the Speaker and he had the great
kindness to say that I will be given
sufficient time to speak on this sub-
ject. At least T will need 15 minutes
more.

Mr. Deputy-Speaker: I will give
you another five or ten minutes.

Prof. Samar Guha: 15 minutes. I
have talked to the Speaker and he
has agreed to it.

Mr. Deputy-Speaker: Time is allo-
cated according to parties. Please
finish in another five to ten minutes.

Prof. Samar Guha: Do you know,
Sir, who were incorporated in free
India’s national army? Only those
INA-men, who made a statement that
they joined INA under duress, were
incorporated in our Indian Army and
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those INA-men who boldly and
courageously said, without caring for
what will happen to them during the
trial, that joined it to fight for this
national freedom were not only not
taken but their pension, pay and
allowances, everything has been for-
feited and not paid till now. What a
shame it is! Till now their pension,
pay, allowances, nothing has been
paid.

Sir, the history of the INA has not
been written. We talk much about
! national unity and about Hindu-
! Muslim unity. We raise many slogans,
! but it was Netaji and Netaji alone,
1 it was only the INA, that really
;created history of unified Indian
! nationalism with blood and tears and
! the Hindus, the Muslims, the Sikhs,
ithe Christians and the Buddhists
fought shoulder to shoulder and sacri-
ficed their lives, shed their blood in
Kohima, Imphal, Kishanpur, Bishan-
pur, Chittagong, Buthidang and Muthi-
dang. But those glories have not been
accepted. There is no necessity felt
by this Government to accept this
revolutionary tradition of unified
Indian nationalism.

There had been much talk about
Nagaland. We have been dealing with
the problems of the Nagas for so
many Yyears. Did it strike anybody
that the rebel Naga leader, Mr, Phizo,
not once but several times made public
statements that Netaji was his leader

nd that he would follow Netaji? Did
t strike anybody of ys that in Naga-

nd the picture of Netaji was found
n the houses of many Nagas? Did
t strike us that during the great strug-
le of the INA thousands of Nagas
ought with the INA shoulder to
houlder and shed their blood? At
hat time the question whether they
twere Indian or not was not raised.
t'I'he;r fought as Indians with Netaji
and IN.A. Nothing has been dore;
mot even a monument has been raised
jeither in Kohima or in Imphal or in
Kishanpur or in Chittagong or any-
where, Nowhere not even a plaque
is there. These are places which
'would otherwise have been considered
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places of national pilgrimage. I am
not speaking today as a partyman, 1
am speaking as a patriotic Indian, as
a son of India. It is a shame to us
and our future generations will look
down upon us on seeing the mean-
ness that the Congress Government
have shown towards Netaji and L.N.A.

Now 1 will come to another wvery
important aspect. What about the
mystery about Netaji? I met Shri
Shahnawaz Khan several times before
he was made the Chairman of the
Commission appointed to inquire into
Netaji's mystery and every time he
told me that he did not believe the
plane crash story. I made as much as

I could do an ingquiry in Burma,
Cambodia, Thailand, Hong Kong,
Japan, Philippines, Malaysia, JIndo-

nesia. Starting from Burma, I met
Dr. Ba Maw in Rangoon, I asked him
this question: What did he think about
the story of the plane crash involv-
ing Netaji? He smiled and told me,
“Do you know that it was also report-
ed by a radio broadcast from Tokyo
that T had been killed in the plane
crash?”  Sir, I will now tell you
something about the enquiry that I
made. I will give you certain
revealing, startling facts.

In Tokyo, I made an enquiry about
the reporied aircrash of Netaji in
Rinkoji temple. I was surprised to
see that Dr. Rajendra Prasad and
Pandit Jawaharlal Nehru had also
visited that temple and hag made
certain observations in the visitors’
book. This is what Dr. Rajendra
Prasad hag written:

“I am happy to be here in this
temple and offer my prayer at the
samadhi of Netaji.”

But you will be astonished to know
what Panditji had written. He had
visited the temple in which the ashes
of Netaji was supposed to have been
preserved. Do you know what did he
write? He wrote nothing about
Netaji, not a word about Netajl. He
wrote:
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“May the message of Buddha
bring peace to the mankind.”

Was it due to an uneasy conscience
becauge he also did not believe in
his heart of heart the story of ap air-
crash involving Netaji?

Then, I met the priest and asked
him about the ash. He gave a startl-
ing story. He said that just after a
few davs after the surrender of
Japan, three men came to the temple
with a casket which contained the
reported ashes of Netaji. I asked
him, “Do youy know the names of the
persons who handed over the ashes to
you?” He replied that there were
two Japanese and one Indian who,
according to him, was attached to the
Indian Embassy at that time. I en-
quired about him but such a name
could not be traced. About the Japa-
nese, I could not trace one but, for-
tunately, I could trace the other one.
His name is Mr. Hayashi who was the
Hindi Interpreter, acting as a liaison
officer between the Japanese Army
angd the ILN.A. I met him and asked
him about the episode and he expres-
sed his surprise saying, “After the
surrender of Japan, 1 was taken to
the prison by Americans and I do not
know anything about that” The
priest told me that that was the man
who brounhbt the casket conlaining
the reported ashes of Netaji. But
that man did not know anything about
it. Then, he said, “If yoy are interest-
ed about that, I will take you to Gen.
Kawabe who has written a  book
about Netaji” That book was the
most important document which was
produced before the Shahnawaz
Commission that visited Japan. The
second edition of that book was pro-
duced as a document on behalf of the
Government of Japan. What did
Gen. Kawabe say? He said “I know
nothing gbout the plane ecrash inci-
dent? I did not make any enquiry
whatsoever. 1 got certain paper re-
ports and also from my memory, I
wrote about Netaji in my book. I
have not made any enquiry whatso-
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ever about the plane crash incident
involving Netaji" And yet that book
was considereq as one of the most
important evidence by the Commis-
sion.

Then, he told me, “Would you like
to meet the person who travelled
with Netaji in the same plane from
Saigon to Taihoku in Formosa? His
name is Lt. Col. Arai who is gerving
as a professor in Mechanical Engineer-
ing at the moment in a Tokyo Univer-
sity. When I met him, he gave me a
long story. He told me that 14 or 15
persons were travelling in that plane.
He also told me that Netaji had ex-
pressed his desire to go to Siberia
via Mukden in Manchuria. He further
tolg me that before the surrender of
Japan, Netaji contacted Mr. Jeco
Malik, the Russian Ambassador in
Tokyo and through  him, Shri
Virendranath Chattopadhyaya, the
brother of Sarojini Naidu, who was
in exile in Russia to make arrange-
ments for Netaji to cross over from
Mukden tp Siberia. He accompanied
Netaji and made an enquiry through
Gen. Sedai and the Japanese Army
was to accompany him. That ig the
most valuable evidence. He said that
out of 14 or 15 persons, only the pilot,
the co-pilot, the radio engineer, Gen.
Sedai and Chandra Bose—as they used
to call Netaji as Chandra Bose—died
in that air-crash. Then I asked him
whether it was like too much of an
accidental coincidence that the per-
sons who were required to fly the
plane, the pilot, co-pilot and Radio
engineer, to Mukden died—the person
who was deputed to escort Subash
Chandra Bose, Gen, Sedai also died,
and the Leader of the Drama Netaji
Bose also died but all other persons
were saved by particular trick of
Providence, I can tell you many
things. but T will not say much about
that. I will only tell vou that Pandit
Jawaharla] Nehru, before he died, in
a letter to Suresh Chandra Bose, the
elder brother of Netaji, wrote,
“There is no precise and direct
proof” 1 want to draw your special
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attention to thig passage. “There is
no precise and direct proof, but cir-
cumstantial evidences Jlead Yo ; the
conclusion that Netaji is no more.”
What .type of cincumstances? In
Formosa, the plane crasheg and the
Commission did not visit that place;
the Commission did not visit also
Mukden or Siberia, I do not know
whether you know this. Recently
Mr. Kamath visited Formosa and
it was the Formosa Government that
instituted an inquiry into the plane
crash. Recently, the Government of
Japan, through Gen. Fuziura, have
said that they are prepared to un-
dertake an inquiry into the mystery,
jointly with the Government of
India. It dig not strike the Govern-
ment of India that a fresh inquiry
should be made into the Netaji
mystery. A joint inquiry by the
Government of Japan, the Govern-
ment of Formosa and the Govern-
ment of India, should be instituted.

Mr. Deputy-Speaker: The hon.
Member should conclude now. It is
an interesting narration. It is a sort

of untold story. Still, he may con-
clude now.

Prof, Samar Guha: These are my
concluding remarks.

Netaji is that type of leader who
plunged himself in the surge of
reckless abandon, in pursuit of free-
dom of his motherland. He is not
an ordinary type of politician; he is

* more than that. He ig a saint patriot
- of India. He is not a mere revolu-
tionary, but he is a missionary. He
is not an ordinary fighter only; he
is an Indiap pilgrim who wanted
that the history of India should
know him not as Subash but as an
Indian pilgrim. Today We are pass-
ing through a national crisis, The
galvanising image of Netaji, the ins-
. piration of Netaji, should be brought
into the heart of Delhi for our na-
 tional survival; at this hour when
we are passing through a national
crisis, only his message, only his
ideal of revolutionary nationallam
can save India. Netaji Zindabad.
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Shrimati Sushila Rohatgi (Bil-
haur): I congratulate the learned
speaker who preceded me for his
elogquent and interesting discourse
on Netaji. But I rise to support the
motion of thanks.

The President, in his Address, has
referred to the prevailing situation
in the country and has brought be-
fore us the trials ang tribulations
through which the country is pass-
ing now. At the end of his message
he has also appealed to us that if
we act in a concerted manner, if we
have a disciplined will and if we
have the proper amount of determi-
nation, we can tide over this crisis
and lead the nation {5 prosperity
and progress. The first and the
most vital question in this difficult
and critical time is the food question
and I am sure that every member,
including the members on the Oppo-
sition benches, must be agreeing to
this that food shortage is the pri-
mary problem that is facing this
country today. I am sure that every-
one agrees to the fact that when-
ever we borrow food from any other
country, it hurts our self-respect and
it ig derogatory to our honour and
prestige to go on borrowing food
from other countries. The nation has
to be congratulated, and the Cong-
ress Government have to be congra-
tulated on the fact that they have
cried a halt to any import of food-
grains after 1971. (Interruptions).

There is a saying ‘Give the Devil
itg due’. Here, the question hap-
pens to be the President’'s Address,
and I think on every point which is
brought forward in the Address, we
must pay our tribute very deserved-
ly. So far as the food question is
concerned, I would like to say that
in spite of various natural calami-
ties which have been overtaking the
country for the last few years, in
spite of the imports that we have
been having, we find that our exports
have not been encouraged and they
have not boosted up, and consequent-
1y, foodgrains have been imported
into our couniry at the cost of valu-
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mble foreign éexchange. The prob-
lem has aggravated further because
of the rise in the population which
has reached the explosion point, be-
cause of the rise in the age of exect-
ancy, because the age is now about
40 years or so, that is, a person can
hope tp live up to that age, Apart
from that, we find that the rate of
mortality has gone down, and the
population has been rising at a tre-
mendous pace. We have to bear all
these factors in mind and meet the
problem. These problemsg can only
be met if our internal production
rises. But how can internal produc-
tion rise unless we invest more? And
how can we invest more unless we
save more? So, this is a vicious
circle. In order to get out of this
circle we have to attack at the very
basis of our economic structure.

I would suggest that we take ano-
ther look at our Plans; because our
resources are limited. We cannot
think in terms of imposing further
and further taxes on our masses, be-
cause the cost of living is so high and
we would not like to tax the people
more than they could afford to give.
With our limited resources, I would
suggest that our Planning Minister
and the Union Cahinet and the Union
Government should mazake a reap-
praisal of the Plans and give priority
only to those factors which deserve

the topmost priority.

1 know that a lot is said abou' the
Indian farmer. With our land re-
forms, with our subsidy, with our
seeds with our fertilisers and so on,
our farmer is happy. But at the same

time if we do not provide enough
ijrrigation facilities io our farmers,
~wwhat is the use of all these? 1 2an

only pay a tribute to the farmer who
when he sees his erop dwindling be-
fore his eyes because of lack of proper
irrigation facilities just heaves a sigh;
1 marvel at his peace-mindedness and
his lovable nature. I would say that
he is a very patient farmer because in
spite of all the provocations of the
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various Opposition parties from time
to time, all that he does is to just
utter a sigh or to allow a tear to drop
down his cheeks. I marvel at his
Peace-loving nature and I marvel at
his patience.

But I would suggest that the time
has come now when we have to find
quick remedies and take short-cust
and give every facility to the Indian
farmer. The first thing that the
Indian farmer requires is the facility
of water for irrigation. I know that
if we give him every other facility
but deprive him of the very sap or
the very stamina of water, he cannot
do anything in life. Therefore, I
would suggest to the Congress Gov-
ernment that all irrigation dues should
be either abolished or reduced to half
and the farmer must be made to re-
alise that he is the back-bone to which
the present nation is looking, he is the
back-bone to which the future is lo-
oking, and he is the back-bone on
which the present population is going
to depend. Therefore, I suggest that
irrigation facilities must be given *op
priority.

Coming to the sugar industry in UP,
for instance, I would submit that
sugar used {o be a commodity which
used to be sent ogut for export, and we
used to earn about Rs. 8 crores of
foreign exchange. But now because
we are in a position to provide the
necessary eight to ten waterings re-
quired in sugar-cane growth the sugar
industry in UP is dwindling and it is
going over to the south.

With all these problems facing us,
I would submit that we require to
have a reappraisal and a new look at
our plans; we must have a reorienta-
tion of our Fourth Plan. I amieven
prepared to go the extent of saving
that since scarcity and food shortage
are facing many States now, we
should put aside or some of
the welfare activities; by this I do not
mean specifically social welfare acti-
vities but other welfare activities also.
It is not a question of welfare now
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but of the survival of the nation or
the existence of the nation. There-
fore, a new look has to be given to
the Fourth Plan.

decondly, as regards family plan-
ning, it is a very good thing indeed.
I feel that with rise in population, any
plan, any scheme that we may take
up, may flounder on the rock of a
growing population. The family plan-
ning programme has been intensified.
From an initial target of 70 lakhs in
the First Pian, the Third Plan target
is 27 crores. I would also like Gov-
ernment to keep a watch on the pro-
gress of the family planning schemes.
It has been brought to my notice—I
do not know how far it is true; I
would certainly like the Government
to take this into  account—that the
family planning programme i{s not
being pursued very much by the lower
strata of society and it has also not
been pursued very much by certain
communities in society. If this is so,
we have to take cognizance of it and
prepared to meet the great conse-
quences that may follow after 10—135
years. After 10—15 years, a new
generation will come into existence.
We have to see whether this is follow
ed only by the richer section and the
middle class section in our society.
otherwise, after 10—15 years, this may
give rise to social, historical and com-
munal questions. Therefore, I would
request Government to he observant
and keep a note of all these factors.

Thirdly, there is the question of
our youth. The President has drawn
our attention to the discontent and dis-
satisfaction prevalent in the youth.
I will suggest it is not only dissatis-
faction; it is frustration also. It is
righteous frustration, With the trans-
formation going on in our society today,
with the high cost of living in our
society, with the invasion of new ideas
in science and technology, with the
impact of western education in our

society and with the absence of any

religious teaching in our secular Stata
the poor student, the poor youth, finda
himself in a very very difficult situs-
tion. And above all when he finds
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after graduation that he is not givem
a proper job or find that he has to
face unemployment or accept an un-
employment which is not a lucrative
one or finds an employment which i8
not suited to his aptitude, his frustra-
tion is accentuated.

In these circumstances, there is a
ferment in our young society. I would
suggest that this can be stablished.
harnessed and channelised into wvery
healthy channels if Government decide
to set up g Directorate of Youth im
which representatives of our youth are
also brought in. They should be able
to ventilate their grievances and find
solutions for them. If it is tackled
this way, I am sure half the problem
will be met,

At the same time, I would suggest
that our education system should be
re-modified and made more realistie.
Education must go along with employ-
ment, and the schemes which have
been put up or the recommendations
which have been given from time .o
time by the Education Commissions
must be imp'emented immediately.

-

Here I would also appeal to my hon.
friends in the Opposition Benches.
Fortunately, we have some very emi-
nent and distinguished Members in our
Opposition Benches. Sometimes they
also exploit the general discontent
prevalent in society. I would beg of
them. I would implore them, not to
play with the discontent prevailing
today. They are part and parcel of
our families, part and parcel of the
society of today. There is a subter-
ranean fermentation going on and any
incitement that the Opposition leaders
might give may fan the breeze, dig-
niting the general discontent which
may have very dangerous consequen=
ces in the long run. The Opposition
has a special responsibility at this
critical juncture. It has not only to
play the part of an Opposition but also
that of the party in power in many
States. Let the Treasury Benches
beneflt from their constructive cortri-
bution made with a'l their intellect
and wisdom in a manner conductive
to the larger interests of the country
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as a whole. I thank the President for
the appeal he has made to the nation
and I would also thank you for the
opportunity given to me.

Prof. R. K, Amin (Dhandhuka): I
rise to support the amendment moved
by Shri M. R. Masani. I would
like to speak on the economic
policy as enunciated in the President’s
Address. I would not have chosen to
speak at this juncture if there would
not have been a good deal but for a
great deal of muddleheadedness and
wooliness in thinking on
the part of the Govern-
ment. I had trusted that with
1ue inclusion of Mr. Asoka Mehta who
wrote the report of the Foodgrains
Policy Committee 100 years ago, with
the inclusion of Mr. Morarji Desai who
had an experience of the Finance
Ministry, and with the inclusion of
Dr. V. K. R. V. Rao, the sage amongst
the economists, probably our econcmic
policy, would be on the right path.
But from the debate here on fcod, on
devaluation and on the Budget, I find
that the Government is not on the
right track, it is still going off the
right path. I would, therefore, like to
place on record certain suggesiions
and certain views on our ec>nomie
policy.

I am taking three points. One is re-
garding the agricultural policy; the
second js regarding the price policy;
and the third is about the minimum
level of living which ought to be as-
sured to all the people in this country.

Let me take first the food policy. It
has been said in the President’s
Address that we should get rid of
foreign assistance in food by 1971. How
on earth can the Government keep
the promise if they are proceeding in
the same manner as they have been
doing since 19477 I wonder how they
could have had the courage to ask our
people to wait for five years to get rid
-of foreign assistance in food? They
have not learnt from the
last two

here and now, that the people are not
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prepared to wait for self-sufficiency in
food for more than a year or two. We
have been fed up of taking a bowl in
our hands and going to America and
asking for food. We do not want that
situation any longer, and we do not
want promises from the Government
which tell us that after five years we
will get rid of foreign assistance in
foud. What we really require is to
attempt a food policy on a war footing,
on the basis of an emergency, with a
view to attain self-sufficiency in food
in a year or two, not later than that,
I assure you, Sir, and I assure the
whose House that it is still possible in
this country, if we make an attempt
sincerely, to attain an increase of 10
to 15 per cent to meet the marginal
deficit in this country. Our deficit is
hardly 15 per cent now. It was hardly
seven to eight pe:- cent so far, and it
is not difficult to increase our food
output by 15 per cent in a year or
two. If we do so, we can get rid of
our foreign assistance in food. If we
do so, we can live in this world with
great honour and dignity.

I would like to ask several ques-
tions on the policy adopted on food.
Have you ever asked yourself this
question: from all the graduates of the
agricu'tural colleges, how many of
them go back to the land? If you ask
that question and make an inquiry, I
challenge you that you will find that
hardly one per cent from them go back
to the land. You give them education
for about four years, you invest your
valuable scarce resources for training
them in the fleld of agriculture, but
hardly one per cent of them is going
back to the land.

Shri Indarjit Malhotra
More than that.

Shri R. K. Amin: Then, how can
you imagine that your food policy or
your agriculture can be progressive?
What does the rest of the 99 per cent
do? If you ask that question also, im-
mediately the reply will come that
they are noting down the marketing
statistics, they are working in the Gov-
ernment Agricultural Departments,

(Jammu):
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attending the office, not the land, not
the field, not cultivation. That is the
type of work which could have been
done by the graduates of other facul-
ties. Why on earth do you invest your
resources in them and waste them?

Then there is a second question.
When you are evolving the policy of
foodgraip distribution, do not make it
in such g way as to hamper the at-
tempts for further production. There
is scarcity of food and we would like
to increase our production. The steps
that we take ought not to be such the
policy we adopt even jn the short run
should not be such as to hamper pro-
duction. Take the instance of the
zonal policy, imposition of the levy
and fixation of prices at a very low
level, You go to the farmer and ask
him the impact of the levy on him,
what is the impact of the support pri=-
ces which are fixed for the foodgrains
and what is the impact of the zonal
system? By and large, the answer you
will receive will be: it has discourag-
ed our efforts at increasing the pro-
duction. You are encouraging co-ope-
rative thinking that the middle-men
or those who are engaged in the food
trade are all hoarders and profiteers.
But have you ever addressed yourself
to the question of the waste in food-
grains that is happening in the co-
operatives? Do you think that rats
will not come in co-operative shops
‘and that they will come and destroy
ood in the shops of the private mer-

hants only?.. (Interruptions.) I tell

u that whatever is preserved in

e homes of either the consumer or

e trader will be better preserved

most of the warehouses of the
!Govemment and the co-operative so-
icieties. If you take stock of all these
things, you will realise that steps
hould be taken to reduce waste and
et right the distribution policy and
ke further efforts to increase pro-
uction. I still feel that the Govern-
ent is not convinced of the fact.
fthat if at all economic development
‘should go forward, the first achieve-
lment should be in the field of agri-
cu'ture, Unless and until you introduce
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an agricultural revolution, no other
revolution could be introduced. It is.
the production from the soil that
forms the basis of economic develop-
ment but this is not yet being realised
by the Government; the sooner it is
realised, the better it will be for our
country. I would like to give you one
example. You are spending a lot of
money over community development
schemes of which 85 per cent of the
cxpenditure is made on the appoint-
ment of BDOs, TDOs and DDOs, etc.
hard!y 15 per cent goes by way of
fertilisers to the farmers. 1 would
suggest that they select at random 100
farmers and ask them: did you get
any benefit from the BDO or DDO of
your district and what sort of progres-
sive advice have you takep from
them? I am sure that 99 per cent of
the farmers will tell you: mnothing.
Government’s own reports on the eva-
luation of the community develop-
ment schemes say, categorically that
the scheme had failed. The idea em-
bodied in the scheme is very good on
paper, just as the scheme of having
co-operatives. But in practice it does
not work. But I find no desire on the
part of the Government to scrap it
and take other economy measures
which are vital for in our country.

May I also point out another aspect?
Take, for instance, the question of
improved seeds. You know very well
the results in Mexico; Mexico could
improve its output two time in about
two years’' time, only by introducing
hybrid seeds. We also seized upon that
idea in the second Five Year Plan.
We wanted to increase the seed farms
from 1956. But examine at the end of
10 years what progress you have made,
how much improved seeds you have
supplied to the farmers? Even after 10
years, do you claim that 50 per cent
of the farmers receive the seeds from
you? No. Have you ever examined
why the delay has taken place? Have
you ever examined why the targets
were not realised at a'l in this res
pect?

Take the target of the third Five
Year Plan regarding the fertilisers.
What a great shortfall you have got
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despite the fact that, time and again,
the Government has spoken in this
House and outside that they are
going to increase the fertilisers, and
they are going to increase the inputs
.which are very important for the
.developm=nt of our country! But what
.are they doing about increasing those
inputs? Only in words: if you take
their action of the past 16 years, you
find that the Government has not
taken any action. So, again, when you
give the promises on this score, I
think that we cannot put confidence in
you.

Before I conclude on this point, 1
would also like to ask one question,
and that question is this. Have you
ever addressed yourself to the ques-
tion as to why the farmer is not en-
thusiastic about the economic deve-
lopment of this country? You go and
ask him. Does he feel any stake in
the economic development of this
country; you will have an answer,
‘No."” Because there is no attempt to
deal with him. He ryot has been kept
in the darkness. The ryot has not
been touched by our economic deve-
lopment; providing the reels, provid-
ing the pamphlets, providing the
cinema pictures and other aids will
not serve the purpose unless and until
the man is ready to receive those
things. In our country we have not
taken those steps to make him ready.

I give you one example which pro-
bably will reveal what can be done
by suitable education. I give you the
example of Ludhiana in the Punjab
State. I find that in Ludhiana, since
1960, the agricultural output is in-
creasing at the rate of 10 per cent per
year. In no other district in the State
and in no other State in the country,
it is increasing by more than 10 per
cent since 1960. I asked those people
how it happened. Their answer was,
although I do not connect the entire
increase in production with this factor
alone, they have made a change in the
Agricultural University. The change
was that every student, every year
.war obliged to stay with a farmer for
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a period of four months; in the busy
season, the students were asked to
stay with the farmers; in other words,
one student was allotted to one farmer
in one village; the farmer must feed
the student; that is all. The student
must work with him. Thus, a new
energetic mind was working with the
old cultivator who is experienced.
When the student is staying there for
four months with the cultivator, there
is an exchange of ideas. The student
says something and the farmer says
and other thing so there is g tussle,
a clash of idcas between them. When
the student comes back to the univer-
sity, he used to put various questions
of his professor; the professor in the
teaching faculty was not in touch with
the cultivators so far, but now a link
has been estublished; the student used
1o ask the professor about the diffi-
culties of the cultivator; he puts the
difficulties of the cu'tivator, before the
professor; says that the cultivator
wants this and that; the mind of
the professors was therefore applied
compulsorily to this aspect of the
matter. What they get from the boys
would again be conveyed in the se-
cond year to the farmer and by the
time the four years’ course is over,
the students have learnt a lot about
farming, and they are inclined to go
back to the farm. The professors also
come to know what are the problems
of the farmer, and what the professors
give as solutions of the farmers diffi-
culties is again conveyed back to the
farmer. Because of this give and take,
there is a good deal of knowledge
gained by the farmers, and because of
this, progress in cultivation was taking
place rapidly. I think that since 1960,
the rate of increase of 10 per cent in
Ludhiana, at least to a great extent if
not totally it because of this. If that
is so, if there is a connection between
the two, what prevents our Govern-
ment from taking such action at least
for the 84 agricultural colleges in our
country? 1f 64 districts can get that
outlook and can increase their agri-
cultural output by 10 per cent every
year, T am sure our food problem will
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be largely solved. But such g simple
thing Government is not putting into
effect.

Coming to my second point the price
policy, I read in the President's Add-
ress that the Government proposes to
arrest the tempo of rising prices as if
the present level of prices is the right
one and, which should be stabilised.
According to Government statistics,
the index number of wholesale prices
which was 100 in 1952-53 rose to 203
in February, 1967. The index number
of wheat prices which was 138 in
1964-65 rose to 187 on 28th January,
1967. During the last year, especially
during the last three or four months,
the prices of jowar and other food-
grains have increaseq considerably.
The price of chillies js Rs. 9 per kilo
grammes and a 16 kilo tin of ground-
nut oil is sold at Rs. 100. Does the
Government want the stabilisation of
prices at this high leve!? It mecans
that the Government does not care for
the common man. The common man
wants that the prices of essential com-
modities should be reduced to a rea-
sonable Jevel and not stabilised at the
present high level.

How can the prices be reduced? I
do not ask you to start with the re-
duction in taxation. I would like to
gsk you to start from the other end,
i.e. stepping the deficit financing
completely. The Finance Minister, Mr.
Morarji Desai, is absent; I hope he
vfrill read the proceedings. The defini-
tion of budget deficit he has given in
the recent budget is wrong. Even the
previous definition was wrong. He has
changed it this time, but both are
wrong. Previously, net withdrawal
from cash balances of the Goverment
and the net issues of treasury bills—
both put together used to be described
as budget deflcit. This time three ele-
ments have been taken into account—
net issue of treasury bills which are
at. the level of Rs. 307 crores, a cer-
tain amount of treasury bills convert-
ed into long-term debts and amounting
to Rs. 50 crores and thirdly addition
to the cash balances amounting to
Rs. 7 crores. These three elements
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have been included now. I ask, why
do you shift from one definition to
the another within 12 months? Thank
God, one could notice it here. Other-
wise, it would have gone unchalleng-
ed.

As a matter of fact, if you want to
stop the inflationary pressure being
exerteq from the Government in our
economy, what you should do is to
stop deficit financing defined as with=
drawal from Governments cash balan-
ces, net addition to the treasury bills
and the increase in Government debts
with the banking system. Then alone
you can have the right type of defini-
tion of budget deficit and if that is
stopped, we will have every chance to

'see that the prices are being stabilised.

Let me take the budget. I find that
there was very little of deficit financ-
ing till October 1966. From November
onwards it started very rapidly. Is
there any connection between this high
rate of expenditure and the arrival of
elections? Were there some promises
made to the electorate which you
wanted to fulfil at the time of the
elections? Why is there such a rapid
rate of increase in the government
expenditure? Has it any connection
with the rapid increasing in the prices
also during that period? I would like
Government to examine that. -

15 hrs.

There is one thing which also I
would like to bring to the notice of
the Finance Minister. You describe
that the budget deficit is Rs. 350
crores. But you have misrepresented
the whole picture. Have you taken
into account the gains you have be-
cause of devaluation. If you remem-
ber, last year when the budget was
presented the deficit estimated was
Rs. 32 crores. Because of the devalu-
ation in June 1966 Government got
certain windfall gains. I would also
like to give what those windfall gains
were. One was increased value of
foreign ald which was to the extent
of Rs. 275 crores. The second was the
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increase in customs receipts to the
extent of Rs. 36 crores. The third was
the tax exemption certificate which
also increased by Rs. 12 crores. Total
gains from devaluation during the
year to the Government were to the
extent of Rs. 323 crores. Although
there were certain losses due to in-
crease in external debt and increase
in cost of defence, if you take Rs. 350
crores as the deficit and add these
gains which you devour away, due to
devaluation then, probably, your defi-
cit is around Rs. 600 crores while you
planned for a deficit of Rs. 32 crores.
This is the extent of deficit which I
urge this House to keep in mind.

Well, Sir, you will ask me a question,
what will be your constructive sug-
gestion? The Finance Minister had
asked for such suggestions. I would
say, that two steps should be taken
by the Finance Minister. The first is
this; just as you appointed the Taxa-
tion Inquiry Committee some years
ago, why do'nt you appoint an Expen-
diture Inquiry Committee on the same
pattern? Many of the items of expen-
diture can be done away with I have
noticed so far that when the Govern-
ment decides to introduce a parti-
cular scheme whether as a temporary
measure Or as a permanent one, whe-
ther it serves the purpose or not, once
it comes into existence, it remains
there. If a scheme does not serve its
purpose we should not hesitate in
closing it down. Is there any arran-
gement in the Government to follow
up any expenditure you are incur-
ring? No. I can show you a number
of schemes, if the Finance Minister
ever cares to ask me, which are not
serving any purpose whatsoever. Even
evaluation made by independent com-
mittees has suggested that it is not
serving any purpose, but, despite that
it remains in existence. Is it not time
for us, just as we appointed the Taxa-
tion Inquiry Commission some years
ago—to appoint an Expenditure In-
quiry Commission to examine all types
of expenditure which are being incur-
red by the Government. If the schemes
are not giving to there utility to the

APRIL 3, 1967

President’s Address 2412

extent we spend our money, why
should we not close them down, why
should we not stop that expenditure.
It we do so, I am sure at least about
25 to 30 per cent of economy in expen-
diture can easily be achieved in this
country, This is the first suggestion
I would like to give to the Finance
Minister. Because he is absent now
I hope the Deputy-Speaker will
convey my suggestion to him,

My second suggestion is to stop defi-
cit financing. But not by the promises
of the Finance Minister, because so
many times in this House the Govern-
ment has said that now onwards they
are not going to resort to deficit fin-
ancing and we know how many times
these promises have been broken,
People have no confidence in their
promises, But what I would like to
do is this. Just as in the Bank of
England there was at one time a pro-
vision of issuing Treasury Letter,
whenever the government wants to
exceed the fiduciary issue and for
which the Government has to come to
Parliament in order to issue the Trea-
sury Letter, we should have a similar
provision here. Let us also make a
provision that the money supply will
not be increased by more than 3 per
cent per year. That is the discretion or
flexibility which we can give to the
Finance Minister and if there are
certain circumstances which make it
necessary for the Government to ex-
ceed that limit, he must first come
before this House and take its per-
mission and should exceed that limit

only if this House permits
him. If you do that, the
people will have confidence in
the Government. You know the

prices are rising because the prices
are expected to rise, That expecta-
tion of rising prices should be nipped
in the bud. For this we should incul-
cate confidence in the people, just as
in the States where the opposition
governments have inculcated confl-
dence in the people the prices are
falling, the prices all over the coun-
try will fall, or at least stop rising in
other States also if the Finance Min-
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ister evolves some such method. Simi-
larly, let us have confidence in the
Government from now will have no
deficit financing will be taken up. Then
the expectations of the rising prices
will be killed and once those expec-
tationg are killed, I am sure the prices
will begin to come down,

My third point is about the mini-
mum Standard of living. Only two
years ago, a Member of the Planning
Commission, Dr. V., K. R V. Rao
issued a letter to all the State Govern-
ments to have an inquiry of the levels
of living, 1 want to know what has
happened of that? Probably nothing.
Nothing has been done in that direc-
tion. 1 thought that something in
this regard will be mentioned in the
President's Address, I thought I will
read about it in the budget. But I
could not find it. Then I thought that
the results of such an enquiry will
have an impact on the Fourth
Five Year Plan. But 1 do
not find anything of that sort.
Since for the last 16 years we have
not done anything, I ask the govern-
ment is it not time for us to assure
the poorest people of our country, the
Daridranaryan as Gandhiji termed,—
the lowest 30 per cent of our society,
certain minimum level of living say
this: this amount of clothing, cereals
and at least drinking water they will
have in any case? Have we been able
to assure to each and everyone at
least drinking water? No. What
about even 8 ounces of foodgrains?
The answer is “No”, Have we been
able to assure at least the minimum
of 8 metres of cloth? No. Many
many years ago Dr. Rao started talk-
ing about it. I thought that he will
persuade the Cabinet on this issue,
but T find that he has not been able
to persuade the Cabinet to do this,
Now I find that even Shri Jagjivan
Ram is talking so easily that he does
not seem to be concerned about it.

What do the Agricultural Labour
Inquiry Commission Reports say? If
you read them one fact emergeg re-
‘garding so far as the improvement in
ithe living conditions of the agricultu-

CHAITRA 13, 1889 (SAKA) President’s Address 2414

ral labour is concerned, there is no
controversy about the fact that their
conditions have not improved, The
chances are that their conditions have
deteriorated. About the rest of the
people one may say that the condi-
tions have improved but, so far as the
agricultural labour is concerned there
is no improvement at all, what is agri-
cultural labour if not Daridranarayen
of Mahatmaji? It was he for whom
Gandhiji fought for swaraj and also,
he becomes the first vietim of swaraj
because his condition has not improv-
ed, If my hon. friends in the oppo-
sition would like to have any com-
mon front, let us take up this com-
mon front. We do not want Bhilai or
Durgapur or even big industries, We
would first like to ensure a certain
minimum share to the lowest or the
poorest people of the country. The
Daridranarayan should be uplifted to
a particular level, Then alone should
we think about other matters, I do
not talk of this for equal distribution;
1 talk of this for economic considera-
tions. If you want to increase pro-
ductivity, if you want to increase your
economic efficiency, this a ‘must’, Un-
less you do it, there is no hope for
economic development in our country.

I have a number of points to make
but the time at my disposal is very
short. The only thing on which I
would like to congratulate the Gov-
ernment is that they have decided to
re-organise the Planning Commission.
Thank God that after 16 years, al-
though they did not admit that they
committed s blunder in 1950 even as
late as 1967, but it is never too late
to men—they have decided to re-
organise the Planning Commission.
When they are mending it, T am sure
they will do it in the right manner.
1f they do it in the right manner, then
alone the hopes will be fulfilled,

In the end I plead: do not talk of
stabilising the prices of all commodi-
ties, talk of bringing down the prices
of essential commedities at a reason-
able level do not have deficit financ-
ing any more, and our first concern
should be about the Daridranarayan,
the poorest people of our country.
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Shrimati Mohinder Kaur (Patiala):
Mr. Deputy-Speaker, Sir, I rise to
speak on the President’s Address. The
President in his address has drawn
our attention to four major problems
confronting the country, that is, first-
ly, to attain self-sufficiency in food
by 1871; secondly, to reduce the birth
rate from 40 per thousand to 25 per
thousand; thirdly, to bring down the
prices of essential commodities and,
fourthly, to build our economy in a
manner that we can do away with
external assistance by 1976,

If we are to achieve these objectives,
1 feel multi-party co-operation is
essential. In this context, I particu-
larly welcome the suggestion made by
Shri Masani calling for a moratorium
on party strife, I feel that the aim
of all political parties is the same.
They have the well-being of the
nation at heart. So, I do not see why
we cannot cut across party lines in
the interest of the natién,

The food production of this country
in 1949-50 was 55 million tonnes and
in 1964-65, which was the peak year
of agricultural production in the coun-
try, it rose from 55 million tonnes to
89 million tonnes, But since then our
production has considerably fallen.
Our target for the Third Five Year
Plan was 100 million tonnes but we
failed to achieve that target,

There are various factors respon-
sible for this. we cannot entirely blame
nature though we all know that nature
has not been wvery sympathetic to
agriculturists in this country. There
are several other factors also respon-
sible for this stagnation in agriculture
and 1 would like to point out a few.

Firstly, we have not given proper
incentive to the cultivator, Then,
there hak been considerable delay in
the implementation of the land re-
forms policy. This I would like to
substantiate from a report by Mr,
Wolfe Ledjinsky. He was a Ford
Foundation Consultant who came out
to India in 1963 to study the reasons
for the stagnation of agriculture in
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India. He made 3 complete study of
the tenuria] conditions in the package
districts in this country and in his re-
port he has mentioned that there was
considerable delay in the implemen-
tation of the land reforms policy in
India which was responsible for the
stagnation of agriculture because there
was insecurity in the mind of the
farmer or the tenant,

There are other reasons also, You
are aware that in India the average
holding is very small. We have no
law in this country to halt the frag-
mentation of holdings in this coun-
try, I would like to mention that
there are several countries which have
introduced legislation to put a stop
to fragmentation of holdings, but in
this country we have not given any
consideration to this point at all. As
you know, if the land holding is be=-
low g certain holding, it becomes un-
economic. The average holding in
India ig very, very small and we have
done nothing to put a stop to these
small uneconomic holdings in India.

Then, inputs are absolutely essen-
tial to farmers if he is to succeed.
Inputs like fertilisers should be made
available at the proper time and at
a reasonable rate. Inputs like proper
seeds, particularly seeds of high-yield-
ing varieties, should be introduced in
the country, I know, we have intro-
duced high-yielding variety seeds in
the country, but not in a sufficient
quantity. Thirdly, it is very essen=
tial to provide irrigation for the farm-
ers. All these things are very neces-
sary if we want the farmer to go
ahead and produce enough food as we
want in this country,

The price of fertiliser in this coun-
try is the highest as compared to that
of in other countries of the world. I
would also like to point out that there
is no proper distribution system of
fertiliser in the country because, when
the quotas are earmarked for States,
the question of supply and demand is
not taken into account. When we al-
locate a certain amount of fertiliser
for a State, many a time we read im
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the papers that there is a glut be-
cause that particular State is unable
to use that quota whereas other States
which need fertiliser do not have it at
the right time, So, I personally feel
that this distribution system should be
overhauled properly. If there are any
procedural delays or any other pro-
cedural lacunae, they should be look-
ed into and speedily removed if we
want agriculture to prosper in this
country.

Then, I come to family planning. In
this country, we have thought of put-
ting a halt on birth-rate but we have
really not made serious attempts to-
wards it, I would like to say that
during the Third Five Year Plan
period during the tenure of Dr. Sushila
Nayar as the Health Minister, sub-
stantial amount of work was done in
this ficld, I would like to pay a ftri-
bute to her. She brought the Govern-
ment and the voluntary agencies toge-
ther to spread the message of family
planning in every nook and corner of
the country. The climate, the aware-
ness, has now been created among the
people, It is now ‘high time that
bolder steps are taken in this direc-
tion, In the beginning, it was very
necessary to create the climate for it,
to make the people conscious of it,
and to make the people accept the
idea of family planning. We have
been able to create that awareness, I
now say that bolder steps are called
for. What I mean to say by ‘bolder
steps’ is that we have to adopt legal
measures to reduce the birth-rate. I
do not think we ought to shy away
from it or hesitate. This is not the
first time that I am pleading for it.
Time and again, I have done it in the
other House. 1 have spoken many
timeg on this subject but it is a cry in
the wilderness. No one seems to take
any note of it, Two years ago, a com-
mittee was constituted which was
headed by one of the hon. Members
of this House, Shri Shantilal Shah.
They sent out questionnaires and
several people had appeared before
them, But, ag far as I know, no clear-
cut mandate was received by that
Committee, 1 personally, fee] that
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the time has now come to introduce
some legislation to that effect. I know
there are very many people in this.
country who feel that if they are
going to allow legal abortion in the
country, we are going to encourage
immorality in the country, I am
extremely sorry to say that if the law
is the only custodian of morals, it
does not speak well of us at all. Seve-
ral people have put up an argument,
let nature take its course and wWwhy
tamper with nature. I would like to
say that we have already tampered
with nature because we have combat-
ed disease, epidemics, etc. in this
country, You will see that in the last
three or four decades, the span of life
has more than doubled in this coun-
try. Have we not tampered with
nature? 1 feel that the time has now
come for taking bolder steps in this
direction and that is for legalisation
of abortion, There are several coun-
tries in the world who have intro-
duced this legislative measure, that
is, Japan, France and Secandinavian
countries. In this context, I would
particularly like to mention the name
of Japan. In ten years, after intro-
ducing the legalisation of abortion,
Japan hag been able to reduce its
birth-rate to half. If Japan can do
it, so can we. I feel that we should
not hesitate to do that because, if we
are poing to hesitate, posterity will
never forgive us for this lapse. So,
1 say, bolder steps are called for, I
appeal to every party in this House
to lend their support in bringing for-
ward legislation so that we can do
some substantial work in reducing the
birth-rate in this country.

Then, coming to planning, I am sur-
prised at the people talking of Five
Year Plans in the most contemptuous
manner in this House as well as out-
side. I do not wish to enter into argu-
ments. How can any developing
country do away with planning? Every
developing country has g plan, If we
want to strengthen our economy, we
have to resort to planning. I feel that
for the next twenty years to come, we
cannot give up planning, We cannot
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indulge in the luxury of leaving our
economy in the hands of 3 few people
in this country.

We have to have planning. I feel that
we can reshape our Plan according to
the needs of the time, Priorities can
be re-fixed We have, of course, to
give every incentive to agriculture, to
boost the agricultural production in
the country, but I personally feel that
we cannot have a lopsided Plan in
this country; we have to have balanc-
ed planning. We cannot keep on deve-
loping one sector of the economy at
the cost of the others because, as I
have previously mentioned, there is
already too much dependence on land
for livelihood, If they are going to
«concentrate on developing agriculiure
and lose sight of the other sectors of
the economy, then we will be in for
a very bad time because the time has
come when we have to take away
people from the land and build up
some sort of an employment potential
for the increasing number of people;
the population is increasing rapidly in
this country and we have to find other
avenues of employment for the in-
creasing number of people in the
country. I feel that we cannot give
up our plans.

These are the two or three things
that 1 wanted to bring to your notice
.and T once again appeal to all political
parties to lend their hand so that we
can take out this country from the
economic rut which we have got into
at the moment; I feel that every one
should lend his hand to do that.

Shri 8. K. Sambandhan (Tiruttani):
The Presidential Address is a great
disappoiniment to the people of this
country because fortunately or un-
fortunately the people of this country
had great expectations that the Gov-
ernment which has been returned io
power would have learnt, after these
twenty years, something, if not out of
their folly, at least out of their ex-
perience, but it iz said, rather a pity
that the Government have not learnt
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anything from out of the omission
and commissions or at least from the
reverses as was rightly pointed out by
some hon. members in their speeches.

The President's Address, as usual
contains some schemes which are im-
practicable and some assurances which
remain as assurances in the paper it-
self. For instance, year after year
the Government come forward and
tell us that they are taking steps—
ever since the day of their planning
of this wasteful Plan—to attain self-
sufficiency not only in food but also
in the production of other commodi-
ties, but—with what result, . we
know—with the result that the Presi-
dent of the United States, Mr. Johnson,
going about begging, on behal! of
India, the other nations just to share
the responsibility of feeding India.
Again, year after year, the Govern-
ment come forward saying that they
are taking measures to arrest the ris-
ing prices. As has rightly been point-
ed out just now, at what level are the
Government going to arrest prices,
nobody knows. Nobody knows whe-
ther the Government have any plan
or concrete scheme to arrest prices.
Nothing has been mentioned; no con-
crete schemes have been given in the
Address.

Another thing is this. The Govern-
ment come forward every year and
tell the Parliament and the people
that they have got plans and that
they are trying to export more and
more and earn more and more foreign
exchange. But with what result?
Even at the time of devaluation, the
Government were boasting themseives
that devaluation was brought about
mainly for the purpose of Doosting
our export and earning more and
more foreign exchange, The Finance
Minister, the other day, accepted in
his statement that our exports had
gone down by more than 9 per cent
on the overall total in a period of
nine months. Really, the Govern-
ment should be ashamed of this. The
export of textiles has gone down by
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about 100 million square yards, ie,
the number of units has gone down
by 35 per cent. All this has happen-
ed because of the false vision and the
impractical implications of what they
think. So, the Address contains
nothing new for the new Parliament
and so the disappointment to the
people.

There are many tasks that are con-
fronting the Government and which
Government shoulq tackle and to
which they should find a remedy
forthwith. The first and mos; im-
portant issue which has been gtressed
in this House by many other Speakers,
and which I also wish to stress be-
cause of its importance, vitality and
delicacy is the language issue. Langu-
age to anybody in this country or
elsewhere is as delicate and as pre-
clous as one's own life itself. It is
really regrettable that this Govern-
ment which professes democratic
socialism ang which preaches demo-
cratic socialism has not brought about
an equality between languages even
within this House. Mr. Deputy-
Speaker, Sir, we are really thankful
to you for having concedeq the right
of every Member to speak in his or
her owp mother-tongue, but that has
been conceded only now, I would
submit that this Government which
professes and preaches democratic
socialism should first of all try to put
an end to this inequality or discrimi-
nation, if I may say so, between the
different Janguages, between one State
and another, between the non-Hindi-
speaking people and the Hindi-speak-
ing people, which has been going on
in this very House, ever since the day
of the Constitution.

It may be true that Hindi has been
mentioned as the national language
or the official language in the Consti-
tution. But I beg to submit to the

. Government and to the Members of
this House that the Constitution has
been made for the people and it is in-
tended for the benefit of the people
and the Constitution is not a thing
that can remain unchanged for ever.

68(Ai)LSD—6.
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Further, amendment of the Constitu-
tion is not something new to thas
House because Government have
amended the Constitution during the
last few years seventeen or eighteen
times, and the twenty-first amendment
to the Constitution has now beep cir-
culated to the Members. So, when-
ever the Members feel the necessity
to amend the Constitution, they ghould
not hesitate even for a minute to do
so. As far as the language issue is
concerned, nothing less than an
amendment of the Constitution will
be fair and nothing less than amend-
ment of the Constitution will be just;
nothing less than that will satisty the
non-Hindi-speaking people of this
country. So, 1 would request Gov-
ernment not to hesitate to bring for-
ward legislation to restore equality
among all the Indiap languages.

15.28 hrs.

[SHrr G. S. DHILLON in the Chair]

But, here, I have to make one
observation. One responsible Member
from the Congress said the other day
that English was not the language of
any Indian. 1 am not here to support
or argue on behalf of the English
language. But, anyhow, the fact re-
mains that the language of the Anglo-

‘Indian community is English; the

Anglo-Indian community forms a siz-
able number in this country, and be-
cause of their being in a sizable num-
ber, the President has been pleased
to nominate two Members from that
community to this august House, the
highest forum in this country. That
means that the mother-tongue of the
Anglo-TIndians is recognised. So, it
should be taken in that sense, and
English also should be recognised for
all purposes which it deserves.

Another thing that we find from
the President’s Address is that Gov-
ernment have come to realise at last
that our country has become a fede-
ral set-up. Even though the people
have clearly shown that ours is a
democratic federal set-up, the Presi-
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dent has accepted it in his Address
only now. I only wish to state that
Government should not merely -emain
content with this lip-service, namely
that the Constitution lays down what
the relationship betweep the States
and the Centre gshould be. Whatever
it is, at the time of the framing of
the Constitution or even during the
period that the Constitution has been
in force so far, the last 17 years, the
relationship between the States and
the Centre was quite different from
what it should be today, because the
parties in power in all the States so
far as well as at the Centre belongea
to one party. Now there is a mutti-
party complexion; different parties are
in power different States. So the
Centre-States  relationship  should
undergo a change. This gspect must
be given more importance. The
Government at the Centre should be
sincere whenever it says anything.
Mere words will mnot serve the
purpose.

At present, the State Governments
do not have enough powers even in
the subjects classified in the Constitu-
tion ag State subjects. For instance,
even in regard to health, agriculture
ete. the States do not have absolute
powers. They do not have even
necessary finances to look after these
matters,

Here I want to present another as-
pect. It is the State Government
that goes to the people, that is very
near the people. It is not the Central
Government which does that, The
Central Government may be content-
ed with bigger schemes and bigger
ideas, but small matters like agricul-
ture, health should be completely in
the hands of the States ang they
should be given more and more
finances to implement their schemes
on these subjects very effectively and
more usefully. It is really a pity that
thingy are not as they should be.

Let me quote one instance of how
Centre-State relationship bag worked
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in the past. Agriculture is a State
subject. Just four or five years ugo

when I was in the Madras Legislative
Council, I asked a question, how
many drilling machines used for dig-
ging bore wellg are not used and the
reasons for the same. The reply was
that drilling machines which were im-
ported at a heavy cost had been kept
idle by the State of Madras for three
or four years, just for want of some
small spare parts, because a few
thousand rupees—worth of foreign ex-
change was not at all made available
to the State Government which is m-
terested in agriculture and its promo-
tion for the import of these spare
parts. It has taken three or {four
years to get the necessary sanction
from the Central Government. If
thig is the procedure followed, if this
is the kind of administration we have
even today, do you think, Sir, we can
make any appreciable increase in
agricultural production? We cannot
at all hope to achieve that objective.

So the Centre should come forward
with a more realistic approach.

The President has in another place
mentioneg that administrative chang-
es will be contemplated. He has said
that to ensure efficiency in perform-
ance, changes wil] be made in the ad-
ministrative set-up. I beg to submit
that administrative changes here and
there will not do at this juncture. X
pointed out an instance of lack of co-
ordination between a State Govern-
ment and the Central Government.
That is the kind of administration we
have. The common méan cannot ap-
proach the right person or get the
right thing done in a week, month or
even a year. When 1 was talking
with some friends a few days ago, 1
came to know that even some files
were missing or not traceable in the
Secretariat when the person concern-
ed is not ‘properly’ approached, Such
i3 the bureaucratic red-tapism preva-
lent in the administration. Drastie
and vast changes should bs made.



2425 Motion on
The changes should be such that any-
thing and everything should reach
the common man very easily when-
ever he has 3 problem that has to be
solved immediately.

Another important thing that has
escaped the attention of the Central
Government is the problem of un-
employment. This is a vitally im-
portant problem. In his Address to
the new Lok Sabhs, no mention has
been made about employment. The
unemployment problem is growing
like anything. It is the most vital
problem facing the Governmen: any-
where in this country. Yet no men-
tion has been made of it. We have
the problem of educated unemploy-
ed. Thousands gnd thousands of
people who are educated find them-
selves without any job all because
they have not been given the right
type of education because of lack of
vision on the part of Government. In
addition, there exists the problem of
unemployment among the rural mass-
es. One such category is the poorest
wage-earner in the country, viz., the
handloom weaver. There are millions
of handloom weavers in the country.
There are million of them unfortu-
nately in Madras and Andhra who do
not get one square meal a day even
today. About all these handloom
weavers nothing has been done so far.
Even in the allocation of funds the
Government had no sense of propor-
tion in the past. Parlicularly in the
third plan they have spent Rs. 2643
crores only on handlooms, an industry
on which, more than 1} crores of
people are directly connected, and on
whom several other crores of people
are dependent. Contrary to this s
the amount spent op khadi. I have
reverence for khadi, I have been using
khadi ang even today I am using
khadi, but the number of people who
depend on the khadi industry, com-
pared to those dependent on the
handloom industry, ig much smaller.
The number of people who depend on
the handloom industry is a hundred
times more than those who depend on
khadi, and yet the estimated amoumt
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spent in the third plan on khadi is
more than Rs, 80 crores. Doeg it
show any sense of proportion in the
spending even this amount by this
Government? The Government
should rectify this.

What little they spend in the name
of the handloom industry is pot spent
properly. 1 can quote hundreds of
instances. The representations of the
people in the industry to Government
only fall on deaf ears. Government
are helping in the name of the hand-
loom industry, only those in the co-
operative sector, but the handloom
industry is disperseq throughout the
nook and corner of every village and
town in the whole country. The
weavers who come under the co-
operative sector are only 20 to 25 per
cent. even though this Government
may show statistics of 40 to 45 per
cent, but we know wvery well how
these statistics are obtained. Leaving
that alone, even taking in for granted
that 40 to 45 per cent of the weavers
are under the co-operative sector,
only a part of this amount spent goes
to the co-operative sector, and the re-
maining part goes to the State trad-
ing organisation, which is nothing but
wasting public money. There are
many State institutions which are
created to waste public money, I
can give a recent instance.

Very recently the Government gent
two delegations in the name of hand-
looms. Last year they sent a delega-
tion to America. That delegation
went there to find out the possibility
of exporting Bleeding Madras which
was being exported in large quantit-
ieg before. You will wonder, even
laugh at it when I tell you Sir, that
not a single exporter from the private
sector, which contributed more than
85 per cent of the total export of this
particular commodity to the United
States, was includeq in that delega-
tion. Some interested people who are
very closely connected with the Gov-
ernment people or the Ministers only
were sent. With what result? Noth-
ing has come out to the poor man.
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So also another delegation was gent
to the Fast East, including Australia,
very recently, a few months before
the General Elections. No exporter,
no manufacturer of handloom goods
Wwag included in that delegation, even
though the delegation consisteq of six
or seven people.

If this 1s the position, if thig is the
way the Government handles these
things, can we imagine that things
will improve? They will never im-
prove. I can only request the Gov-
ernment to take a practical or rea-
listic attitude in implementing their
policies.

Only one submizsion more. The
Government talk gbout austerity. If
only they are sincere, I would ask the
Government why they should not ap-
point common Governors for a few
States. For instance, for the southern
States there can be a common Gover-
nor. Governorship is only a luxury,
we know what the powers and posi-
tion of the Governor is. Why not
Government think of appomnting only
common Governors and that too only
eminent jurists? If only they are
sincere in their professions, let them
first of all start at least in this
direction, in observing gausterity.

Shri Chengalraya Naidu (Chittoor):
Sir, I offer my thanks to the President
or his address to the joint session of
this House. I am very glad that he has
said that food imports would be dis-
continced from 1871. But I want 0
konw what steps the Government has
taken in this regard. Government has
not taken adequate gteps to grow more
food. In the last flve years, our Gov-
-arnment was interested in going to
foreign countries and getting food-
grains than produce more food here.
Now we are having a practical Minis-
ter for Agriculture and I think at
least in his time he would. bestow
.more attention on food produection.
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Andhra Pradesh comes first in food
production and export of food to other
States but what is the treatment meted
out to Andhra—a gtep-motherly treat-
ment. For instance, instead of taking
over Nagarjunasagar ag a national pro-
ject under a Central scheme, they are
nat even allotting enough funds for
the completion of the project though
it is an advanced stage, We are not
helping the production of more food-
grains by this process. In Andhra
Pradesh about fomty per cent of the
land depends on irrigation. All the
schemes that were or are under exe-
cution, about sixty per cent is depend-
ing on rain or lift irrigation. The
Centre has not shown any interest in
electricity expansion. Perhaps it has
the lowest per capita electricity con-
sumption. While the Centre has shown
interest in establishing thermal power
stations in other States it has taken
no interest so far as Andhra is con-
cerned. The Government are also not
helping the ryots by giving them elec-
tric connections or constructing minor
and major irrigation works, They are
not giving them good seeds or enough
fertilisers in time.

15.45 hre.
[Mr. SPEAKER in the Chair]

The Government should consider giv-
ing some incentives to the agricultur-
ists so that they may grow more food.
The mere issue of firmans Wwill not
produce food. We have to talk to the
farmers kindly and help them,

We have to give them some in-
centives such as good fertilisers at
subsidised rates; you must give them
good speeds at subeidised rates! you
must remove the sale-tax on the
purchase of tractors and remove
the excise duty on the import
of tractors. Like that, if you give them
some incentives, the agriculturists will
be encouraged to grow more food.

I came to understand that in Madras
State, due to the harassment of pro-
curement officlals, some
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of agriculturists have decided to dis-
continue to grow food crops and to
take up commercial crops instead, If
this happens in all other States, I am
afraid we have to import more food-
grains from other countries. If really
our Government wanted to discontinue
food imports, I think in a practical
way our Government should tackle
thege things.

Rayalaseems, from where 1 come, is
a backward area; the upland area is
always affected by famine. Though the
President hag beep kind enough to
mention in hig address that the Gov-
ernment would fight the drought con-
ditions, and though in Andhra Pradesh,
we are hearing not only from the
State Government but also from the
Central Government that they are
going to take effective measures to
avoid these drought conditions, noth-
éng has been done. I only request the
Centra) Government one thing: instead
of spending so much money on food
imports, let them spend some money
on electricity extension, on deep well-
boring, on execution of minor irriga-
tion works in the Rayalaseema area,
so that immediate results of these
measures could be ghown there.

I have been hearing the Opposition’s
boasting that they have come in very
large Dumberg this time. But hoyw have
they come in here in very large num-
bers? In Andhra Pradesh and in all
other States also, the Congress party
used to tell the people when they go
to them for votes, what they are going
to do and what they can do. But the
other parties, thinking that they will
not come to power, have said so many
things, promised to do many things,
and by just saying like that, they were
able to come, I think, in large num-
bers. In the Madras State, one party
said that when they come to power,
they would give three Madras measures
of rice for a rupee, that is, four ana a
half kilos of rice for a rupee.
People really thought that by paying

bﬂSl:l.rl 8. K. Sambandhan: What he

e

ys is not correct.
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Shri Chengalraya Naidu: It has come
in the papers; we have read it. In my
own constituency, the DMK people
said like that, in support of the
Swatantra candidate. I have heard it.
(Interruption) .

Mer. 8peaker: Order, order. Let him
be allowed to speak.

Shri Chengalraya Naidu: So, people
thought that really they ere going to
get three measures of rice per one
rupee and they voted for them. For-
tunately or unfortunately, in Madras,
the DMK has come to power, which
they never expected. But they have
tn face the music now. There, people
are already asking, are you giving
three measures of rice per rupee They
are not able to get even one measure
for two rupees, because rice is not
available there; they have to produce
rise, They have said so many things
that thelr ministers would no# draw
salaries and so on. This is the last time
that DMK would be in pewer in
Madras, because the people will
know that they have mnot fulfilled
their promiseg and they will not
be voted into power again. Any Party
can deceive only once, not #wice.
There are gome partieg in Par-
liament which indulge only in
character assasgination by bring-
ing some allegation or  other.
They can do it twice or thrice or for
some months or years, but they can not
do it always. There are some parties
which will take up tarring up the
boards in English in citieg and other
places, if they do not have any other
work. My advice to them is, instead
of doing these things, let them go and
help the villagers to grow more food.
Instead of giving a lot of trouble in
Parlaiment, let them go to the villages
and help the villagers to grow more
food or let them approach the ministers.
to provide some facilities to the agri-
culturists. That would be a better
thing for them 1o do.

With these words, I suppori{ the
motion of thanks.

Mr. Speaker: Shri Dhireswar Kalil(
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*Shri Dhireswar EKallta (Gauhati):
Mr. Speaker, Sir, I rise to speak on the
President’s Address. No where has he
mentioned in his Address regarding
safeguards and protection of minority
communities in India especially Muslim
community in Assam. They are al-
wayg facing hardships and oppression
from the State Government of Assam.
In Assam it is said that lakhg of Mus-
limg have infiltrated from Pakistan into
Assam. Accordingly, Quit India no-
tices in thousands were served on
Indian nationals and when these were
challenged in Court of Law, proved
otherwise. It is seen that police and
other authorities go round to the vil-
lages with some false papers and threa-
ten the muslims that notices were
there to Quit India and thereby those
police took bribe from the poor Mus-
lims. In this connection I may refer
to a statement of Shri Fakruddin Ali
Ahmad who is now a Union Minister
wherein he had said that Muslims in
Assam are at the mercy of police and
‘this has not yet been challenged by
any authority. Muslims in Assam are
getting second-clasg citizenship status
in Assam. This must be put an end to
and investigations made therein.

Sir, the second point I want to raise
is this. It has been said that greater
emphasis will be laid on minor irriga-
tion and energisation of wells, efforts
will be made to expedite the comple-
tion of major irrigation projects but no
flood control measures have been un-
dertaken. Particu'arly the eastern
part of our Republic, Assam Bengal &
Orissa are always hit by big floods.
Last year, there was a big flood in
Assam which caused a  serious
damage to «crop and property.
worth of Rs, 21 crores. You know,
Sir, Brahmaputra and its tribu-
taries are the cause of Assam’s
floods. These are to be properly con-
grolled. If flood is controlled in Assamy
then Assam will always remain a sur-
plug State in food grains. Sir, It has
to be noted that in Assam still lakhs
of acres of jand are lying follow. Here
1 can mention that under Forest De-
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partment under Government PGR and
VGR, and khas and under Tea Gardens
these lands are lying fallow. These
lands must be immediately brought
under cultivation. Here it should be
also noted that in Tea gardens only one
third of the acreage of total land vest-
ed in a tea garden is actually under
tea plantation. Government must gee
that these lands are immediately ac-
quired to be brought under cultivation.

Sir, these tea gardens are mainly
owned by British imperialists. Here
in Assam there is an Oil Refinery at
Digboi and which was first in India.
This is also owned by the British.
There is a colliery in Marghelita and
Lido which is also owned by the Bri-
tish. And, these companies have been
earning huge profits for the last two
hundred years. Government of India
should immediately nationalise these
industries and this is the demand of
our national movement. Assam is &
rich land though it is backward now,
it can be developed properly. It has
got coal, it has got oil, it has got also
iron oreg which are not yet exploited
fully. Backwardness of Assam must be
washed away. Assam should be deve-
loped industrially so that more emp-
loyment opportunities could be created.
Finally, sir, many points have to be
left untouched for want of time. Re-
garding reorganisation of Assam, I
say it is long overdue. The Govt. of
India did not pay any heed to Nagas’
demand so the arms struggle now.

Government of India did not
care to talk with Mizos, The
same fate there also. Now the

Garos and Khasis are also demand-
ing separate hill states for which Gov-
ernment of India is daily going with
some meetings and conferences and
some commissiong and formulae, The
recent communique from the Home
Ministry in regard to reorganisation of
Assam has given rise to serious mis-
givings in Assam. Herein, Sir, T want
to say, instead of sitting at the parlour
of Shrimati Indira Gandhi, the Home
Minister just after the session, ghould
say a vislt to Assam and spare con-
siderable amount of time, invite all

Wi;_oﬂginal speech was delivered in Assamege,
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politica] parties and all shades of opi-
nion, discuss with them around the
table and try to come to an agreed
polution after which a Commission may
be set up, and not before that. I hope
the Government of India will geriously
consider this point and take steps
accordingly.

16 hrs.

Shri Dhireswar Kalita: Sir, I shall
render my speach in English.

Mr. Speaker: Not now. He can
give a copy of the translation later.
He could not take double the time
by now translating it.

Shri J. M. Biswag (Bankaura): Sir,
he only wants your permission to sub-
mit his translation.

Mr. Speaker: Oh, yes. He is wel-
come to translate it and supply a copy
later.

sft e s fey (w90 )
AT were W, §  weET g
R g f oot qi @ a7w § W
Ay w1 waw< femr 1 ol T o
¥ o, o fF g & @y oae §
SAFT WM ZH X AT | dur MW
o A= @ 4, fr s fedt Gt wrar
7 qrer, ey gv o o gow a9,
W T AT PEAT I A W
W ¥ Ig dar w5, IEY qur AH
g fF ag W W # Qe wra
w o WG T w67 ], fyewr gw
o W WA ¥ &R §e, afg
® I@ WIST 3 S A SATET e giar |
qf & gk 3w ¥ aga € W § WK
g e wrer &, v wolr W ¥
w1 A A g wfaee § Wik
g wiaw g WY ofgg, ¥fes
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fooy dxamram IoTER, I
arET ¥ R ITH AT FY G9R G
@t ITH I AT AT qGRT AT
wifgq | & ¥ frd TR ¥ dw ar
St & wwfaa 1% W T T TR
&% AAE G AT QAT WIET T
T wT R E Nw ¥ wr w3 $af av
e ¥ W & FT WA T W B0
WA & 99 v 1 9y faardt
% dfed war $w Sfaa ar sdfa
afi g wEREE KR RAd—
¥ WA qraT A www § @@ & fAg
o U &< a1 frEr s fgg o
A s w9y WIeO F ZER S W
sfd @ wgar g 1 @ e
Z, fea Qur 37 w1 w0 Wl =ifeg |
gy i i ¥ qv 7 o ¥ Age
qU aTd A OF 9 @ dda
W ¥gMfaa e Uy ft
¥ TTRT g AE AT Afg )

16.05 hrs.
[Mr. DEPUTY-SPEAKER in the hair]

LR G AW gF wa far W)
IR WIv @ ¥ w7y fr g o
w ¥ s " A e fae

g ¥ frex fAl Moy 15-20
fa qz& fagre % g Adl T WY O AT
foa a1 f g 3% ¥ wgrg oo §
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R43s
[ TR ware firg)

W WEA IT & A9 araaren
R, wafaq 3w awn gk fexr & wfie-
ATH ATT W FT IFIA 7T & ATY ¥
fa, gl affQas @, 2
R MR asr g wx A
aTR rET & g, s st
o fomra ¥ faga A J= d g
WX §, M A qArT w6 gy &,
S @AY ¥ i men
W aF It T T ¥ A
@ g feRR ¥ o Wl A
wmwmﬁ 88TY T A

st TW wEaTe wedt (9e) o
T Q@ Al wg W
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st e gare foy 0 SRR
AU B G

oft TR v weedt AR oW
W W9Er AN T

st THwex guw fax . T
m O @ & s g fe o
o % gy sy 9
g

IA w1 Ay SRR qU §Y e
M wAh WA
R wf &t fe v T ¥ franfea?

AN AT WY P I F A
Y @A ah g oA
¥ srewat O | A A & g 41
" IAGT A FIAG F A 7 T 6 790
wus wfq vy wFe feqr | &few
I A WA B quTCH T J@w
fr ag few & Tow 31 dRA L ?
sm A d@r fem A g ag S
A TG TATAT | W ¥ TR 2T R
g 1 W g fRer qF @ oW
[ A T W | WA Far A
T faar g frag e M osa &
gt & A qwr § wf @ . .
(smmsir) o W0 W T gEaT F
e JEw w0 A @ fagia e
Jerdy aeal ® qar fear SRl @
JRT T I WA gwar { A
FEW FA AE & g9 A AT @R
1 foreard wr € O feer fe



frar i aft e A e X § Afwe
T fem ... (swaw )

st vwame saw fag o WO A
ANTES FNH ¥ 7 F A § g7 TG
W aE ¥ Ad & | (mAa™)

f TwdEw g (arTEEY)
eI WEIEA, TF AeqT 1 A0 |
#91 §Y TaS: s agh & wiRdr At
TE N @ N Ty
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R AR e @wT & AT e TRy
WY | (wrwwm)

a e ot P I a0w
¥ qg AR aEf G L

St TR we ey : w9 3 g
gmfFaifm ¥ Y e ...
(*awam) g7 @ A A gwEn W
warera gyr wifgd st 9 v wadt
A g ITH qaRTT ) aw W I
#1 g R B AT AEA AT AR
% . . (vowaw)

Mr. Deputy-Speaker: No interrup-

tion, please.

st emTeT sen fay o ety
AT W @ W e sy
AT F @ S| WY AT AT @
afer & guwar g fr fdet o Qan
ST AR T8 wWisdamwd §fe
e I AR rar @ o weEer
WY A8 W aHd § | TGS WRT Wy
qaagl W far mrg ) Amw R W
Ffa & 6 AT FT owwE @ g
fredt o @x e fear o
ff A% da & ageers A ¥ A
aizg fad § afeT 9791 S@ awg @
Taiar 53w FEAITE F oA A
g srvfaum awrea &t &
YA ¥ AT AT AGA § @ 4%
fF wersas gl &t ma 3[R
g A SRS a9 onfa & v ¥
A | 42 foemdter qar sfawfar
YFgA & g ITH q@ ar gAT 9T
IR A ¥ ¥ g A oy
T Wt &1 et feRadeT o
w91 1 feg e T et @
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[t Tt 7T e fig)
¥ g § wiwd o gORT &
WA ¥ Wy g ¥ wigwfal
ol e ¥ 8 71 foar) 9w
wak fos Mt adi ) oo% w2
TF BV AT 7 % FT GHT A6LAT
e # qnfogr. . . (smrww)
Mr. Deputy-Speaker: Order, order.
Let him have his say.

ot TRy ey g - o adEE
g fagiv & g7 &l & eammw
fFargard st ¥ e FHgEw
wf@alaga@ avegd @ fad
oo,

T TwEaE qEw 4 A
wzer ¥ A0 am ¥ frmr @ wfed
e WEreq, ¥ W 7 goTed &
qT FEAT AF R T Fo Ao wgra A
FHG FT GG | AW THY Q0
FERT AT AR IR FRAT & B
TR F Aw, qfew wi gwe
W %o o AGM  FT FIAAT FWHIT
FEAHA W@ W AW S wTIEy
¥ w3 & amar et Ty

st T g fag :  faad
AT oy 4§ AW ¥ faw
g4 9 W g 9 @ @Y fagre
& W W 7g oA "W ...
((=raT)

wivd & amgar § e A g
WY FT49 FL s o wdY JaT g
AT TS AAA FW T 9T Aq
gr I & fedt T o aman A
Q. .. (swEm)

Mr. Deputy-Speaker: If there is any
objection, 1 will listen to it later on.

oft imrere sarx fag @ eafa
g A ufewran & g & s
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¢ % woearsl o g & weew
FAPT qATAT ATF | HAI@THT €Y
TR 73 ar v g s
T T oar Y arar e #
sfearg Pt } wid ot s
¥ fawms § 1 0w dW wmwEYT 9T
R & faws § wdc s s
W @ T | (swwa)

frest daadfa  QroETal ®T w Ty
ovl aF ot @ g faww f& ey
oFaT #1 Iaq feawedt T @Y
SATRT ¥ SgTaT @ W § Wi ag
e e A Et § @ €1 99
i @1 wifes feafe & o guig
TE @ W I T s oW O
AT g Y AN ¥ aw
A AT @ E | INrET uff@ W et
FTTH R ) AT A AT EFT
f&g & 9= %1 3T T2 arw qweamt
T G Y ATGAT | §F X G
Frwer #X A & & GFT qAT 7
TgaT § WY 3 38 % derane i 3fy
g 1 derared gfe g & Wi Faw
W vz ot s faRwl & agraar
Fqisr WY @ AT MR E A Y
HHT FAEATH] FT FATAM &) FHAT

A aga & @ § g G
a7 ¥ dEEre g v faswr QY
@ a6l § oY weAr WS faww s
darary wedt 9T W WK e g
wyr ofdfeafa § et oY 78 &1
¥ & foge fs @ I 1 Wer
oft TRTE ueT ¥ faw @ oy .
(wreaTT)

Mr, Deputy-Speaker: May I request
Shri Ram Sevak Yadav to keep disci-
pline in his party.
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st v say fog : few
ferage ¥ A7 gy @A qA T
fs oz a9 gufrert Waa g
foqaf org ¥ IX @@ HAEAT W
g @ wniET g F el *
wrE g ( N FF @@ T T F WA g,
famy s TOQ STy, N fFa
of arcy wrar 2, Ay QAT H AT ATAAT
g g & ofmred am g« s
wiad &, 4y of@risr afe aga
fadl & @tz qgi war g | FAEREIT
w2 A framET & | i wfea
) & frg ¥ agdarare agras | N
o Grrary @AY Ag EETQ ATEAL,
XY gz owifs, & wrarg qT ag,
oYTIq & ag@m ¥ 4@ | ST qTET
®F wravg®ar &, A &Y qrARgFar g |
gg F1 aax & fad ar @ awe
gved wifz ¥ sTF T AR &
wifes @Egrgar 2 |

qdr aw WA wga g vt
o ¥ qfr A qgErar o7 wwa,
gt 7T 79 Farard A g @ &t |
T IIIw /T aAfwr s i
@ ga S F fad wre w5 1 AW
®1 §4 FUAT FET | WG WY JWAT
g s e 2w d & § o g
ot X a a7 wwar &, W
drady § orgt ¥ ¥ w7 w9 gwar
t ¥ @ s ddr § o Wi
faorst & arsaw § Aftw s w1
grY &1 A T § 6 S A=Y e
gt 3aT fagre o §, o @Y sew
QAT Fg § sur fred w13 7w At
¥ TH T § WA ATGIAAATT w7
wga saed fearaard ) @ & fad arg
[T a0 A9 § g § 5 70 w7
QAT Y ¥ G sr qWw ¥
M qqd ) WU ¥ 25
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arg o3 ol wrER gRr W% 250
aT A4 W9¥ wrdqrarcgrt 1 g9 ¥
warar §& wifs #r damar ot #3
WA Ag AT FAEY gEATE | AN
i Wi gl gw
I ATHRE TR § 1 W@ IR
WY g ¥ &g7 47 {6 T QAT YAV
N fF ddT & wemw QA ET
qrar wifgd | §IF TEAHE Y WY
ooy ¥ AT FT gHAT § | g QAT
T\ a6l ¥ fagre T & e o
gt ¢ amadAl &7 wA Y, arrErFAE
y daiFr s ¥ ggEw Awr %
aMaEmg Ty w7, § car
i 7 F7 @ § 5 fadedy Sy
Wag @ ¥ =y s @
Z & wrTew A ) g9 mEade
g A ¥ Wradt ¥ awEsag
A AT T[AY T AEAZIAFA G |

WY Y T F & AL
¥ 9N qATY FTFE G 1 KT T Y
ami ¥ IgT R frar g 1 awIe
qFAr ar & Fdr g afwA IEH
T qQUAS T A W I F
FIAT g1 T F1 A& FET AMEF |
TH IIRIAT THATT §fwd WY grar §
f& g7 v QT aTE § gy
fe st g, Afe 97 g g
WP (wmaww) | NEw w
UFY FEda F g0 A o F TRy
FFAY FL (SMANA) | WA KEHT
FEE A Y agw & AgT v ay
@Al & @owWi &Y gawE agh
T Ad 1wy ¥ &Y W A g,
AT WP wd o F A
w€ 1 fF g am 9y fam
¥t oY EW AT §T WY GWTEE
¥ ¥, . (w@Em) |
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[t TrrRwT saTe Fag)
JEAE AERT HITA W AEA
Weam fawre @y 1 S wEe]

fiear, su% fad arq WY eFqETR |

Dr. Earnl Singh (Bikaner): I rise
in support of my amendment No. 87 on
the President's Address. After going
through the Address of the President
and after having heard him I felt that
there were certain important matters
like poverty, unemployment etc,
questions which should have found a
place in the President's Address more
adequately but which failed to do .

Many of us in this House, and I am
sure people all over the country have
been concerned in their minds about
the ever-increasing unemployment in
the country and also the increase in
the levels of poverty in this country.
It is a horrible thing to have so much
poverty, so much hunger, and so much
unemployment in a dynamic socialist
country. Although 1 am sure that
Members on both sides of the House
have made endeavours to see that the
poverty question was licked, I am
afraid we have not made strides in
that direction. An increase in popu-
lation has been geing on at such a
phenomena] rate that no mafter how
hard we try poverty seems to live
with us. For a socialist country, for
a wocialist Government and for a wel-
fare Government, to permit so much
of povertry to exist in this country
is in my opinion a matter of very
real, shame.

The President's Address comes at
a time when almost nine governments
have been formed by the Opposition
and therefore, we are discussing the
Address in an atmosphere when the
Congress and the Opposition almost
equally share the number of Minis-
tries in the States. The atmosphere
is, in my opinion, a great deal better,
a great deal healthier, than it was
when the Congress was the steamrol-
ler. The Congress Party today can-
not amend the Constitution when it
wants to. Today the Opposition is in
such a powerful position that for once
we in the Opposition are in a position
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to apply the brakes. This steamroller
has been steamrolling the country
for the last 15-20 years and the people
at large have called a halt to it. They
have at last realised that the time
had come when the brakes should be
applied. They did this in the last
general elections.

1 would, however, like to voice &
note of caution to my friends in the
Opposition that if the questions of
poverty, hunger, unemployment and
rising prices are not treated with the
urgency they deserve and solved by the
Opposition Ministries in the States, I
have a feeling that they will meet the
same fate that the Congress Minis-
tries did in the States, 1 hope sincere-
ly that we in the Opposition will be
able to give the people in the States
a better administration, a cleaner
administration, and above all, be able
to wipe out poverty in the shortest
possible time—which the Congress
failed to do.

The questions of food and family
planning have to be taken together.
As a very learned man, very rightly
observed, the food problem of India
will be solved in the bedrooms of this
country. It will not be solved on the
Minister's table; it will not be solved
in the field. The food problem will
be solved if we are in a position to
tackle the problem of population
increase. If you look through the
census figures, from 1891 to 1901, a
span of ten Years, increase in India's
population was a bare § lakhs. Today
in every 15 days, we are increasing
by § lakhs. So the problem that exist-
ed before our grandparents were com-
pletely different. Our generation has
to tackle this problem on a war foot-
ing. I am very glad that for once
two lady Members from the Congress
Benches also spoke of population con-
trol. What gives me particular
pleasure is to see that at long last we
have a man like Dr. Chandrasekhar as
the Minister in charge of !l'amuy,,pmn-
ning. I only wish that a man like
him had been in charge of family plan-
ning ten years ago. If that had been
the case, we would not have been the
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poor country that we are today faced
with this calamity of hunger.

Every year, a country as large as
ours must face the question of famine
and floods in its stride. If you observe
the food production trend in the
country, it had reached a target of
90 million tonnes three years ago but
it has dropped to 73 million tonnes
this year. You will realise that a
country as big as ours will always be
faced with the question of famine.
But in this period of four years during
which our food production has drop-
ped by close to 17 million tonnes, our
population went up by another 40 mil-
lion. If you observe the figures, in
the years that have gone by when
there used to be a famine year, even
then nobody died. In those famine
years, States with better food crops
were able to supply food. You will
notice that with reasonably good
years, we still have famine.

I would like to make a forecast. If
we do not check the population
increase, we will have bumper crops
all right but we will still have to face
famine. The Minister of Food told
us that by 1971, food self-sufficiency
would be created in the country.
Prime Minister Nehru told the same
to us about 15 years ago, that by 1952
food self-sufficiency would be achiev-
ed. The Prime Minister failed for
obvious reasons. I sincerely hope that
Shri Jagjivan Ram, with whom I have
had talks and who I know believes in
family planning, will at least not
make the same mistake his predeces-
sors did.

Dependence of a country as large as
India on America or any other coun-
try is a matter of very great shame
to us. To go with a begging bowl 1o
another country every year—why?—
because we cannot keep our popula-
tion in check is, T think, a matter of
very great disgrace. I feel that -f
India is to take aid from any country
for food, it must do so without any
strings attached; and I for one am
not prepared to accept that the US
ar any aother country for that matter,
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which gives us aid will give it with-
out any strings attached. Strings
attached there will be, they maybe
visible or invisible. And for a self-
respecting country with 50 crores of
people, I think it is a matter of much
concern and disgrace that we depend
on other countries for our very food
and very existence. A day will come
when, if this type of increase in popu-
lation goes on all over the world, there
will be a food shortage in the whole
globe, and President Johnson will be
in the same position as we are in
India today. I would like to know
from our leaders as to from which
source they will be getting their food
then. Will they be getting from the
moon or from Venus or Mars? And
there can be nothing more horrible
than for humanity to face the spectre
of food shortage.

You may blame people for hoarding
and all that, but let us look at it from
a realistic point of view. If a family
ig faced with the spectre of no food,
I think you can understand what its
feelings can be. And I say we still
have time; if, not only in India but
all over the world, we plan today,
the time would come when food self-
sufficiency can be created all over the
world, and the people throughout the
world, whether in the iron curtain
countries or the free world, can at
least be entitled to a decent life.

I wonder how many people, how
many Members of Parliament to be
exact, have spoken on public plat-
forms while addressing millions of
people in this country during the last
general elections, educating them
about the population problems that
exist before us. Some of us did. I
tried that. I was told that if I were
to speak on population control, I
would be thrown out of Parliament,
and I told the people of my consti-
tuency that I would be very happy
to be thrown out of Parliament, but
that I felt it my duty that the correct
position should be placed before
them. If 500 Members of Parliament
were to exercise their privilege of
speaking to millions of people on a
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[Dr. Karni Singh]

public platform, they could reah the
masses much quicker than your secre-
tariat can. After all, a secretary or
a doctor does not have the means to
reach a million people at one public
meeting. I hope that all of us today
who are responsible citizens, in whose
hands the future destiny of the coun-
try lies, will try at least to see that
enough food is created for all of us
and for generations to come.

Shri Manibhai J. Patel (Damoh):
The suggestion is most welcome.

Dr. Karni Singh: As far as to food
front is concerned, Mr, Jagjivan Ram
spoke at length, andina very enlight-
ened speach, we heard it with much
attention. I had also a half-hour dis-
cussion which was admitted, and sub-
‘sequently disallowed, in which I
wished to raise some points about
food production. These were covered
by other members. However, as far
as the river valley projects are con-
cerned, far greater emphasis has to
be laid on them,

The Rajasthan Canal Project, which
is going to irrigate 385 lakh acres in
Rajasthan, and to cost Rs. 200 crores,
will take approximately 15 years to
be completed, and that project is be-
ing slowed down. Other similar pro-
jects are also being slowed down. I
sincerely hope that the Minister of
Irrigation and Power, whom I met
this morning, and who is visiting
Rajasthan tomorrow, will come back
and present before the Government a
composite scheme whereby the Rajas-
than Canal Project and other projects
of that type can be taken over by the
Centre and completed expeditiously.

Coming back to a few more statis-
tics, the Rajasthan Canal Project is
going to irrigate 35 lakh acres. Tak-
ing 30 standard acres per family, it
comes to one lakh families who can
be settled on the projects. One lakh
families at five persons per family is
five lakhs of people, and we increase
that much population approximately
in two months. 80, you realise the
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immense problem that our country
faces, and I for one feel sorry for Mr.
Jagjivan Ram because he has one aof
the most difficult ministries to handle,
and all I can say is that all of us from
the opposition benches wish him the
very best of luck.

Coming to the question of Rajas-
than, as you know we in the opposi-
tion benches have vehementlly op-
posed President's rule in Rajasthan,
and we continue to do so. I feel that
the Rajasthan people have been dep-
rived of their democratic rights most
unfortunately, and we only hope that
the Central Government will not
continue to make this a matter of
prestige, but will give Rajasthan a
democratic administration.

While many other members spoke
on the subject, 1 felt that one point
escaped everybody's attention, and
that was with regard to the stage
when the Governor had decided that
he would give his verdict the next
day, whether the Congress or the Op-
position would be called. At that
stage, Mr. Man Singh, a member of
the Opposition, contacted the Gover-
nor in a deputation and he expressed
the hope that the Governor's stand
would be impartial. The Governor
then lost his temper and said that he
was in a frame of mind in which he
was unable to take a decision and
that the decision would be communi-
cated to the people of Rajasthan 24
hours later. As we all expected, that
decision had to go in favour of the
Congress. If you appoint Governors
who could not hold on to their shirls,
who cannot control their temper, they
are quite unfit to be heads of State.
I would therefore request that in
future traditions must be set in this
country whereby Governors and Pre-
sidents must be no-party men. Think
of a situation of a Congress Governor
in a non-Congress State and look at
the friction you will have. Let u»
take another example—non-Congress
Governor in s mnon-Congress State;
both of them will gang up againm
the Congress Centre. A situation like
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this has to be forestalled. It is, there-
fore, important that Governors ana
Presidents must set healthy precedents
in the country by being non-party
men. QOur Speaker, the other day
took the first step in this direction
which was applauded by everybody
in this House when he resigned his
Congress membership. I think that
these steps should now become natu-
ral conventions in the country
so far as the appointment of Gover-
nors is concerned.

They said that because there was
firing in Rajasthan there was instabi-
lity and that was why President was
called upon to take over administra-
tion of that State. After the firing
that took place in Calcutta, are they
going to impose President’s rule in
West Bengal also? If not what justi-
fication have they got to keep Rajas-
than in a prison like this? If their
objective is that the present Gover-
nor who is sitting on a sense of pres-
tige will retire soon and the new
Governor whom they are appointing
soon will give democratic rights when
he assumes the position of the Gover-
nor, I think they must not stand on
a false sense of prestige. The Gov-
ernment of India and the Congress
Party in particular must see the writ-
ing on the wall. If the Congress
Party which refused to form a Gov-
ernment in Rajasthan for whatever
reasons is again asked to form the
Government and if trouble starts in
Rajasthan over which no human be-
ing can have any control, it would be
the Congress Party to blame, T am an
independent and I have my best
friends in the Congress side and in
the Opposition parties. Looking at
things objectively, I feel that the
whole thing is being shabbily handl-
ed. I only hope that corrections can
be done before it is too late.

I would like to make a few remarks
about the role of the Opposition. For
once we in the Opposition have been
relurned with e larger majority
strong enough to make our presence
felt after the last three elections when
I have had the honour to sit in this
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House. We were then virtually non-
existent; if at all there were small
groups, splinter groups and we coun-
ted for nothing. Today the Opposi-
tion front that you see here is a
powerful body. It has been able to
give an alternative to the country. I
agree—not an alternative in the shape
of one single party—that has lo
emerge in course of time—but a uni-
ted opposition front as in Rajasthan.

An hen. Member: Is it united?

Dr, Karni Singh: That they will do
when the time comes to sit there.
With UP. gone and two-thirds of
India out of the clutches of the Con-
gress....(An hon. Member: Three
fourths) ... .all the better, the time is
not far off when the Opposition at
the Centre will be called upon to form
the Government. I would like io
make this observation today because
I am independent and I can look at
things objectively. Unless we in ihe
Opposition are able to unite and give
the country one composite homogen-
ous unit, it is not going to be an easy
question. We have people from the
Communists to the Swatantra party,
all shades of public thought. But it
is possible that where the future of
our country is concerned, all of us 240
Members can sacrifice a little and be-
come one. In the present context
when the country is faced with the
problem of food and hunger, our poli-
tical manifestos and isms are going to
get us nowhere. It is the unity in the
Opposition that can ultimately create
a sence of discipline in the country,
a sense of wellbeing in the country.
I sincerely hope that my friends in
the Opposition from all political par-
ties will be able to give up their poli-
tical squabbles and come together and
become a homogenous united front
because it is my feeling that Congress
will not survive six months. 1 say
that if it is a fashionable thing, that
we should have a lady Prime Minis-
ter, because the Congress has set the
pace, we will find a beautiful girl to
be our Prime Minister too. Anybody
can be a de facto Prime Minister; we
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will have a de jure Deputy Prime
Minister also. (Interruption). But
when the time comes for the Opposi-
tion to form the Government, there
will be one challenge that will be
thrown to us: Can we solve the food
problem: Can we solve the unemploy-
ment problem? Can we give the
Indian people a fuller life? If we
cannot, then we will meet the same
fate as the Congress is about to face
‘Therefore, I like to say—] should like
to give a warning to my hon. friends
here—because I also belong to the
Opposition, although I do not want 1o
be a Minister....

An hon. Member: Independent.
{Interruption).
Dr. Karni Singh: I am a free-

minded citizen. Now, let those who
will share the responsibility of run-
ning this country better get cracking
at it now, because the problems that
this vast country holds out before us
will have to be grappled by the Op-
position, disunited as it is but united
as it is also, as we find in our country
today.

I would also request my friends in
this House that we will now have to
conduct ourselves in an entirely diff-
erent way. Our whole objective has
to be as to how to take over the Gov-
ernment; how to take over power by
constitutional means, and for that, we
will have to conduct ourselves in =a
dignified manner. We cannot intro-
duce subzi mandi in Parliament,
because a time comes when the coun-
try has to set such high standards
that the rest of the world can look
to India and say, “Here is the world's
largest democracy, which knows how
to run itself”. If you have an Oppo-
sition Government or a Congress
Government, it does not matter in
the least, because we are all Indians;
today you have the Congress; to-
morrow, the Opposition, may be the
Communist, but it is a safety valve
that the nation wants for ventilating
the grievances, and changes must
come a8 time goes on.
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Mr. Deputy-Speaker, Sir, there is
one matter which concerns me this
morning when my hon. friend Shri
Madhu Limaye made a remark about
some badmash or the other. (Inter-
ruption). While I will preface my
statement by saying that I stand for
solidarity in the Opposition, I still
feel that when somebody goes off the
track, it is our duty to correct
ourselves. What I say this: whether
it finds favour with the rest of
the Members on my side of the House
or not, I am not sure. But I have
a feeling that every decent man be-
lieves in decent behaviour. And
therefore, I asked the Lok Sabha
Secretariat to supply me the dictio-
nary which is compiled by Professor
R. P. Pathak—not by Dr. Karni
Singh—and therefore I imagine it
must be authoritative, Badmash
means “wicked, immoral, a man
of bad character or a hooligan".
Now, if we the Memberg of Par-
liament use such words, I wonder
what is the taste left in the
minds of those people who sit
in the galleries and the rest of
the world. Is it necessary? It is a
fashionable thing, I know it is per-
fectly fashionable today to be rude
to your superiors: that is a sign of
leadership; but 1 do not succumb to
that way of thinking. Is it necessary
for Members of Parliament to wuse
such words, when there are better
words in the dictionary? Is it neces-
sary for Mr. Madhu Limaye or any-
body else to say that the next fellow
is a badmash?

An hoa, Member:
(Interruption).

Dr. Karni Singh: Badmashi; wnat
ever it may be. I have heard nalaiqi
being used. Suppose, when my friend
Shri Madhu Limaye, awitches over to
the Government Benches, I, as @
Member of Parliament, were to ask
him, “Sir, Mr. Madhu Limaye, may
I meet you?”, alternatively, I should
say, “You badmash. I would like to
see you'. (Interruption).

I would like to know whether it is
dignified, is correct. Shri Limaye
this morning observed that the British

Badmashi,
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Parliament allows the word badmash
in its translation. But why should
we follow the British Parliament?
Can't we evolve our own norms in
the House here? After all, the British
have their own standards; we have
our own standards. So, I say that
in our culture—whether it is Hindu,
Muslim or any other culture in this
country,— it is completely un-Indian
to use such words. It is the tradition
of every Indian to respect somebody
who is older than you. I refer to
every Minister on those Benches as
“Sir”, not because I respect them
because of their knowledge—I doubt
that—but I respect them because they
occupy a certain position today, which
Shri Madhu Limaye could also
occupy too.

I will give you another example.
The other day, I was speaking (o
some people from my constituency,
for whom I had got a pass. I asked,
“would you like to see Parliament”?
They said, “Yes; we want to hear
Mr. Limaye, one of the greatest
speakers in the country”. I got passes
for them. After they had heard Mr.
Limaye, I asked them about their
opinion. They said, “If this is the
standard of Parliament we are glad
we are not M.Ps."!

Coming to the guestion of charac-
ter assassination, I feel that this
matter is now reaching a stage where
all decent-minded Members of Parlia-
ment have to realise one thing: Are
we going to indulge in character
assassination—the Congress Party or
the opposition—or are we going to
draw a line where such things will
not find their way into Parliament?
Of late, 1 have been seeing that the
only objective of some of us in the
opposition is to indulge in character
assassination and political . vendetta.
I have sat in this House for 15 years
and 1 can say from my own experi-
ence that if the private lives of the
Members of Parliament collectively
were given to a research student for
a thesis, it would be a best-seller in
the country. None of us today is

' Buddha, the Second. We are all
human beings. 500 men in the Lok
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Sabha are the same as 500 men pick-
ed up from the street. Let us remem-
ber, people living in glass houses
cannot afford to throw stones at
others. We all have our human fail-
ings. Let us be charitable. Let us
not carry political vendetta to the
extent of this sort of character
assassination.

Take the guestion of the General's
book Untold Story. I believe there
is a Prime Minister's ex-Secretary
who is also meeting the opposition
Members and giving them fancy
stories about fur coats, necklaces and
what not. This is a double-edged
sword. A time will come when we
will switch over there and these same
people will blackmail us too! The
question is, are we as responsible
citizens of this country going to
encourage this type of political black-
mail or are we as decent-minded
citizens going to put an end to it?
That is the point we Members of
Parliament have to answer. 1 sincere-
ly hope the answer will be that bri-
bery, corruption and blackmail have
to be put an end to. If there is some-
thing wrong, put the Government on
the mat, but don't indulge in political
vendetta or political blackmail of a
nature which makes every decent-
minded citizen feel ashamed of him-
self,

Sir, I do not want to take more
time of the House. I thank you for
the time you gave me. ] sincerely
hope that whoever rules this coun-
try—the Congress or the opposition—
they will be able to solve the pro-
blems before us, viz., poverty, hunger
and rising prices.

Shri R. D. Bhandare (Bombay Cen-
tral): Sir, ever since I came to this
House, I tried to understand the atti-
tudes and views of the hon. members
of this House. For the first time I
have heard some saner views and the
feelings which ought to be expressed
throughout the country. I must thank
the hon. member, Dr. Karni Singh,
for expressing the views which were
uppermost in the mind of every
member of this House. Two things
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are oppressing the minds of both the
treasury benches and the opposition.
When the DMK Government took th
cath of office in Madras, the Gover-
nor spoke out the mind of the DMK
Government. He gaid:

“In the light of the situation
emerging after the fourth general
elections, there was need to
underline the federal character of
the Indian Constitution and re-
store the States to the position
originally visualiseq for them
under the Constitution. The
States can np longer be passive
spectators in the process of for-
mulation and implementation of
plans, but should play a more
active part.”

This wag the view expressed on be-
half of the DMK Government 1in
Madras. I have been hearing the
views of the hon. Members of this
House. They have been playing on
the same theme that the Congress
Party has been defeatd and that the
Congress Party must read the writing
on the wall. They go to the extent
of saying, and they have been har-
bouring that view for a long time,
that they would like to come and
occupy the Treasury Benches  here.
Nobody would hamper them, nobody
would come in their way if they are
to work within the framework of
democracy, within the Constitution
which we have accepted.

I do not know whether hon. Mem-
bers of the Opposition have realised
the fact that the Government is more
a ive to the present situation and the
circumstances and conditions which
have arisen after the fourth general
elections? 1 am simply referring, for
consideration of the hon. Members as
to what the President has said in
his Address. On page 1 of the Ad-
dress he says:

“For the first time since Inde-
pendence, Governments of politi-
cal complexions different from
that of the Government at the
Centre have been formed in seve- .
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ral States. In a federal demo-
cratic polity, this is to be expect-
ed. Our Constitution has provi-
sions defining ang regulating the
relationship between the Union
and the Stateg and their mutual
obligations.”

Sir, this fact hags been overlooked,
forgotten, perhaps may not have been
understood by the Opposition at all.
How long and to what extent will
they ignore the constitutional posi-
tion and hanker after and argue both
in this House and outside of it that
there ought to be good relationship
between the States which are ruled
by non-Congress parties and the Gov-
ernment in power here at the Cen-
tre? Unless they are to understand
the political significance of their own
position  which emerge after the
fourth general elections, I am afraid
that they wil] not be able to work out
the democratic form which we have
accepteq and the Constitution to
which we are wedded.

The Constitution has found out all
sorts of devices to bring about co-
ordination, understanding and co-
operation between those States which
would be ruled by non-Congress
parties and the Centre, which Centre
is bound to bring about co-ordination
and oco-operation. Therefore, two
things have been weighing and agitat-
ing in our minds: how to bring co-
operation in federal policy and how
to find out some sort of a national
consensus. If the Opposition is not
prepared to understand the constitu-
tional position and the principles
underlying the Federa' policy, how
could there be a factor found out for
the purpose of smooth working of the
democratic machinery in this country.
Those parties who are not prepared Lo
understand the ‘constitutional provi-
sions, how can they find out and work
out a national consensus?

Federation is a manifestation of the
diverse factors which are the ruling
passions of the life of this country or
the people of this country. It is a
manifestation which is reflected in our
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federal constitution. If that ig a fact,
are we not prepared to understand as
to what devices are found in the Con-
stitution in order to satisty those
diverse forces or diverse factors—
physical or tangible and psychological
and sociologica!—to bring about
amalgamation, reconciliation, under-
standing, co-ordination or co-opera-
tion. What is the device that has been
envisaged in the Constitution? We,
the party to which I now belong have
been following both the constitutional
devices and the conventional devices
for the purpose of smooth working of
the constitutional machinery. The
constitutional machinery which  has
been envisaged in the Constitution is
the division of power. In fact, we
have accepted under the Constitution
two devices, two theories. One theory
is the division of powers. Why is it
that we have accepted the theory of
division of powers? We have accept-
ed the theory of division of powers for
the purpose of satisfying the needs,
ambitions and desires of the people,
psychological and socio'ogical.

Along with the theory of division
of powers, under the very Constitu-
tion we have accepted what is known
ag the theory of nexus, to bring about
the co-operation between the States
and the Centre on the one hand and
Stateg inter ge on the other. This
theory of nexus reflecteq the need
and a necessity of national integrity,
the necessity for bringing about social
unity and, at the same time, for the
purpose of bringing about economic
development and progress of the
country.

Under that Constitution we have
accepted what is known as Directive
Principles. The Directive Principles
of the State policy have assigned the
powers ang functions both at the Cen-
tral and State levels. The Directive
Principles have enjoined on the States
to bring about a change in the society
in a manner whereby the principles
enunciated in the preamble of the
Constitution, namely, justice, liberty,
equality and fraternity could be trans-
lated to build the new Indian society
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which we would like to develop or
build.

Therefore, as 1 said in the begin-
ning, we have accepted the theory of
nexus and we have also accepted,
along with the constitutional theory
of nexus, the conventional theory and,
so, we have been working out this
conventional theory which ig actually
worked through the National Deve-
lopment Council and the Planning
Commission. I am not dealing with
that problem because the time at my
disposal will not permit me to deal
with them elaborately. The consti-
tutional theory of nexus in the first
place deals with political nexus.
Political nexus is reflected in  Part
XIV of the Constitution, articles 325
to 326. Then, again, there is Part
XVII of the Constitution, articles 352,
355 and 356 dealing with political
nexus. How to maintain national in-
tegrity, political life, political future
of the country as a whole, ig the ques-
tion dealt with under these two chap-
ters of the Constitution. Also, there
is a legislative nexus engrafted,
enshrined in the Constitution. My
hon. friends have made so much of
the Rajasthan episode. Without un-
derstanding the legislative nexus they
have been, time and again, criticising
the party in power. What I wou'd
like to urge upon the opposition is to
understand as tp how this nexus of
legislation has been brought about.
Also, there is financial or economic
nexus envisaged enshrinted and en-
grafted in the Constitution; that is,
Part XII, article 280 and others.

17 hrs.

I do not want to dea] with all the
parts, chapters or nexuses—political,
social, economic—devised in the Con-
stitution but I would like certainly to
ask the Opposition one question, a
very pertinent question. The Swat-
antras, who are in the new wedlock
with the Opposition, the newly wed-
deq wife.... .
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Shri Ram Sewak Yadav: They have
left you.

Shri R. D, Bhandare:
never with us.

They were

Shri Ram Sewak Yadav: Divorced.

Shri R. D. Bhandare: Never divorc-
ed My hon. friend, Shri Ram Sewak
Yadav does not know the history s
to whether they were with us.

Anyway, now they are working as
a united front. Are they prepared lo
find out a national consensus, an ideo-
logical understanding or unity? Dr.
Karni Singh had said that they wouid
like to follow a pragmatic phiiosophy
or policy so that there could be aun
Opposition which could take the place
on the Treasury Benches. I would
like to ask them whether they can
speak with one voice as regards their
philosophy and programme

Shri Pashabhal Patel (Baroda):
you speak with one wvoice?

Do

Shri B. D. Bhandare: I do and [ in-
tend to do.

Shri Pashabhai Patel: What
Uttar Pradesh? ~

about

Shri E. D, Bhandare: I talc on be-
half of the party and myself. I talk
on behalf of persons who are of my
persuasion. ] am speaking on their
behalf,

1 wanted to ask them that, not be-
cause out of curiosity, but because 1
had heard the speech uf gne of the
leaders from the Opposition who saic,
“Let there be friendship with China”

An hon. Member: Why not?

shri R. D, Bhandare: There should
be. There should be friendly relation-
ship between neighbouring States, But
is there any ideological nearness or
understanding between us and Chira?
There is difference between the ideo-
logy which we had accepted in the
month of November 1348 and the jdeo-
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logy which the Chinese pecple ac-
cepted in the month of November
1049. I need not tell this House that
on the 268th November, 19049, when
we accepted the Constitution we ac-
cepted democracy both as a way of
life and as a form of government;
whereas in that very month and year
the Chinese accepted dictatorship as
a form of government and way of life
for the people.

The second point on which there is
a difference ig that they have different
attitudes; they have different history.
They are expansionists; we are not
expansionists. We are for peaceful
co-existence which philosophy has
been ruling the passions of the day
of our country.

One last point and 1 have dune.
The President’'s Address has said that
the gulf between the rich naticns and
the poor nations is widening. I am
sorry to reflect that nu rote hag been
taken of the fact that the gulf bet-
ween the rich and the poor iz also
widening in this country. The back-
ward classes of this country have rot
been able to get a proper share or
dispensation or a fair deal use any
word you like. That has not been
expressed, enunciated or even reflect-
ed in the Address of the President.
My hon. friends of the Opposition may
not be knowing this that re have
joined the Congress--we meuns the
weaker sections of this country, the
downtrodden masses of this country—
not for getting ourselves e'ected or
for coming into power but to main-
tain the democratic form of gove-n-
ment at all costs in this country. I
am certain—I have my own appre-
hensions—that there will be a great
battle for the retention and preserva-
tion of democracy In the couutry
Looking at some of the Members of
the Opposition, I find that they speak
with different voices and with fis-
siparous tendencies. Therefore, the
doubt arises as to what extent they
will be able to maintain democracy
in this country. On our part, we are
hers determined to maintain demo-
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cracy both as a form of Government
and the way of life.

*Shri A. Sreedharan (Badagara):
Mr. Deputy Speaker, Sir, this is the
first time in my life that I rise to
speak in this sovereign and august
House which is the highest forum of
our democracy. The fact that I am
able to speak here in my mother
tongue—Malayalam—gives me indeed
a great sense of satisfaction,

The President's Address is at a
time when the country is virtually
facing a multiplicity of problems. He
specially emphasized in his gpeech on
two or three important aspecis. He
spoke about the unity of the coun-
try. But he has not said anything
about how to strengthen the iron
chain of unity.

India representg varieties of cul-
tures and languages. In the Indian
Constitution it is said that every citi-
zen of this country has an opportunity
to express his opinion freely. As a
citizen of Kerala I have got today that
opportunity to speak in thizs temple
of democracy, But if 1 speak in my
mother-tongue, what arrangement has
the Government done to make me
understood to other representatives
coming from other Statesy There is a
device installeg here for simultaneous
interpretation, But that covers only
two languages. Government have not
done anything to put that machinery
into more effective use so as to in-
clude other languages as well. T pro-
test against that. These are all ancient
languages. Tamil for instance, is one
of the oldest languages in the world.
If Government do not bring these lan-
guages. Tamil, for instance, j3 one of
the oldest languages in the world. If
Government do not bring these langu-
ages closer to one another, the unity
of the country is bound to be affected.
This lesson you might profitably learn
from the experiences of other coun-
tries. This is one thing to which I want
to graw the Government's attention.
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Then, the President mentioned
about the last general election, Wha'
nappened in the general election?
Congress Governments in many States
were thrown out of power. I know for
a fact that in my constituency Con-
gress leaders and their expenseg of
the Congress Party were met by capi-
talists. I am going to produce evidence
to this effect before you.

Prime Minister, Mrs. Indira Gandhi,
toured my constituency at the time of
election. On that occasion the Mandal
Congress Committee President got a
notice printed, On one side of that
notice, this responsible man the Pre-
sident got a notice printed. On one
side of that potice, this responsible
man, the President of the Mandal
Congress Committee, gaid: PRIME
MINISTER MRS GANDHI IN QUIL-
ANY—GRAND RECEPTION AT 12
NOON ON 14-1-1967 AT THE HIGH
SCHOOL MAIDAN. On the reverse
side there was gn advertisement about
the Kozhikode Yogi Beedi Company.
Are not Congress leaders ashamed of
publishing such notices? I am asham-
ed of it. We have great respect for
the Prime Minister, though now—
after coming here—I know that no
capacity is required to be the Prime
Minister. But we have respect for
that office because in our country
that is the highest office an elected
representative in the Parliament can
hold. But the Congress leaders in-
sulted even that office and they had
no hesitation whatsoever in  doing
80.

So, at the Manda] level your asso-
ciation is with Kozhikode Beedi
Company......

Mr. Deputy-Speaker: May I know to
what document he is referring? I want
to know whether there is anything
objectionable.

Shri V. Krishnamoorthi: He is pro-
ducng a pamphlet notifying that the
Prime Minister was to speak at a
meeting which was arranged by the

*The original speech was delivered

in Milayalam.



2463 Motion on APRIL

[Shri A. Sreedharan]

Mandal Congress Committee. On the
reverse of the notice, a Beedi adver-
tisement wag printed. We are giving
importance to the Prime Minister as
such, but thig is how the Congress is
degrading the position of the Prime
Minister,

Shri A. Sreedharan®: The money fur
printing this notice was paid by the
Yogi Beedi Company. 1 have got the
Bill number with me. The Bill No.
is 264 and it was printed on 11.1.1967.
Nobody can dispute that point. '

At the Provincial level you have got
the KPCC-Kerala Provincial Congress
Committee. But that is known as
Kolanjeri  Paileppalli Chackopillai
Company which is getting Central
Government contracts. When the
AICC was in session, it was in
the backyard of their house that

the office of the Kerala Pradesh
Congress Committee was housed.
So, at the Mandal level your
association is with the Kozhikode
Yogi Beedi Company. At the provin-
cial level your dealings are with
Kolanjeri  Paileppall; Chackopiliai

Company and at the Central level you
are hobnobing with the seventy-five
monopolists of this country. This is
the danger that one seeg at the time of
general election,

The President, then, emphasized on
the federal from of our Constitution,
because in different States there are
Governments fromed by non-Congresg
Parties, My State, Kerala, had estab-
lished even earlier the possibility of
having a Government run by a nomn-
Congress Party. Ours was in that
sense a pilot project. When the
President spoke about the federal
shape of our Constitution, my
mind went to Rajasthan. I do
not want to go into that mat-
ter in detail because very elogquent
speaches have already been made on
that subject. When they referred to
the fact that the people of Rajasthan
o-ganised demonstrations against the
J residential rule, that angered our
Congresg friendg here. They alleged
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that the Opposition Parties were tak-
ing the issue to the streets, I would,
in hig connection, take your mind back
to what happeneq in Keralg in 1958.
There was then u Legislative Assembiy
with a majority party and a Goverr-
ment formed by that Party. What did
you do then The then Congress Presi-
dent is today the Prime Minister. She
exhorted the people of Kerala to top-
ple down that Government. Your
present Law Minister, Mr Panampilll
Govinda Menon hagd also a hand in that.
He top gdvised the people to remove
that Ministry from power. Today
when the people of Rajasthan are fight-
ing against the injustice done to them,
Congresg leaders are angry. You
should hang your heads in ghame over
what you did in Kerala in 1958. Is
thig the federal relationship that you
are going to establish in this country?

The Law Minister, Mr Govinda
Menon, the other day addressed a
lawyers' Conference. There he charac-
terised certain actions of the non-
Congress Governments in the Stales
as a hoax. Yes he made use of that
word. I shall read the relevant news-
paper report appeared in The Patriot:

Mr Menon described as a big hoax
played on the public the recent
declaration . by Ministers
of certain States with non-
Congress Governments that
they would serve on a token
salary of Re, 1/- He said that
the morality of public ife
must be guch that the charity
which the right hand gives
should not be known to the
left.

The Law Minister, thus, openly ia-
sulted all the non-Congress Minis-
tries. Is this morality? In that case,
do not speak to us about your mora-
lity. listead of the left hand not
knowing what you give with your
right hand, you seem to follow the
principle under which the left hand
will not know what your right hand
receives.

*The original speech was delivered in Malayalam,
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I feel that there should be a
permanent instrument of instrucfions
governing the conduct and be-
haviour of the Central Govern-
ment whenever there are State
Governments formed by Parties
other than the one in power at the
Centre, 1 do not believe that the
Central Government will be just or
fair to such State Governments. Still
they are going ahead because they
know that the gtrength of the people
ig behind them.

India is today faced with the prob-
lems of unemployment and poverty. I
come from a State where these prob-
lems are in a very acute form. Several
Members placed their loca]l problems
before this August House. Let me now
place a few of Kerala’s problemg be-
fore the House.

How is it that whenever there is a
cut in the allocation of any
Plan, the projects of Kerala be-
come the first casually? That is
what happened to the Second
Shipyard,. We were told by the
previous Chief Minister, Mr. R.
Sankar, that he was bringing the Se-
cond Shipyard to Kerala. Your Law
Minister, Mr. Govinda Menan, said
that he wag bringing it. Mr. A, M.
Thomas said that he was bringing it.
It is for you in this House to decide as
to who among them said the truth.

When we say that we should have
the Second Shipyard in Cochin, when
we say that our Idikki project should
be executed speedily, when we say
that the phyto-chemical project should
not be snached away from us, do not
think that we are begging for your
favour or your mercy. These are our
rights and all that we demand is that
justice be done to Kerala.

The population of Kerala represents
only 4 per cent of this country’s popu-
lation. But we earn 16 per cent o!f th2
counfry's fireign exchange. We pro-
duce 98 per cent of the pepper produ-
ced by the country ag a whole; we
produce 78 per cent of the cocoanuts;
we produce 66 per cent of India's
cardamom production; we produce
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10 per cent of India's coffee yield,
and almost cent per cent. of India's
covi industry is in our hands. We
are thus earning lot of foreign ex-

change.

Speaking about my own constitu-
ency, the Planning Commission has
decided to cancel some of the pro-
jects. The Vythiri-Saravana road is
one such instance.

For twenty years the Congress has
ruled this country from Kashmir to
Cape Comorin. It is the Congress
which has widened the gap between
the minimum and maximum jncome of
the people. It ig the Congress which
has murdered democracy in some Sta-
tes. The Government at the centre
run by such a Party is bound to colla-
pse soon like a house of cards.

A g (i) ¢ F9T-
(e g, TSdfT ¥ "IN W &
afa faadt @Y 2w 1 wqdEz
SR & ST AT A T & AT Frafy
t gE T AT A TH AR g AWM &
AT FE AT GEAT T3 | AF A
UF THT va SeaTe 9 a7 § fE m
g KT FT WA A AG g g A

1 WIATET &AL ¥ 9T AT
21 A F & F faaeT gardt soeie
A9 & wW A 9T s Qo Fo
MTAET WX S A {B\'ﬁﬂh’
faar & Sfew @l F ¥OE
g S F W AT ARAGIE
& mgraw s ey A, fegR oF
femifras ok foegifer wesioe
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PIFIR 19Fman e A A W Fredz e ool gEd A

AU 1 AN, 1917 & samM A AT far g afew

IF IMF & AR gEn,  AfEA
19 919 a% g1 9X 1§ [T AR
ge e fegem i fgsht # ag @
Wt a1 o fggeaw &Y @ wfaa
qEf #, T F@E qEf & 4
¥ gfaw & f5 39 § amE aam
wfewara &, 37 1 qF@EAT FIT T
freX 10 AN ¥ 97T FATH TAFIA
Lo g

fresfia i g fs goF 5
oI 9X g1 g9 ®fAw qEf F FI0
wiw fvy wg g wfew & g dEw
¥, am AR v Fgfee i A
FgAT AT g fF AawET 1917 X
AFT 1928FF F 11 ATAI & AT
fomm#1 fgm e @ fs s2
@T ¥ FO9 faseafo=a aa
X FIIX FE T, WTHT 9 FIH 4T,
AT WA 9T AP 91, A S
qref T f—& gt AT 7
T A AT W@ OF, TR A
Ty o 1 I g—1917 § 35T
1928 TF Ff AW WIHT IH & &
W @ e & e go g 9w
R AAVE AT ATE AW & G
i & Rfode famm 7 & g
I A d W% e F a0 o
g aFfeq wre IR gig A AT ]
fr gfar & qume 2w & weae e
9 %A oF Ffowawr difae
qard, AR IEH WA F FEW
T wam s Faf Jd
AT AN )

# g g fFogias N s
g &1 ACAF § IO CF W
iz femr &1 wfaw ot & @

Wﬁﬁﬁmmﬁ w2ee

T afr dmzamm & afr wa W
T T T

aqifass &% v A
g e xwa w7 g o
afer MR 1 FWETR QY TR
oty §, oy arafes @ E 0 S
Wwag yqg W afee e fs ot
% I & THTH T FT JEAF & Tg
I & afR dq29 § w77, wv=
IqT FFA WY AT AT F A HIEEA W
afedi & g WwTE WA & wfd
W AR | TEAE AT IR
T uNTT ¥ | ¢F gAT B HAAA &,
WA AWM F o2 qg A AT TS R

o & g fe 2w & Am
T Y T FATH @ AR GTF FE
AR X AT & 5w dm F w7
qOAMT 1§ AE F FTHATEr
frelt &, T ot Tt ik § et
agF WORNMA A WO TAdE g
2,1 g@ Y oY wY, 79 g g 5
TF A aoET X g § g v avd
g ifewll & teo & & qu
WIHE &1 g N | qg A A
aF N A ey o @ § A
w8 gt ag e § | wrw qwar ¢ e g
ax fw w qwT & e e W
AT CE gat W wew FT

g% wmATT grew o dw € I
afsa, o N AR )

oy T gew A aEt fggEm
Socgurd iR cr A g R e
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HAMF WA ) AA W § ME AR
&\, wgt z 18 farem @Ay o
w & fam A aow gw ww AT Ay
T i g § Tt
aHY TE AL | W R R gw
fed ae A AT TR F T XA A
¥ | AT AT AN FARIGF
Nt W wonfma Ymad @ g afes
aorefyA 1 & 7T Agr &, N wrE
Y §, @ AA-FAAR  rAAHIH T
§ oy #idw mEAdTE W gAY TARY
N F P AR ¥eT ¥ swrd
feag A gww waw faet afgd
w2z B AfFrerga A1 91z | @
¥ ufusea w2z gedac ¢ wfeT Ag
T §A FTAHAT ¢ AR QA a@gH
FTA T AT GRAT FTAT WA |
¥ &y ey s 2zg foean ST
T & 3% HeTaT AP A TR AT
o THo 480 9T TET EWAT FAT E |
AT g ag 2 e fror o A @
977 11.4 fafeqaq z@ i guw
T FogmTaT TE AT IR Y 10. 4
fafogs 7 g e gid MR
o Tdo 480 & wrf gy AR FATET ¥
ot § wg<fwar ¥ AR e b
qaT N WM AT g ag e fE
w1 N1 ez Y aTw A o
WET R ITE A AR A A !
16 70T, 1966 N fgrgeam & ammw
& fafrezd 7 fufen g€ o gifa-
waet dwwr e mn o e
FHAT ag GAT 6 W T AT & g
1 0T 25 |TW A FATH S fwar
JAm | AT 77 16 AL F AW
WIS A% A I ) T AT AT
A & G TG 4. 5 AT ZA XA
SR e ffad 10 @R =
SR g g R gEh R At am
s ¥few wr ot g g @
Ay T ?
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fre® = @l #gaTe IW @ w=T
1800 WOT €IT ®T SATH HIGT TAT
t faER ¥ 1300 QT T #1 fouw
480 % WTARW W @I A 50 9m&
To ® AT TTAT AFT TF gV
YT § | AT AT WA N & AT
T W WA femares gw ¥ o
WA ¢ | W gk 3w Ay feqfa wv @
W W aTE WY g dwAr g | et
It A muA WA K ORI g AW A
QHETATHT Y ATF A g7 aval F1 aww
Wt qavog fewrd & 1 gw W ol 77
| f& gamt 3w N feafa w0 2
WX FEl 92 TG TE § WK IAHT gETC
%1 | XHTT AT FTAT Fa7 o et
T FU AG 2 IEET A A @Y
T EawTy, fandt s FT A 3w
zw ¥ wfafrfa qgi wiqg & e g
Mgl gra gy e fe
Hfam Y aE oA ET W
OO arEts ®fe qTEt F1 St ¢
Y wfa gl qaeie & e gsTw
wet ¢, oifafefrae qefafrger o
sty § o7 uefnfreg v ofafefans
F1 T & | TR TF GAT AG ¥ AT
@ war g | wifasw £ N aF § A gH
OYEAT §r, UF T O GeAIR qiA ]
ZAH! TTTT T, ¥ ¥ AT N feafar
7y i feafa § | e g3 Avee S
¥ JIT qTHAT FET {0, W A
HAA 9T AET FAT AU | Frfgew #Y
fafe M 3w & & N s w¢
T wwETHl W g Ag % awy
TN JMF gy gt § 9%
o B w0 g ) @Al et a8
t 5 39 & gz Frerlt fadrer ot
3 % gEl A AW FH =T
WY 1R § | FH A A A A
Tt § 17@ fere Y gHA) @A AT
o, @ fove =1 S & aAr gy
% € wrgr g qrr g s
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[ 7m gowr]
Tt | W g W 2w & wEe oy
R TN (@ W W) glfea e
N T gewin w qeArEn g )

g w1 ¢ fF g% 1970-71 @%
qE F AWA ¥ wgA gOn dew
afwdie a1 4 W1 1975—76 TF T
M N g AR A Aew-feamde T A,
quedr WA #1 dew-fmde &7
& | W W T A4 FAT AES §
at gf T fog %<1 fgwa &1 g0
# wet o foreifaat § S -
ST &N, ZH ZW Y AENTEAT GO
WMAFEA @ g P g awm
R g 7 ¢ fr fred & ot &
fegea™ & R 7 F a7 ¥ W
IF aF 21000 FAT T 41X AW
Fot maArie fmr gfmuy
FuT & I TAw gt ¥ 1 Afed
@ Az g ag & fF et o
Wt T v fe AT e gl
g 90 a1 92 fafeas = guw
G @t wE a FAw 76 fafar
i aet & wRT o g
TN AL gAY | 36. 8 T
el srefe a4t § | gt % gefg-
qe WG #1 a2 99 H 33 WX
36 Teie & w0 wrt ¥ 1 Fedequ
¥ aX @Y gt AT A /TS FEH
1 JETE gAFT W0, qgd e
3@ g T wE e d | frew e
¥ W HA1 ALAVA FTE 1@ IEE
& FO9 TG | T9F T 99 AT
TW I & 9 74§ | T w9 g
T[RA & Y THER FEHT ZR
X o 1 e O S w
EIT, WYV BT WA 9 S WAL
grm o
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A T qTw W aeE § K I
SIIEEECE oot SR T T
wa ¢ & N gura ardie & 9aw @
U FT AR § | qEAE ZA AT
f& gurdt demare @& & & Amgw @
g | T A FUT 9N A 2
Rt F weq @y & 1 & wAwan g
& wH tw zrde ) T 1A
R FAT T FETEET Hife &
FUT F FOT g WIS T ATIAT |
¥ 7g fafra wa & 5 gw gt dar-
L FTHRA § | 79 & (47 ag s
g fe o a0 STrETT ae & § g
g U 90 TEE F | @ faa
SR G A LR G G E
wa FX fF wam e aga @ e
9 o FT § | HEATIX TgT wgw
U o & § 1 grifaw g
HIEH FY AT GE N FETE | TR
HTA FT WA I X FLATE | T T
gz ¥ vy ¢ Ia+ fad & maae
& FgeT <mgaT g fF W Wiy wmEy §
f& 1970-71 a% W &% afwie
g F ArAe ¥ g 9y at e 1950
# WY A M F Aw Foavw gk
47 IO W [AT TYET T ATH
HAAT GEAT | WAL A &4 B g T
AT A T FT I A A N @
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el & W ®1f dW @e & w07
gfrsea #1 gt 3fy #t § 9l o
3.36 % WA & IJ@ET A W
armst & ATy ¥ dssaferr @
srar | & wwwar g fE g oad a1
I AN SR &% afwfmde  aeen
gF | 9uR o a9 § qgelt aa qv ag
t f5 gi #fore wleomea ®1 waw
T AT | ¥W X & fawy o
wEaT § | e e ag @ fE foey
fegeam 1 wiFea7s gHAE §
foadt wwder &t &, ot o
# ofweaa gfvadts ¥ 320 ardy
agEE & A nEAfAE @
# NI FY T@HF T D AHAFTY
Wggswar fs 45 7@ & 0w
®FE # WI9EgE ag; AT § WA
g0 avg ¥ wfewgax @@ w1t 2 fam
AT | /19 & 27 T F FO9 FEAR
T TFAT § WT TV T qHT A
¥ #1 oy o 7% 1| A<E avde R
T3 AT § W gW TS |18 feaml
2T | @ EE F FO9 @A
g AT & TEaw wiaw & I 6
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9eEg THS AT dRraTe 97 wwA 0
fevdm s arfFat 2w &
=T A A AT owE e ¥ &R
SR & ST FUTH F1 &R @Ry )
afem 30 & A 7 Y ¥ wleamgex 2
qy /X 7§ aNET F fay Ferwrey
2 O | T AdvaT ag gwr fF fas
6 T UFE ¥ WL & & N wed
& arf | o9 AWdET EW 9T g9 W
@ 2 fF F1ET F1 971 aF avew @
YR FI0T BT G FH FL | gATS AW
= grem o\ g ! e arA fad qare
¥ 09 IR § 9w f§ @ifar
I F B ¥ W F 9 o= &Y & w0
gt & ot a9 w3 § | FEeA
¥ FUTF &, g ¥ I FW § | WU
T H9 Ol f @ @ 6 gAY
S g ®R g0 g ¥ wey
wTode f@ar @ 1970-71 @ &
dcr afeiiz & aFx 1 1971 a®
WY 9T AT R | gH hEET T
g fs gF froet &R i Twa @,
feaet aiza # seww 8, feas worew
gy &7 qE@ & AR weA Seal
T WTLAT M FI ZH G AT T T
I T ERT | EATL 3W T g
e 3% ¢ 5 ok am '@Re W
wrf faary @ ¥ qE T e W
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[ Tw wow] :
%« femml # W= afer S wwar ar)
W AT HIfma §—adrA Wy dife-
T §, WA F g & fAag—
[ qgeft arq wTowY ag A gR0 fE
YT ¥ T@N 937 g & @ A dq
§ 3 feamal w1 g & 9 s wTer
Y YW @ W W AY
st aw fagre &1 awAw ¥ e
F AR 2, T WM T AT
¢ SaT gaw Trarﬁamfmﬁ
T BT &1 AT 2, WOH g
st g & feamm @9 Wy
qr.zq % 39 ﬁ?ﬁmm%
forg s o SR gfearom # g
wifgw mifs mavife T madie f e
a1 qF WX §WY 9T FEET  faAr
forart § forar o &% | EF ATT-ATY
wE dEAT FT g fE A fom
& ez faseer w9 A wTEd § a1 g,
feam aAm T Ed @ 1 W A
N e @ ag A A A
ugﬁﬁvaw%&aaﬂ qAT

a7 ¥ § 1 1964—65
onfar &Ny & g a9 faear a7 fie
T AWM WL W g7 w0 qTF
agr{ I & F oF A & v of-
soafoe %1 gdfer 2 % 219G
agt #7 i ET T SRR FY TgaTar
a7 | #7 3g fafeem v & 6 farmmer
* sravrRT A 7 § s gy
TFY sl & qafes X fear
1 Y ¥F 2w #Y deraTT w4 AEATE )
W W & wfa o Gt &, a0 ¥
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A ¥ Yew-YoTdw A aww o1 qwy §)
ey ¥ aff o e ¥ waw 3
A& AT A | WG aF ieargaT ;v
ACAH 8, WEAT A WAy 9, _I
a1 & o, o form 7o & wheamgare
& & 2, TEr AT wrdw ¥ @ §
Tt #ez 2 wr ¥, Afew gy mi
gra 9 & fF a9 o @ o o
T FH WAL FAAE TE #3 | T
fram ®Y oF o&R o § W ¥
sizargae fear wmar &, @ s A
darare §Y T, Tw # R g
qrAT | AfF 9T AR, w9 ATET

¥ w¢ fafqez o+ i feoerd &
JTE

I¥gwR &1 ST e ®
=6 & gafaw  qIdE & dQfew
e =) o v F @ A R
Y £ ¥ TH 80 FAT  TA W
FTA Jorar 9 § 1 fawmerers
¥ W W WA W W g
w0 F ow o A RN X BN 20
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fafems T & oA oRERS W
AT I3 qwT ¢ 1 e awy gt
g ofers ¥ @ S #
wiftfoa e #16 425 FIT 797 TREWE
Wl d S at § @ ¥
I TIHT W 620 FIAT T
v qgw € & form & g 195 F0%
TYY FT TFE ST TR |

™ W A W OTF § fRe
¥ ag waar faur & & gw & ®Y
quAT TEEH, woAr A d, e
g oftfeaw ofadt & 3§,
qoAr A yrEwer & ae § dfgfer
s Tfge | gardy dEfeaw o
form oz & & W @, IW A WA gU
g & owmzE & w1 @ fR o
A & d¥¥ aw qg=T & fag 137
are = | & qwwar g v ag gar fag
TE A oA gH] W A aw
Tavog AT ITfET |

WX W A ueAl fEgw O
% AT , WA BH WLYE W
g 2, famA F) g #Y agaT F
¢, T m A gefag w77 €, oA 2w
1 Gew-afwie w1 dowiode qam
2, A g gFwa & Q-9 AT g
EX ATEETT § I FX g 9T q9Aw
grm, aifs gn @ 3w F gmE, ggi %
HRAT AT AT FT 3@ TF |

¥ wrwr v g fE oTEdde g
AT ¥ TCE TAGAE T F TH ST #Y
TR w1 W A, T TR
& o TRy | e Ay ofar
N WA A IE@ T4 2, afew ww
dfegan diew ® WA T Io Q@ 2
U W 1 AYAT O F qTERNA-
arivdfer qaver gt & wro s
g fr mtiiz o aow e A

Shri C. C. Desai (Sabarkantha): Mr.
Deputy-Speaker, Sir, I rise to support
the amendment moved by my friend,
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the leader of the Swatantra Party, to
the motion of thanks for the Presi-
dent’s Address. The time at my dis-
posal is short and I have plently of
things to talk about.

First of all, I am very happy to find
that there is mention of the good work
done by the Election Commission dur-
ing the recent elections. A well-de-
served tribute hag been paid to the
Chief Election Commissioner and the
whole army of its officers, under whose
supervision and guidance the entire
election machinery was set up and
worked and the elections were carried
out most peacefully and harmoniously.

17.45 hrs.

[Shri C. K. Bhattacharyya
in the Chair]

Before the elections were held I had
my misgivings about the future of this
country, thanks to the twenty-years of
misrule and maladministration by the
Congress caucus and particularly dur-
ing the dark days of the late Pandit
Jawaharla] Nehru. But the elections
have shown that the electorate can
rise to the occasion particularly when
the country is threatened by economic
ruin, by political disintegration or by
loss of public morality particularly on
the part of the Ruling Party. And, we
have seen the results of the elections.
State after State has been lost to the
Congress and today there is a ring
right from Kerala to the gouth-west
right up to Rajasthan where you do
not see the Congress administration. In
Madras the DMK put up 25 candidates
and all the 25 got elected, a feat which
has not been surpassed even in the
hey-day of Pandit Nehru or in the
Congress life. In Delhi, the capital
cit7 of Delhi, the metropolis of India,
where the electorate is the most intel-
gent and most sophisticated you can
get hold of, where the bulk of the
voters are government servants, who
know these people inside-out, who
know their tricks, who know their in=-
trigues, six out of seven went to the
Opposition, to Jan Sangh. This is the
situation which we find emerging from
the recent elections. In my own home
State of Gujarat, the Congress is ruling
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[Shri C. C. Desai]

by paper-thin majority, and judging
from what we have seen or heard,
first in Haryana and now in Uttar Pra-
desh, you cannot say how long this
majority will last in Gujarat. After
Gujarat and after the other States will
come probably the Centre.

The Prime Minister of any country
who hag led his or her party to such a
debacle; to such a disaster would have
resigned on the day of the declaration
of the result and in any case would
n?t have had the audacity of offering
himself or herself for leadership of the
party. But whether it is Mohanlal
‘Sukhadia, whether it is Chandra Bhan
Gupta or whether it is Indira Nehru
Gandhi, it is the same lust of power,
same attachment to office, the same
shameless clinging to power which is
evident and which is the bane of the
Congress Party today.

An hon. Member: What about Shri
T. C. Desai?

Shri C. C. Desal. He was in the
Government service and today he is
ham to be in thig Parliament.

Why are they clinging to power?
Some people think that it is because
they are afraid of the exposure of
th_eir misdeeds which now makes them
eling to power. 1 shall come shortly
to the case of Shri Mohanlal Sukhadia,
and what happened In the Sadari gold
case. That is probably the reason why
he is s0 anxious to remain in the seat

of power. But it is the same every-
‘where.

Now, Sir, a word about the unity,
the solidarity and the loyalty of the
‘Congress Party. When the result of
the election of the Congress President
was announced—I believe it must have
been on the 23rd February, 1967—
there was a party in the Youse of an
important member of the Cabinet,
great jubilation that one thorn was
thrown out of the path. The same
thing happened when another Minis-
ter was defeated. Another Minister,
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the Home Minister apparently, was
chuckling with a glee when a col-
league of his, a senior member of the
Cabinet, a senior member of the
Working Committee and 8 member of
the syndicate fell to young Mr, George
Fernandes in Bombay South. But
the case that takes the cake....

An hon. Member: What about Shri
Ranga?

Shri C. C. Desai: Shri Ranga will
be in our midst very soon. But the
case that takes the caka is that of the
Chief Minister of Bihar who, first of
all, applied for 17 seats, eventually
was given two seatg by the Congress
High Command, and in those two,
lost both and in one, the capital of the
State, where he was himself the Chief
Minister forfeited his deposit. You
ought to be ashamed of a record of
this kind.... (Interruptions).

An hon. Member: What about the
performance of the Swatantra party
there?

Shri C. C. Desal: The Chief Minis-
ter lost his deposit in Patna. I chal-
lenge them. Is there any iota of
shame in them when they ‘alk of the
elections?

Shrimati Lakshmikantamma (Kham.-
mam): They joineq hands with left
Communists,

Shri C. C. Desai: Out of chivalry I
will not answer her question.

In Orissa, the wonder-man of the
Congress party was specially deputed
to organise and supervise the elec-
tions by the Congress High Command.
What happened in that State? The
gentleman concerned lost both his
seat and the State.

This is the story of the headiess
wonders, to use the picturesque
phrase of Shri Frank Moraes, Super
editor of the Indian Express. If this
is the measure of success for which
they were thumping their desks, they
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ire free to do it and I hope it will
se complete, if not in.1872, even pro-
sably earlier, if we are going to have
nid-term elections,

The President in his address refers
to the new Council of Ministers, We
have seen the Ministers. The list is
probably not complete. We are told
that in spite of the fact of 3% members
of the Council of Ministers—52 plus
a jokar; I do not know; there are 5%
cards in a pack of cards—they are
still thinking of putting two or three
Ministers of State and something like

17 Parliamentary Secretaries, 1 do
not know what the Deputy Prime
Minister is thinking of. On the one

hand, he is making recommendations,
or his Study Group is making recom-
mendations, that the Cabinet should
be as small as possible. On the other
hand, his own Prime Mimis*er gees on
expanding the Cabinet regardless of
the cost to thig country regardless of
the tenuous majority which the party
has got in this House, regardless of
the recommendations of the Adminis-
trative Reforms Commission and, as I
said, the list is not{ complete, This
is a poor Cabinet consisting of colour-
less, talentless people who are minis-
tering the country. A friend of mine
describeq it as nothing but an exten-
sion of the kitchen cabinet. This
kitchen cabinet is no figment of my
imagination; it has been referred to by
no less a person than Shri Frank
Moraes in article after article.

Shrimati Lakshmikantamma: Is he
your ideal?

Shri C. C, Desai: Wil] the Prime
Minister, when she replies to {his de-
‘bate, take this House into confidence
and tell us. let ug know., who are
these members of the kitchen cabinet,
what portfolios do they held in the
kitchep cabinet, what influence they
have on the Prime Minister, what
qualifications they have--is it a dip-
loma in cookery or a diploma in
crookery. ...

Shri Yamuna Prasad Mandal
(Samastipur): Sir, is it dignified to
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say repeatedly kitchen, kitchen, kit-
chen? 1Is it a kitchen?

Shri C. C. Desai: I do not know why
this word “Kitchen Cabinet” is hurt-
ing. As you know, Sir, truth always
hurts and absolute truth hurts abso-
lutely. ... (Interruption),

Shrimati Lakshmikantamma: These
people had a number of women vnters
in their constituencies and now they
have this respect for them.... (Inter-
Tuption).

Shri C. C. Desai: Is this country
going to be governed by ambitious
members of the kitchen Cabinet?

Shri Yamuna Prasag Mandal: I
object to this. It is pot dignified. He
should not repeat it. He is a man of
very high repute.

Mr. Chairman: I appeal to hon.
Members to leave the use of such ex-
pressions to the taste of the Member
speaking,

Shri C. C. Desai: Whatever implica-
tion that remark may have, ag 1 said,
this word has been used not by me--
it is not figment of my imagination—
but it has been used time and again
by no less a person than Shri Frank
Moraes and I am happy and content
to be in his company so far as taste
is concerned.

Anyhow, the lone pathetic figure in
the Cabinet is the Deputy Prime
Minister whose writ does not run six
inches to the right or six inches ‘o
the left. With all these things going
on, with all this expansion of the
Cabinet going on, how he reconciies
himself to this position it is difficul*
to say.

The Prime Minister has referred
more than once to the changing pat-
tern of political life in the country,
Centre-State relationships, the need
for co-operation betweep the Centre
and the States and between the
Congress and the Opposition. These
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are noble words; these are mnoble

ideas, but what the Qpposition wants
is deeds not wordd; action not inten-
tion; bona fides not fraud.

On the 13th March, an inauspicious
day, they go and take the oath of
office; they swear that they will up-
hold the Constitution without fear or
favour, without affection or illwill
and straight from the Ashoka Hall,
where the ceremony was held, they
proceed to the Cabinet Room and the
very first act they do is the very vio-
lation of the oath,, .. (Interruption).
The first act which they do is the pro-
mulgation of the President's rule in
Rajasthan. On what? On the
strength of a report of a Congress
Governor concoted in conspiracy or
in collusion with the Congress Home
Minister against the will and better
judgment of the President even. This
is the very first thing that the Cabi-
net does.

Shri Manubhai Pate] (Dabhoi): How
do you know that?

Bhri C. C. Desai: I can go from
incident to incident to point out the
inglorious career....

Shri Manubhal Patel: On a point of
order, Sir., The hon. Member says
that it was against the wili of the
President. How can he say that?

Shri C. C. Desal: I know what I am
talking about and I mean what I say.

Mr. Chairman: The hon. Member
will kindly address the Chair,

Shri C. C. Desai: Yes, Sir; certainly.

Shri Virendrakemar Shah (Juna-
gadh): On a point of order, Sir. The
hon. Member is making a maiden
speech and a maiden gpeech is not in-
terrupted.

Shri C. C. Desai: I do not mind any
interruption. They are free to have
them because it hurts them.

1 was talking of the
career of the new Cabinet.

inglorious
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Mr. Chairman: He may continue

tomorrow.,

18 hrs.

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs and Commaunications (Dr.
Ram Subhag Singh): Mr. Chairman,
Sir, I have to inform the House of the
decisions which have been taken at
the meeting held by you with the
leaders of the Opposition Groups to-
day.

It wag agreed that further discus-
sion on the Motion of Thanks on
President's Address might conclude
tomorrow so far as the members are
concerned and the Prime Minister
might reply on the 5th April 1967.

The allocafion -of time to the Gov-
ernment business to be transacted
during the remainder of the session
might be as follows:

(1) The Representation of
the People (Amend-

ment) Bill, 1867. {1 hr.

(2) The Land Acquisition
(Amendment and Va-

lidation) Bill, 1967 ..

The Mineral Products
(Additional Duties of
Excisg and Customs)
Amendment Bill,
1987 o

The Essential Com-
modities (Amend-
ment) Bill, 1987

The
1967

The Constitution
(Twenty-first Amend-
ment) Bill, 1987, as
passed by Rajya
Sabha -

4 hrs.
3)

1 br.
(4)

3 hra

(5) Finance Bill,

2 hra.
(6)

thr,

1t was also agreed ihat from the
4th to 7th April, 10687, the House
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night sit upto 7 P.M. every day. In
case it is not found possible to take
up any of the half-an-hour dis-
cussions fixed for these days, the same
might be held during the next session

ot gen WA wwA@  (IR):
gvmafq agem, i g9 d9u ¥ oF M-
18 wrgar § 9 S ¥R grew
¥ fam mo 3, aft @ www X F
arx off 7g FTHW qI0 A AT, ar 11
gro yuA eI Foa 7

To T g fag : ¥ W
Ao 7 & o7 TFTY FT F1E I T @,
¥ foad G § ¥ ww ge o & Farwl
fNardgg

Mr. Chairman; The House stands
adjourned till 11 AM. tomorrow.

18.02 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, April
4, 1967/Chaitra 14, 1889 (Saka).

GMGIPND—LS II—68 (Al) LSD— 6-5-67—970.



